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-._Z LEGISLATIVE ASSEMBLY. 

Wednesday, 29th, September, 1937. 

Tile .Altsembly met in the .Assembly Chamber at Eleven of Lhe Clock, 
,)ir. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL .ANsWERS. 

AllJUSTMENT OF LUGGAGE RATES BETWEEN BENARES CANTONMENT AND 
ALLAHABAD ON THE EAST INDIAN RAILWAY. 

873. *l'tlr. Sri Prabaa: Will the Honourable Member for Com-
meL'ce and Railways state: 

(a) if there is a system of specially adjusted railway fares between 
Benares Cantonment- and Allahabad on the East Indian 
Railway; 

(b) if the luggage rates are not similarly adjusted ; 
(c) if Government propose to consider the desirability of recom-

mending to the railway administration to have specialty 
adjusted rates for luggage also ; and 

(d) if it is a fact that a bicycle carried between Benares Canton-
ment and Allahabad costs more than a third class fare 
between the two stations t 

The Honourable Bir Saiyid Bultan Ahmad: (a)_Yes. 
(b) and (c). Passenger fares between Benares Cantonment and 

Allahabad by_ the East Indian Railway route have- been equalised with 
those applicable by the Bengal and North Western Railway route. Rates 
for luggage are the same by the two alternative r-outes and, therefore, 
need no adjustment. 

(d) Yes, but this would have been so, even if the passenger tarea 
had not been adjusted. 

Mr. Sri Pra.kaaa: With reference to part (d). will the Government 
cODRider whether it is certainly not unreasonable to charge more lor a 
twenty-seer bicycle than for a three-maund man , 

The Honourable .. 8aiyid 8ultul Ahmad : The fare on both sides. 
would be the same as on the B. N. W. Railway and the East Indian 
Railway and therefore it is difficult to make any further adjustment. 

Mr. Sri Prakasa: I have no objeetion if the B. N. W. Railway also 
will reduce its fare' 

( 2621 ) 
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The Bono1ll'8oble air 8&iyid 8alta.D Abmad.: If the Honourable 
Kember will put down another question, I ~l see what can be done. 

BOOKING OF LUGGAGE ON THE EAST INDIAN RAILWAY. 

874 .• :M:r. Sri Pr&kaaa. : Will the Honourable Member for Commerce 
aad Railways state: 

(a) if it is a fact 1hat on the East Indian Railway luggage can 
only be booked from the station of departure to the statioR 
of destination for which the ticket is purchased ; 

(b) if Government are aware of the inconvenience caused to pah-
sengers when they carry luggage which is to be'::1eft where 
they break journey on the way or to take more luggage 
from ~  l ~ ; and . 

(c)whcthel' Government are prepared to recommend to the 
authorities concerned to facilitate the booking of l ~ ~ 
from any station to any station on the route for ~  11 
pasHengel' holds a ticket , 

The Ilono1U'&ble Sir Saiyid Sultan Ahmad: (a) and (b). No. Pas-
sengers who intend to break journey at one or o ~ stations en route on 
the East Indian Railway may book their luggage to the intermediate 
statiolls. I am laying on the table a copy of the rule relating to bookinll 
of luggage when breaking journey, appearing on page 21,9 of the East 
Indian Railway current time table. 

( c ) Does not arise. 

Booking of lu.ggagfJ when breaking jotJ.rnfJY. 
(1) Passengers who intend to break journey at one or more stations en rou.te may 

either book their luggage to aooompany them throughout, or book a portion of their 
luggage, or the whole, direct to the station for which they have taken tickets. 

(2) Passcngers who intend t.o break journey, and who require their luggage til 
BMompany them ~ o l , when they hook their luggage, inform the luggage· ell'rk at 
which station or stations they wish to break their journey, in order that the na.mes of 
8U('h statioDs mlly be entered' on the back of their luggage tickets. 

(3) Before pnARongers staTt fTom Rueh halting plaees, any luggage found in l'~  
of the quantity entered on the lugga.go tkket iSlued at the commencement of the journey 
will be weighed and charged for. 

Mr. Sri Prakasa. : :May I know if it is oss bl~ for a passenger who 
breakR journey 011 the way, to take some more luggage and get thil! 
booked for the rest of the journey' 

The Bono1U'&ble Sir 8a.iyid Sultan Ahmad : I cannot answer that 
without notice. If the Honourable Member wants an answer, I ::;hall 
certainly make enquiries. . 

.APPOINTMENT OF INDIAN AGENTS OR TRADE COMMISSIONERS IN OERTAIN 
CoUNTRIES. 

875. ·Mr. S. Sa.tya.murti: Will the Honourable Member for Com-
merce and Railways be pleased to state : 

(a) all the countries to which Trade Commissioners or Agents on 
behalf of the Government of India have been appointed ; 
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(b) the reasons why thert are no Indian AgeD. or ~ 00mmiI-
aione1'8 . in the United States of .America, Canada, Australia, 
New Zealand, Trinidad, Fiji, British Guiana, Dutch Guiana, 
Egypt, Kenya, @d China ; 

(c) the number of Indians resident in those countries ; and 
(d) whether they propose to consi4er the appointment of Agent. or 

Trade Commissioners to all these countries t 
Mr. Y. N. Buktbuw: (a), (b) and (d). ~  Trade Commis-

sioners have so far been appointed in England, Germany, Italy and 
Japan. An officer for the post of Indian Trade Commissioner in Eftst 
Africa, which will include Kenya, has already been selected and is at 
present lmdergoing preliminary training. The qu.estion of appointing 
Trade Commissioners in the United States of America and Egypt is 
now under the consideration of the Central Government. Government 
do ILot consider it necessary at present to appoint s~ '  Indian Trade 
Commissioners in the other countries mentioned. 

The question of the appointment of Agents in other parts of the 
Empire is the concern of the Education, Health and Lands Department, 
and outside the Empire, of the External Mairs Department. 

(c) I lay on the table a statement giving the required information 
&. far as it is available. 

Btatefnent showing tile Nv,mbtJr 01 IfWlimt.B resident 'n Owt. O&Ufltrie •. 

Empire oountries : 
1. Canada 
2. Australia .. 
iI. New Zealand 
4. Trinidad 
5. Fiji 
6. British Guiana 
7. Kenya 

Foreign countries : 
1. United States of America 
2. Dutch Guiana 
3. Egypt 
4. China 

Estimated 
Ifldiml poptUlltioa. 

1,599 
2,404 
1,166 

1,51,076 
85,002 

1,88,834 
84,955 

5,850 
86,lfSO 

1,025 
4,000 

.f .. 

(approxl· 
.... tel,.). 

Mr. S. Batyamurti: With reference to the reply to part (b) of the 
question, may I know if the Government of India are absolutely free 
In the matter of appointing Trade Commissioners or Agents 88 and 
when they think it necessary or desirable, or have they got ~ get the 
eonsent of the Colonial Office in Great Britain' -

Mr. Y. N. Sukthankar: As regards Agents, I would suggest the 
Bonours ble Member to put that question to the appropriate department. 

U22LAD .AI 
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MI ... , ... ~: 'With, regard to Trade Commission6JII, may I 
&wnv. if the Qo~l' J1  of! IDdiaJ all8 ilree to .,pomt them to all 
countlnee where: fIbe, oollltider the appointment deairable or necessary, 
or have they got to take orders or consult the Colonial (j)ffice in Great 
Britain Y 

Mr. T. N. Sultthanka.r: The Colonial Office has nothing to do with 
tile appointment of Trade Commissioners. 

Mr. S. Sa.tyamurti: With reference to the appointment of Trade 
Commissioners, is the matter settled between the Commerce Depart-
ment and tJle Education, Health and Lands Department \ or is each 
question decided by each department without reference to the other , 

Mr. Y. If. IJakt;iIa.ukar : As far as I am aware the s81eation of '1'rade 
~o ll oll s is always made by the Government of India. ' 

lI'r. S. Satya.murti : May I know whether, in ~  the questioll 
with regard to a particular country or colony, whether a Trade Commis-
slouer or Agent is to be appointed, the decision is arrived at by thl} 
Department of my Honourable friend or whether the matter is decided 
in consultation. between his Department and the Department of Educa-
mOD, Health and Lands t 

:Mr. Y. K. 8ukth&Dkar: Some consultation always takes place ill 
'Such qum.;tions which conct.'rn more than one ~ . 

Mr. S. Sa.tya.murti: What are the o s ~ o s on which th& 
Goverumt'nt come to the conclusion either to appoint a Trade Commis-
sioner or an Agent , . 

1\11'. Y. N. 8uktbanka.r : A suitable man is ~  as Trade Com-
mil>si<'ner if /I Trade Commissioner is required, or if an Agent is required, 
h suitable Agent is appointed. " 

Mr. S. Satya.murti: I am not asking about the personality of the 
Trade ~o ss o s or of Agents. I am asking what are the con· 
siderations which enable the Government to come to the conclusion with 
respect to a particular country or a British colony, 'that the appointment 
sbould b(1 that of a Trade Commissioner or of an Agent t 

Mr. Y. B. 8ukth&JIkar ti want notice of the question. 
Mr. E. Santha.na.m : With. reference to part (b) of the question, may 

I know what are the present channels by which trade contacts can be 
established between Indian merchants in India and the merchanb; in 
tlJese eountries for export and import' . 

Mr. Y. N. 8uktha.nka.r : Where there are no Trade Commissionurs, 
naturally we avail of the services of the British consuls in establishing 
t.rade contact. ' 

Mr. S. Satyamurti: With reference to part (b), except in tht) 
countriefl which my Honourable friend mentioned. l~, tlhe t1nited 
StateR or America, Egypt and East Africa, with regard to other countri.cli. 
are Government considering the appointment of Trade Commissioners or 
ot Agents in those other countries t -

Mr. Y. N. 8ukt.h&JIor : The &Il8wer has already been given, tJu., w. 
do not consider it neceRsary to appoint any Trade Commissioner in other 
eountriea at present. As regards Agents, the question may be addresidd 
all. ~  earlier, to the appropriate department. . 
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Mr. S. lla.tJamurti : Haa my Honourable frieDd. given the answer 011 
behalf of his department, that is with reference to Trade Commissioners, 
or has he eivren the aDIIwer ,on ,behalf of the Depu;JDeDt of &iucation, 
D.lth and Lands also , . 

Ifr. Y. If. 8uJrt.b&nbr : Only with reference to our own department, 
that is the Commerce Department. . -

Mr. I. Wya.m.1Uti: In view of the fact that this question reiet·s 
both to the Commerce Department and the Department of Education, 
Health and Lands, may I J.!::now why my Honourable friend has not 
been 8 ble to get the answer from the department concerned and gi ve 
the answer in this House ? 

Mr. President (The Honourable Sir Abdur Rahim) : Because it 
concerns another department, he cannot give the answer. The questioll 
must be addressed to the appropriate department. 

Mr. B. 8&tyamurti: I .am s ~  then-how are the interests of 
Indians in those countries, especially Fiji, British Gniana and Trinidad 
being protected or looked after Y Is there any ~', to ~ 
knowledge of the Government of India, to watch ~ ~ s s of Indians 
thert', apart from trade relations, to make suitable representations either 
to the Government of India or to the Government of those countries Y 

Bir Girj& 8b&nkar Ba.jpa.t : If the question is addre8lled to me, and 
you like, Sir, I can deal with it. 

Mr. President (The Honourable Sir Abdur Rahim) : Yery well. 
Sir Girja Shankar Bajpai : As regards the colonies mentioned by .'~ 

Honournble friend, I think I have already said that the question of 
appointment of Agents is· Uilder co.nsideration. 

Mr. B. Satyamurti: In all those countries' 
Sir Girj& Shankar Ba.jp&i : In the territories which I described to 

him before. 
Mr. B. 8&tyamurti : May I know whether the Government of India 

art' free to appoint Agents, without reference to Colonial Office of ~ll  
Britain T 

Bir Girja Shankar Bajp&i : We have to consult the Colonial Office 
befol'e appointments can be made. 

Mr. B. Satyamurti: Is there any provision of the Government of 
India Act, 1919 or 1935, which requires the Government of India to 
commIt the Colonial Office of Great Britain with respect to appointment 
of Agent.s in other countries where Indians are settled whose intereRtR 
in the judgment of the Gevemment of India deserve the appointment of 
an. Indian Agent' If there are no provisions in the Governmentol 
Iudia Act, is there any convention to the effect th.at permission of the 
Colonial Office should be taken before making such appointments' 

8ir Girj& Shankar Bajp&i : It is the universal convention that before 
you appoint Agents in other countries, you have ~ consult the Govern-
ment of the countries concemed. As regards the Coloniel, if the 
Government of India 'Want to appoint· all Agent, .they have to oOlUlult 
the Colonial Oftlce. 
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l'moAL RBGI8TEBBD AooOUNTANTS EXAMINATION. 

876 .... S. BatJamurti: (a) Will the Honourable Member for Com.. 
~  be pleased to state the total number of candidates who appeared 

for ~' ~ Registered Accountants Examination in 1935, 1936 and lU37 
&Dd-the number of, passel! each year and percentage thereof Y . 

~b  Will Government be pleased to state the reason for the low 
percentage of passes , 

,\c) Is it not a fact that the candidates appearing for this. examina-
tion are not new entrants but those who have been ~  anJ 
agllill and that they are ah:;o praetica.J men belonging to audit pro{esil1011 t 

(d) What is the percentage of passes in highest professiollal ~ ll . 
ti01l3 in the United Kingdom, i.e., Chartered and Incorporated Account-
Ruts l~  (Official figures: 40 to 45 per cpnt.) , 

(e) Are Government prepared to give some more chances to' lclikd 
Registered Accountants candidates with or without articles in view of 
changed rules to appear for FilUl:l Hegistered Accountants ExaminatIon 
hy amending the rulee 7 If not, why not f 

(f) Have Government received any memorial from the Registered 
ACl':rontant Students' Union, Madras, through the Local Government, and 
what do Government propose to do in this matter' 

(g) Do Government propose to consider the advisability of publi.sh. 
ing a Blue Book on the working I1f the Indian Accounts·ncy Board in order 
to provide the public authentic information , 

The BODO'lU'&ble 8ir 8r.tyid 8u1ta.D Ahmad: (a) 

Year. No. No I ' l\ ~. 
apr-red. JlII..-i. 1-------_.-

1 
1935 1711 II 6·2 

1936 " ' ". 174 211 14·!! 

1937 191 )Q 11011 

---
(b) Obviously the candidates were not up to the requisite Htandard. 
(c) Most of the candidates who appeared at the Final ~ o , 

during these years, were persons who had failed at the Government 
Diploma Examination in Accountancy held by the Accountancy Diploma 
Board, Bombay, in the years 1932, 1933 and 1934. Government have no 
information as to whether these candidates are active1y ~  in the 
ludit profession. . , 

(d) Government haVtlIlO information. 
(e) No ; in the intere&t8 of the profe.ioD no further relaxation of 

tho ll~ ll is conRidered justified. . , 
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(f) No, but a representation was addressed direct to the Central Gov-
ernment. It waS carefully considered but as stated, iu reply' to (e), no 
further rel8,Xtion of the Rules was considered justified. 

(g) Government will consider the ~l :ls o . Last year a Press note 
WAS issued giving information about the working of the Indian Account-

~  Board. 

SPECIAL TAX ON INDIAN REFRBSHMEN'1' ROOMS ON J ~ NORTH WESTED 
RAILWAY. 

877. *Dr. Ziauddin Ahmad: (a) Will the Honourable Member for 
Commerce and Railways please state whether it is a fact that the N')rth 
Weste]'n Railway Administration is oontemplating cparging a special tax 
on Indian refreshment rooms 7 

(b) Will the tax be levied ell IIll the contractorR of refreshment 
rooms, vendors and ice-vendors ~ 

(c) Is it not contrary to the undertakings gh'en by the Railway 
Member on the floor of this House, Hnd in the Central A!ivisory (hm 
mittee T 

The Bon01U"&ble air Saind Sultan Al:Jmad: (a) and (b). The 
charging of a special tax is not contemplated. It is possible, however, 
that· the Honourable Member is referring to a proposal which is under 
o ~ l' o  to call for tenders from approved .contractors for the 

platform vending rights at stations on the North Western Railway. 
On tIle assumption that the "Honourable Member is referring to thil 
lnatter, I am laying on the table an extract from the proceedings of 
the North Western Railway AdvilOt'y Committee held on the 9th 
October, 1936, when this propoaal was considered by the Committee. 

(c) Not that. I have been able to trace. 

'Extract from thf' Proceedi""tl' of the 161w.d MHUtt.{1 of tr.e Norl" lVm"" BoIItIIcIt' 
Ad'l1i.lor1l ComtMtt6e hllld Oil thll 9th Ootober, 1966. 

SUPPLJ:KBNTABY AO.Nlu •• 

12. Subject No. .~ l  ot vending contraets by the tender.,..tam. (B7 
the rhnirman). 

The chaiTman asked the eommittee to give their views on the lIlICa-tioil thAt 
vending contracts at ltationa should be lold or that the railway Ibould levy a tax tor 
vending tacillties provided nt Itations, HE' oxplained that in addition to aDottiq 
vending contracts free ot charge, ('.ertILin aceommodation il ablo given tree of rent 
or on nominal rent and that snch ('ontradR which are of thl' nature ot monopo1iee in 
railway Btation promi8t'8 eM he (,,ousidered to have an appreriable revenue value to the 
railway without detriment to the public. The membe1'8 1I0natdered that. the railway 
should take I'Itl'PII to lIell these ('ontrarte by tender in future ; that lists of approved C!OJl-
trartors IIhould hI' maintained 111111 tim! the IlIlIl for tend"rII sho1lld be limited IItrietl,. 
to tbol" C'ontrn('torll 011 the npprovoo. liat or lists. Thecommittflt' furtber I'onlridered 
~  the intf'rellhl of the Tlublip ('oulit ·he'\lAfega_Pt1ed· byte?1M 111 the eont,aet OIl the 

hUM ·ot the prosent eontraet termR. . TIley e:rpr_d the, opillion that indhidual 
contrnctoTR are rl'l)uiroo. at Inrjle statioll8 but tlmt fnr BlllalIl'r Itationl division. fan be 
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divid8l1 into lectioua ano each lection let to a Bingle eontraotor. It was luggeated that 
proceediDga of the VeAdiDg Sub·Committee of the Advisory Committee, which sat about 
two years ago, should be exnmined in this cOlUlection. 

The chairman explained that no decision bud been reached but he had put this 
.ubject on the agenda for unofficial discussion in order to obtain their views. 

Mr. Lalcha.Dd Navalrai : Is the Honourable Member aware that the 
Central Advisory Council decided that there will be 9nly nominal rent 
on the refreshment rooms and reasonable fees on stalls' \ 

The Honourable Sir Sa.iyid Sultan Abmad: I have come to know 
about it only this morning from the Honourable Member. 

Mr. Lalchalld Navalrai : Is the Honourable Member also aware that 
in "iew of that Resolution, the charges that are now proposed are too 
eJLorbitant and unequal , 

The Bonourable Sir Saiyid. Iulta.n Amad : That I cannot say. 

Dr. ZiauddiD. Abmad: Are Government aware that the North 
Western Railway administration is now looking ini"o the accounts of the 
refreshment rooms with a view to charging them a percentage on the 
'Profits 7 

The H01l0urable Sir Sa.tyid Iultan Abmad : I have 110 information. 

Mr. Laloband lfavalrai : Is the Honourable Member aware that the 
aMetlSment of this rent and stall fees should be levied by the Agents 
with the concurrence of the Advisory Committees , " 

Th. BoIlOlll'&ble. arqid IaItan AhDNUI : I can «ive no flnal 
assurance on that point, but the Central Advisory Council is meeting 
on the 2nd October, and the Honourable Member may bring up that 
matter before it. 

Mr. S. 8a.tyamurti: Will Government consider the desirability of 
havinrno discrimination between Indians and Europeans in the matter 
of J' ~ '  !'OOIDR and charging rents for them , 

The Honoura.ble Sir ~  Sultan Ahmad: Certainly, Sir. 
Pandit LaJmbmf Kanta K&ttra: What did the Honourable Member 

mean by the phrase "approved contractors " f 

The Honouri.ble Sir Saiyid Sultan Ahmad : Approved contractor,,; 
lire thosE' who arE' approved by the administration.' 

Pandit l.alnhmf Kanta Maitra : Is it a fact that for these vending 
contrnl!f!l tenders were called for over the whole of the North Western 
Railway' If so, what iR exactly meant by sayiiig that contracts are 
called for from approved contractors' . , 

,TIle lQ~  Sir laiyid Sultan Abmad : Th.ole who are considered 
reliable by the administration and those who will be able to perfona 
their part of the contract. " 



8T.ABRED QUBftIOlli .uTD .AJiaWU8. 

PROPOSED AMENDMENT OF a'HE BuYS YAm .. I'8Z bTI>LtlII LBGI8LATIVE 
AsSEMBLY TO DISCUSS MATTERS OF PBIVJLEGE. 

(i';S. *1Ir. 8. 8&t7lo1lluni: Will the Honourable the Leader or the 
HOUSE: be pleased to state: 

(a) whether Government have collsidered the result of the 
voting of the House on the proposed amendment of ~ 
rules to enable the House to discuss matters of privilep 
with precedence over other business ; 

(b) whether Government propose to carry out the vote of the 
House as expressed on Sard!ir Sant Singh's amendment ; 
and 

(0) if not, why not' 
The Honourable Sir Kripencira Sirca.r: (a) Yes. 
(b) No. 
(c) For the reasons indicated by me in the course of the debate 

OIl the Resolution and on Sardar Sant Singh's amendment thereto. 

Mr. I. Batyamurti : May l' know whether Government propose to 
make any rule on this matter, with regard to the s ~ o  of questions 
of privilege on the floor of this House , 

The BOllOU1'&ble Sir Bripendra 8iNar: .As at present advised, the 
answer is in the negative. 

Mr. S. Satyamurti : May I know whether the result of it is that the 
position will remain exactly as it is today. that is to say, giving no 
opportunity to the House to discuss questions of privilege T 

The Bonourable Sir lfripencira liroar : I do not admit the last, 
part of the statement in the question but, as I have said, I ca.nnot add 
anyt.hing .further. At the present moment there is no desire to moyl' 
any Resolution or to change any rules. ' 

Mr. 8. latyamurti: In view of the fact that the suggestion was 
tLrown out by the Chair in the course of the discussion on Sardar Sant 
Singh's motion, may I know whether in coming to theconchll!J;on to 
make no rules at present on the matter, Government consulted l\ ~ 
Honourable the President of this Assembly' 

The Honourable lir lfripendra Bircar : No, Sir. Bf'fore we movt'd 
our Resolution there were c_ertain consultations. 

1Ir. I. Baty&1ll1ll'ti : I am asking with regard to events after the 
passing of that Rf'!lolution by thiR House. 

The Honourable Sir lfripeDdra 8trcar: I have answcred that in 
thp. ne,ative. 

JIr. 8. ",tYamDrti : May I know why Government came to the 
conclusion to make no rules, without consulting the Honourab}lr 
the President of the Assembly , 
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~: . HoDOurable 8ir BripeD4ra. 8irOM': The reasons aJ.:8 given in 
answer to part (c) . 

Mr. 8. 8a.tyamuni: No reasons are given there, but a ~  is 
only Dlade to a speech in the course of the debate. I am !1sking with 
regard to events which happened subsequently, i.e., why in coming to 
the conclusion that they need make no rule at present they did not con-
sult the Honourable the President from whom the suggestion originated in 
the course of the debate in this House. 

Mr. President (The Honourable Sir Abdur Rahim) : I do not think 
that can be 88ked. In the course of the debate on Sardar Sant Singh's 
motion I threw out certain suggestions for the Government to consider 
them. When the matter was brought up in the form of a Resolution the 
House would not accept the proposals made by Government and they 
wnnterl modificat.ions which Government did not agree to. The position 
now is, as 1 understand from the Leader of the House, that Government 
are not now agreeable to lay down any rule relating to t.he discussion 
of questions of privilege, their original proposals having beel} negntived. 

Mr. 8. Batyamurti: I am only asking why, in coming to their con-
clusion not to make any rules, Government did not consult the HOllour-
able the President. 

The Honourable 8ir Nripendra 8irear': From the ~ s 
which were carried ill the House we know that nothing but a change of 
rules in the terms of those amendments will satisfy the House ; and I gave 
reasons in my speech as to why they were not acceptable to Govern-
ment. It is no good consulting' any further. 

ApPOINTlIIEN'l' O}. A PERMANENT TARIFF BOARD. 

879. -Mr. 8. Batyamurti: Will the Honourable Member for Com-
mel't'e and Railways be pleased to state : 

(a) the number of ad hoc Tariff Boards appointed during the last 
five official years, the subjects referred to them, the per .. on-
nel of these Tariff Boards, thc results of their enquiry nnd 
the action taken tbereon ; and 

(b) whether Government propose to appoint a permanent Tal'ii! 
Board consisting of persolUl of the statu8 of Judge!; of 
High Court with a "iew to inspire public confidence, aud 
if not, why not Y 

The Honourable 8ir 8a.iyid 8ultan Ahmad: (a) I lay on the table 
a statement giving the information asked for. Detailed recommenda-
tions of the Tarift' Board on each enquiry are set out in the Reports, 
copieR o! which are in th(' TJibral'Y. 

(b) No, Sir. Government have no reason to believe that til" per-
80nnel ~ l  for the Tariff Boards in the past has not inspired public 
confldence. In this connection I would invite attention to the debate 
on ,the adjournment motion moved and withdrawn by the '-HOll011hble 
Mell1bt'r on the 1st of St'ptl!mber, 1986, in this', House. . 
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Mr. S. Satyamurt.t: With reference to clause (b), may I know 
whether, apart from the personnel, Government have cOBSidered the 
desirability of having a permanent Tariff Board, so that there may not be 
necessity each time for taking ad hoc men from time to time , 

The Honourable Sir Saiyid Sultan Ahmad: I would invite atten-
tion to the debate on the adjournment motion moved and ·withdrawn 
by the Honourable Member on the 1st September, 1936, in this House, in 
which this very point was discussed. 

Mr. S. Satyamurti: Have Government reconsidered the question, 
since that date Y \ . 

The Honourable Sir Saiyid Sultan Ahmad: No, Sir.· 
l'tIr. S. Satyamurti : Are Government aware of the dissatisfaction ill 

the (lountry over the recommendations of what is known as the Murray 
Committee' 

The Honourable Sir Saiyid Sultan Ahmad: No, Sir. 
Mr. S. Satyamurti: May I know whether Government have 

eXbmined the question from the point of view suggested in clause (b) 
of t.he question, since September, 1936 , 

The Honourable Sir Saiyid Sultan Abmad : No, Sir. 
. l'tIr. S. Satyamurti : May I know why they have not re-examined the 

question Y 
The Honourable Sir Saiyid 8ulta.n Ahmad : We have ~  the 

point of view and we have found that there is no ss ~ o . 

NEGOTIATIONS FOR AN INDO-BRI1ISH TRADE AnREBMENT. 

. 850. *Mr. S. Satyamurti: Will the Honourable Member for Cow· 
meree <Iud Railways be pleaRed to state: 

(a) 'whether his attention has been drawn to a message published 
in the Hindustan Times, dated the 11th September on PIl€C 1 
entitled " Indo-British Trade Talks" ; 

(b) whether it is a fact that before the Indo-British Trade talks 
were postponed in August last, little or no progress had 
been made in the settlement of important issues; 

(c) whether it is a fact that the non-official advisers desire to 
return to India as early as possible as the negotiations are 
yielding no results ; 

(d) whether it is a fact that the main hitch in these negotiations 
hitherto has been in regard to jute and cotton piece-go ow. ; 

(e) whether the British Delegation desires to commit Indlan 
advisers to voluntary reduction in exports of jute tJ.nd 
especially of jute manufacturers, as the Dundee interellts 
have been clamouring for an import duty on Indian jute 
manufactures i 

(f) whether the Government of India have been consulted on this 
matter, and have given any instructions to the Indian 
Delegation, Rnd if so, what they are ; 
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(g) whether the British textile interests incidentally demand a 
complete abolition of duty of Lancashire imports of tn-
tiles into India or in the alternative a substantial reduction 
in the duty which has been already reduced from 25 to :w 
per cent. last year in pursurance of the Murray Report ; 

(h) whether the Indian advisers have definitely refused to agree 
to this demand and whether Government have given thea 
any definite instructions on this matter j 

(i) when Government expect the negotiations to be over; and 
U) whether before concluding any agreement with Great Britain 

on this and other allied matters the Government will fulfil 
their pledges to the House and take the verdict of the 
House and act accordingly ; and if not, why not , 

The Honourable Sir Saiyid Sultan Ahmad: (.a) Yes, Sir. 
(b) to (h). Government are not prepaTed ~  the course of the 

. negotiations to make public details relating to progress, the nature of 
the proposals put forward by either party, their instructions to their dele-
gate, or the advice tendered by the non-official advisers, etc., etc. 

(i) The Honourable Member is referred to the reply given by me to 
part (a) of Mr. Mohan Lal Saksena's starred questiou No. 225 in this 
Session. 

(j) The Honourable Member is referred to the replies given by me to 
part (e) of bis own starred questiun No. 15 and its supplementaries in this 
Session. Government have givt'n no pledges whatsoever. 

Mr. S. Satyamurti: Witb reference to the answer to clause (i) of 
the question, may I know whether Government expect to be in a position 
to make at least an interim statement to this House, before the SeS$ion 

. concludes Y 

The Honourable Sir Baiyid .Sultan Ahmad: No. 
Mr. S. Satyamurti : With reference to the auswer to clause (j) of 

tile question and the information that he gave that Government have 
given no pledges whatever-I will not pursue the matter now as it ia 
not proper at question time--I am asking whether Government definite-
ly refuse now to commit themselves to take the verdict of the House, 
bt'fore they come to any agreement with Great Britain' 

The Honourable Sir Saiyid Sultan Ahmad: Government have not 
come to any conclusion whether they will consult or abstain from consult-
ing the ss ~bl . 

:Mr. S. Satyamurti : Since we are drawing to the close of the Session, 
I am asking in the terms of the question whether Government defiuitely 
~ lls  to give an undertaking to this House that, before they come to 

any conclusion, they will consult and take the verdict of the House, 
and abide by it. 

The Honourable Sir Saiyid Sultan .Ahmad: I am afraid I must 
repeat my answer-l can give no further information. 90vel'nment 
have not come to any conclusion whether they. will consult or abstain 
hom consulting the Assembly. 

IA2SLA.D • 
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Mr. S. Bat:yamurti : May I know, in view of the fact that tbe Session 
js concluding in a week or so, and we shall not meet again till the third 
'Wepk in January Or thereabouts, whether Government ptopose to post-
POllC any decision of this question till the Assembly meets , 

The Honourable Sir Saiyid Sultan Ahmad : I reg,ret I ~ o  add to 
hty allswer already given . 

. Seth Govind ~ : Have Government received any ~  inf.,r-
matlOn as to when thIS agreement is going to be conclud,\d' 

The Honourable Sir Saiyid Sult&D. Abmad: No. . 
Seth GovIDd Du : May I take it that Government propose to come 

t.o l;onclusioD8 without consulting this House' 
The Konoarable Sir kiyid Sultan Abmad : I cannot add to the 

answer alreaciT riven. 
1If. K. 1aDth_ : With refettDce to the all8W"el' to part (c), have 

"lhtl!' OOvern'1r1eDt DO.- ascertained the reasons why Dr. b~  bI 
. net proceeded to England' We were told soute days ago that ~  
had not ascettained. I want to know now whether they ha\'e fMJW 

... ~ . 

The Honourable 81r 8a.iytd 8ultaD Abmad: The question b~ iR 
·81 l'egards non-official advisers desiring to return to India: there it ito 
C)oostion with respect to anyone going from India. 

INCONVENIENCE DUE TO THE CLoSING OF THE LEVEL CROSSING GATES To TIIB 
WEST OF PATNA JUNCTION RAILWAY StATION. 

881. -Mr. S. Batyamurtt (on behalf of llr. Satya Narayan Binlut) : 
(a) Is the Honourable Member for Commerce and Railways aware of the 
serious trouble which is caused to the general public of llithap'lr al'eD. in 
Plltnu town on account of the long closings of the gates of the railway level 
cros!;ing just to the west of the Pa-toa junction railway station' 

~ b) Have Government taken any action to remove that trouble , 
11 not., d6 they propose to take any action now' 

The Honourable Sir Saiyid Sultan Ahmad: (a) and (b). As a result 
of a meeting between the Director of Industries, Bihar, East Indian Rail-
way officials and some members of the public on June, 23td, 1937, 
oJ'(Jers have been issued which. it iR hoped, will reduce detention to road 
tramc at this crossinI!'. 

GBIEVANC'EB OF OwNERS op·Ekk(JfI AND TONGAS AT LUCKNOW JUNmION AND 
BENARES CANTONMENT STATIONS. 

882. "'Mr. Mohan Lal Saksena: (n) Will the Honourable Member 
for Commerce and Railways be pleased to state whether it is a fact that 
at Lucknow junction and Benares Cantonment stations the ekka and 
tonga-wallaR have to pay tIle police-men on duty a pice or so each time that 
tbcj' get a hire in addition to the payment to the railway contractor' If 'to, 
do Government propose to take necessary steps so that the practice 1'IlIIY: 
be Itopped , 
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(b) Are Government prepared to draw the attention of the station 
8up<>rintendents to this grievance of the ekka and tonga-wallas and to Bee 
that they are not unnecessarily harassed , 

The Honourable Sir Baiyid Sultan Ahmad: (a) and (b). The 
Honourable Member's attention is invited to the reply I gave on the 13th 
instant to part (d) of Mr. Sri Prakasa's starred question No. 464. The 
matter will be considered on receipt of the information whicp has been 
called for. 

QUARTERS PROVIDED FOB THE MEMqy OF THE INDLUI' LEGIBLATIVII 
AssUBLY IN SIMLA. 

883. *Babu KaiJub Behari WJ: (a) Will the Honourable the 
Leader of the House be pleased to state if it is not a fact that' ~  number 
of quarters provided for the Members of the Assembly i'n Simla is less thaD 
what is required having regard to the actual number of Members , 

(b) Are Government aware that on account of the paucity of accom-
modation in Simla even on rent the Members are put to much ineoii-
venience , 

(c) Are Government aware that Memben coming with their familiell 
are allotted accommodation in barracks like that of Longwood Bangoe 
which are not suitable for Indian families at all , 

(d) Are Government aware that the so called orthodbx quarters at 
Longwood Range have got latrines adjacent to the bed rooms which no 
orthodox Indian tolerates , 

(e) Are Government aware that commodes of the so-called Europ88ll 
style are provided in the quarters at Longwood which are classed .. 
orthodox type of quarters , 

The Honourable Sir Nripendra Sirca.r: (a) Yes. 
(b) No. 
(c) The quarters set apart for Members are allotted by ballot and the 

Longwood Range quarters are regarded for this purpose as orthodox 
<)uarters. Government are not aware that Longwood Range quarters are 
uusuitable for Indian families, as Members with families have lived there 
in the past and no complaint has ever been received. No separate quarters 
are set apart for Members briuging their families but such Members are 
given preference in the ballot over joint or single applicants and it is for 
the Member who is allotted a quarter t.o accept it or not. 

(d) A furnished bathroom iR attached to t'ach quarter. Hitherto no 
ohjection has been raised to t.his. 

(e) 'Y!'.R. 

Seth Govind Das: Since Government accept that the number of 
quarters in Simla is less than the number of Ml'mbers. do Government 
t.hink it. proper not to hold any more Sessions of the Assembly in Simla 
hnt hold both the Sessions in Delhi , 

Mr. PresideJlt (The Honourable Sir Abdur Rahim) : That iR Itn-
other question. 

L422LAD B9 
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Beth Govind Du : It arises out of this question, Bir, as there is • 
deficiency of quarters. 

Babu It&ila8h Behari Lal : To whom has a Member to complain 
regarding any incollvenience in the matter of accommodation , 

The HODour8.ble Sir Nripendra Bircar : l' have said that we have 
received no complaints. . 

lIrIr. Badri Dutt Pande : Is it the intention of the Government to 
introduce the flushing system, as this commode system is ,both unscienti-
fic· and unsuitable for orthodox people , 

The Honourable Sir Nripendra Sircar : I cannot say. 
Mr. Lalchand Navalrai: May,I know if it is a fact that the bath 

rooms are vety near the sitting rooms and if so, will the Honourable 
}f<>mber make some arrangement by which this may be improved' 

The Honourable Sir Nripencira Sircar: Perhaps then the complaint 
may he that the bath rooms are too far off. 

Babu ltail&sh Behari La! : Do I understand that a Member has to 
complain to the Honourable the Leader of the House regarding incon-
venience of accommodation , 

The Honourable Sir Nripendra Sircar : That is a complete misunder-
stalliling. 

Ba.bu Ka.fiash Behari Lal : I personally made a complaint to the 
President of the House Committee and I put a question whether tbe 
HOllse Committee sat last year or not, and that question ,vas rejected. 
May I know whether my petition was forwarded to the Leader of th,' 
flouse f 

The Honourable Sir Nripendra Sircar : No petition has been fOT-
warded. 

RUNNING OF DIRECT TRAINS BETWEEN PATNA AND JAMSHEDPUB. 

886. *lIrIr. B.am Narayan Singh: Is the Honourable Mcmber for 
Commerce and Railways aware of the fact that railway jouruey from 
Jamshedpur to Patna and from Patna to Jamshedpur takes a lot of time 
and requires several changes at several junctions, and if so, is he prepared 
to ask the Railway authorities concerned to make an immediate arrange-
ment for running a train or two directly between Patna and Jamshed-
pur every day , 

The Honourable Sir Saiyid Sultan Ahmad : Yes, but the l'unning 
of particUlar services is a matter primarily for consideration of 
Raihvay Administration, taking into account the needs of the traftlc 
offering. I am, however, sending a copy of tbis question and of my 
reply to the Agents of the East Indian and Bengal Nagpur Railway;; 
for consideration; 

tFor these queatiou and ropliea thereto, Bee pagel 2661·02 of these Debatee. 
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Mr. Bam. RlI'ayan 8iDP : May I know whether the Honourable 
Kember will send his own recommendation for this purpOHU along with 
the question , 

The Honourable Sir Saiyid Sultan Ahmad: I have ghen the II.11RWel'. 
I wiB '3ellO the question with my reply. 

PERCENTAGE OF ~  ll~ VARIOUS BRANCHES OF RAILWAY SERVICES. 

887. *l'tIaulvt Muhammad Abdul Ghani : (a> Will the Honourable 
Member for Commerce and ~ l s be pleased to state whether he 
has seen the statement I regarding the communal composition of superior 
and subordinate Railway services for the periods ending 31st March, 
1935, 1936 and 1937 submitted by the various Railway Companies under 
the Government of India, Home Department, Resolution No. F. 14117-B.133, 
dated the 4th July, 1934, and also the Railway Board Resolution No. 
E.-34-C.M.1113, dated the 12th December, 1934 , 

(b) H 80, will he please state the percentage of Muslims in varioUII 
branches of the said services during the said periods , 

'!'he Honourable Sir 8aiyid Sultan Ahmad: (a> I have seen state-
Ulent No. I, regarding the communal composition of superior and Bub-
ordInate Railway services for the period ending 31st March. 1935, pre-
pared under the Resolutions referred to by the Honourable Member. 
A statement for the period endinjl; 3111t March, 1936, is under compila-
tion. FigUl'es for a statement for th" period ending 31st March, 1937, 
are being obtained. 

(b) I would refer the· Honourable Member to my reply to his 
lHlstarred question No. 120 asked by him on the 21st September, 1937, 
in this HouRe, which gives lhe available information with Government. 

TOLLS REAL18ED ON THE SONBPORE RAILWAY BRIDGE. 

888. *lIIa.ulvi Muha,mmad Abdul Ghani: Will the Honourable 
Kember for Commerce and Raihvays please state : 

<a> the total expenditure on the Sonepore Railway Bridge over 
Bengal and North Western Railway; 

(b> the proportionate expenditure for the foot paths On either 
side of the said bridge ; 

(c) the total amount of tolls realised by the Bengal and North 
Western Railway Company till 31st April, 1937 ; and 

(d) whether any resolution regarding the abolition of tolls on 
the said bridge was passed by the Bihar and Orissa Legisla-
tive Council ; if so, the result of the said resolution , 

The Honourable Sir laiyid Sultan Ahmad: (a), (b) and (c). The 
attentioD of the Honourable Member is invited to the answer given in 
this House on the 15th September, 1924, to parts (b) and (c) of Mr. 
Gaya Prasad Singh's starred question No. 1907. Information collected 
by Government for the purpose of a memorandum prepared in 1934 
'l~o  that thf' average flnnlla} t"eceipts from tolls amounted to 
RR. 15,425. Thl' pxaef amonnt reMvf'l'CII up to ::10th April, 1937, iR not 
'known. 



LBGISLATlVB ASUIlBLY. L29TH SBp. 1937. 

(d) Government have no information. Attention ~ invit.ed to 
letter No. 826-C. Ry.IV.1'.-1 of 1924, dated the 30th September, 1924" 
from the Government of Bihar and Orissa, a copy of which was placed 
on the table on 22nd January, 1925, in reply to Mr. Gays I>rasad Singh's 
question No.4. No further reference on the subject has since been 
received from that Government. 

APPOINTMENT TO THE POST OF SUPERINTENDENT OJ' INSURANCE. 

889. -Mr. O. V. Deabmukh: Will the Honourable \.Member £I)r 
Commerce and Railway-1l be pleased to state: 

Ca) how many Indians have acquired qualifications &8 Actuariet ; 
(b) how many of them are Associates and how many of them 

are Fellows, either of the Institute of Actuaries (England), 
Of' the ~' 1  of Actuaries (Scotland) ; 

(6) if Government will give preference to such of the Indian 
Actuaries as are li'ellows of either of the two bodies in the 
matter of the appointment of the Superintendent of 
Insuranee ; and . 

(d) if Government are prepared to accept the principle that 
no person who is a Fellow of either of the two Associations 
will be eligible for the post of the Superintendent of 

. Insurance , 

The Honourable Sir Saiyid 8ultan Abmad: (a) ~  (b). As far 88 
Clovernment are aware there are-

ftve Fellows of the Institute of Actuaries, London. 
one Fellow of the Faculty of Actuaries in Scotland, Hnll 
fifteen Associates of the Institute of Actuaries, London. 

(0) and (d). Th(' Honourable Member iF! referred to the speeches 
of the Honourable the Law Member and Mr. S. C. Sen on page 903 of 
the debates of this House, dated the 31st August, 1937, and to my repliea 
to .questioll No. 364 asked hy Mr. Barlri Dutt Pande on the 8th September, 
1937. and its 43upplementaries. 

AT'.l'BHPT TO DERAIL THE GAYA-MONGBYR PASSENGER TBA.IN. 

890. -Bah ltaUaah Behari La! : Wi1l the Honourable Member for 
COIomcrce and Railways be pleased to state : 

(a) if it is a fact that on the morning of 13th September, 1937, 
an attempt was made to derail the Gaya-Monghyr passenger 
train and the situation was saved by the pluck of the 
tlriver; 

(b) if the authorities have been able to find out the cUlprit; and 
(e) if the allthorities have instituted any enquiry ~o thi. 

incident t 
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fte Jlonourable Sir 8aiyicl Sultan Ahmad: (a> FroID enqWrlu 
which I have made, I learn that the Railway Administration have no 
knowledge of anv such accident. 

(b) and (c). Do not arise. 

EMPLOYMENT OF INDIANS IN THE LEAGUE OF NATIONIS OFl'"IOES. 

891. *ltttr. O. N. Muthuranp Mudaltar : (a) Will the Honourable 
the Leader of the House be pleased to state if any action has been 
taken on previous questions and Resolutions in the Assembly witb re-
ference to the incrcased employment of Indians in thQ League of 
N,t,t;iollS QBiecs auel the International Labour office in Genev., as well 
&8 any other offices to the upkeep of which India contributes in anY' way T 

(b) Will the Honourable Member please lay on the table of the 
lMse a copy of the Establ.i.s8mQt List of tbe League and the Interna-
tional Labour offices in Geneva and state how many Indians are employ-
ed there at present and on what pay' 

(c) Are Government prepared to consider the advisability Of taking 
steps to see that retired Indian officials who express a desire to serve 
ill the League offices are given every facility for such employment there' 
If Dot, why not' 

The Bonourable Sir Nripencira. Sircar: (a) If the llonourable 
Kember had studied the answers given to the previous questions. to 
which he refers, he would have been aware that the answer is in tee. 
afIlrmative. 

(b) The staff list of the League Secretariat, International Labour 
Office and other allied organisations is published annually in the official 
journal of the League, copies of every issue of which are placed in the 
Library immediately on their receipt. 'rhe staff list for 1937 has not 
yet been published. The Honourable Member will find the staff list for 
1936 on pages 1098 to 1130 of the official journal for October, 1936. 

The number of Indian employees has increased since the staff list 
for 1936 was iss oed and the latest information available was given in 
detail in my reply to part (b) of Mr. Satyamurti's starred question No. 
210 on the 31st August, 1937. The pay of all ranks of the League e!iltab-
lishment will be found in the staff list but I am unable to state the pay 
of Indians entertained since the list for 1936 was issued. 

(c) In any suitable case Government would be glad to bring an 
aTlplicEltion of this nature to the notice of the appropriate authority. 

Sir H. P. Mody: In view of the fact that Sir Frank Noyce and I 
had recently a discussion with the Director of the International Labe.ur 
Office on the questioTl of the larger employment. of Indians in the 

~ . and the International LaboUl' Secretariat and favourahle con-
!!ideration was promised to our repreAentations, will the Government 
of India be pleased to pursne the matter further T 

The Honourable Sir NriMDdra. Strcar: In IInSWfll' to oll~ 
answers given in the regrettable abaen.ce of Sir Bomi Mody, I replied 
that we have pursued that matter, and we have done all that is poBBible. 
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It.-ElIPLOnoun' OJ' EUROPEAN INDIAN CIvIL SERVICB OJ'll'IOBBS AJ'TBR 
RBTIRBMENT. 

892. *1Ir. O. N. lIuthuranga MudaIi&r : Will the Honourable the 
Leader of the House be pleased to state if it is a fact that many Euro-
pean Indian Civil Service officers after retirement are re-employed in 
Indian States and elsewhere' 

The Honourable Sir Nripendra Sireai' : The question should have 
been addressed to the representative of the Home ~ . 

CoNSTRUCTION OJ' THB PATNA JUNCTION RAILWAY STATION. 

893. ·Babu Kailuh Behari La!: Will the Honourable Member for 
Commerce and Railways be pleased to state : 

(a) with reference to the answer given by Government during 
the last Delhi Session regarding the construction of the 
Patna junetion Railway station, as to how far the con-
struction of the building has progressed ; 

(b) if it is not a fact that the building is not likely to be com-
pleted during the current year as given out by Govern-
ment; and 

(c) if the building is being constructed through a contractor, 
who is the contractor , 

'the Honourable Sir Saiyid Sultan Ahmad,: (a) Brickwork is 
approaching completion on two out of the four masonry blocks. Work 
eannot be started on t.he two remaining blocks till the first two blocks 
are finished. 

(b) Probable date of completion is expected to be July, 1938. 
(c) Udham Das. 
Babu K&;)ash Behan Lal: What is the answer to part (c) of the 

question' 
The Honourable Sir Baiyid Sultan Ahmad: Udham Das. 
:Babu Kailash Behari LaJ : From which province he comes , 
'1'he Honourable Sir Saiyid Sultan Ahmad: J do not know. 
Babu Ka.ilaah Behari Lal : The Honourable Member has given hi. 

answer with reference to part (c), but I want to know from which pro-
vince thc contractor comes' 

The Honourable Sir Saiyid Sultan Ahmad: I cannot say. 

AssAULT OF AN INDIAN GoVERNMENT SERVANT IN THE VIZAGAPATAM PORT. 

894. .:Mr. K. S. Gupta: Will the Honourable Member for Com-
merff! and Railways state: 

<a) whether an Indian servant of Government was assaulted 
recently by the agents' representative of a ship in the Port of 
Vizagapatam who is an Englishman and a guest of the Traffie 
Manager of the Port of Vizagapatam ; 
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(b) whether the matter was reported to the Traffie Manager, who 
in turn instead of safeguarding the interests of his Bubordi-
nate said that the aggressor was justified ~ taking the law 
into his own hands ; 

(e) whether the aggrieved person demanded an enquiry and whether 
the Traffic Manager threatened the aggrieved with dismissal 
in case of further pressure for e]Jquiry ; and 

(d) whether the Honourable ftIember propose to give necessal'1 
instructions to safeguard the interests of the subordinate staff 
(outdoor) who go to the moorings even at nights , 

The Honourable Sir Saiyid Sultan Ahmad: With your permission, 
Sir, I propOBe to answer questions bearing serial Nos. 894, 895 and 896 
together. 

The information is being called for, and a reply will be laid on the 
table in due course. . 

RA.OIAL DI8CBDlINATlON IN THE SUPERVISORY CADRE IN TIlE VIZAGAPATAII 
PORT. 

t895. ellr. K. S. Gupta: Will the Honourable Member for Com-
lD8J'Ce and Railways state : 

(a) whether appointments are being made to the supervising cadre 
in the Port of Vizagapatam on the principle of racial pre-
ference or on the principle of efficiency coupled ~  
seniority j 

(b) whether it is a fact that one Mr. J. A. D'Costa-a typist in 
the Traffie Manager's office is appointed to officiate as a 
Junior Assistant Quay Foreman, while there are many 
Indian subordinates of the outdoor section who are qualified 
for the job i 

(c) what are the educational or technical qualifications of the SUpel'-
vising staff of thc Port of Vizagapatam-(i) Quay Foreman, 
(ii) Assistant Quay Foreman, and (iii) Boat overseer; 

(d) what are the educational qualifications of the Indian Tally 
Clerks: 

(e) whether it iH a fact that the whole responsible outdoor work i!l 
donI'! by Tally ·Clerks only i 

(f) whether the Honourable Member is aware that Indian employeeli 
in Supervising Cadre and in sheds were not allowed to draw 
thllir salaries according to the approved scall'!s of pay ; 

(g) whether it i'l a fact that the claims of Tally Clerks are alwaya 
overlooked when vacancies occur in the Supervising staff of 
the outdoor work ; and 

(lL) whether Government are aware that there is di1ferential treat-
ml'!nt hy the traffic authorities with regard to distribution 
of work. giving leave, and giving time compensation off, 
between the Anglo-Indians and Indians of the outdoor see-
tion i if so, the reason why there should be any differential 
treatment' 

-- · __ ·_·--tFor anlwer to thi8 qae8tion, '88 answer to queatioD No. 8J6. 
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Dmn:.u. 011' PaOVIDBlITT FUND BENEFITS TO WORKJlJR8 IN THB VIZAGAPATAlIl 
POaT. 

t896. -Mr. It. I. Gupta: Will the Honourable Member for Rail" .... ls 
and Commerce state whether he is aware that the benefits of the Provident 
Fund are denied to several workers in the employment of the Vi,.agapatam 
Port , 

BENEFITS OF PROVIDENT FUND TO THE TRAIN LIGHTING STAFlI' ON THE NORTH 
WESTERN RAILWAY. "\ 

897. -lttr. 8h&m La! : Will the Hononrable Member for Commerce 
and Railways be pleased to state : " 

(a) whethrr it is a fact that the train lighting inferior staff on line 
of the North Western Railway is monthly rated and the 
train lighting workshop staff is daily rated ; 

(b) whether the train lighting inferior staff on line ia not allowed 
to enjoy the benefit of provident fund, whereas the train 
lighting workshop staff are entitled to the benefit of provident 
fund; 

(c) whether it is a fact that in 1936 the Honourable Member for 
Commerce and Railways replying to a question in the Assembly 
said that the question of allowing the train lighting inferior 
staff on line the benefit of provident fund could not be con-
sidered then as there was a deficit in the railway budget ; 
and 

(d) if the reply to the preceding part be in the affirmative, whether 
Government are now prepared to consider the question when 
the earnings of the railways have considerably gone up , 

'!'he Honourable lir Saiyid lultan Ahmad: (a) I would refer the 
Honourable Member to Schedules • B ' and • C ' of the North Western 
Railway's Gazette Extraordinary, dated the 6th August, 1934, a copy 
of which is in the Library of the House, which gives the information 
available with Government. 

(b) I would refer the Honourable Member to the reply given to 
part (e) of starred question No. 1148. asked by Bhai Parma Nand on 
the 12th March, 1936, in this House. I would also refer the Honourable 
Member to rule 6 (d) of the State Railway Provident Fund Rules, a 
eopy of which is in the Library of the House. 

(c) Presumably the Honourable Member is referring to the 
Honourable Sir Muhammad Zafrullah Khan's reply to parts (b) and 
(c) of starred question No. 1148 asked by Bhai Parma Nand on the 
12th March, 1936, in this House. If so, I would inform the Honourable 
Kember that the extension of benefits of Provident Fund to the inferior 
Btai!. who are not entitled to it under the present rules, was postponed 
not beeause of a deficit in the railway budget, but on 6nancial grounds. 

(d) In view of the reply to part (c) above, this does not arise. 

tJ'or IIIW1m' to thil qlleatlon, II' aDI1m' to question No. 8N. 
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. Mr. Sham La!: Hay I know, Sir, why, when provident fund is 
being provided for staff emploYed in insuranc:.e companies, no attempt 
is being made to provide provident fund for train lighting inferior 
staff T 

The Honourable Sir Saiyid Sultan Ahmad : I should like to have 
notice of that question. 

RBTaENCHMENT OF CERTAIN PERSONS OF THE TRAIN LIGHTING STAFF ON TBB 
NORTH WESTERN RAILWAY. 

898. -Mr. Sham Lal : Will the Honourable Member for Commeree 
and Railways be pleased to state : 

<a) whether it is a fact that in 1935 thirty-six men of the train 
lighting staff on line of the North Western Railway were 
retrenched on the grOlmd that they were inefficient ; 

(b) whether it is a fact that the retrenched persons were given 
twenty-eight months' leave, out of which twenty-four montllli 
was on half salary and four months On full salary ; 

(c) whether Government are aware that after they had drawn their 
full salaries for three or four months the Agent issued a 
circular to the effect that t.heir whole leave should be congi-
dered without pay ; 

(d) whether it is a fact that the full salaries drawn by these persolloli 
. for the three or four months were dedu·cted from their 
gratuities ; 

(e) whether it ill a fact that two of the employees who were 
retrenched on account of being inefficient were re-employed 
on less salaries; and 

(f) if the reply to the preceding part be in the affirmative, why 
those persons who were considered inefficient were again 
employed' 

The HODourable Sir Saiyid Sultan Ahmad : I am obtaining in-
fonnation and will lay Ii reply on the tahle of the House in due course. 

RETRENCHMENT ON THE NORTH WESTERN RAILWAY. 

899. *M!r. Sham Lal: (a) Will the Honourable Member for Com-
merce and Railways be pleased to state if it is a fact that retrenchment 
was made on the North W cstern Railway in 1931 7 

(b) Is it a fact that the Railway Board wired to stop reduction after 
9th J~l , 1931 , 

(c) Is it a fact that persons were brought under reduction even after 
·that date , ' 

(d) Is it a fact that some of the members of retrenchment &taft were 
X'e-appointed in old scale on the same pay which they were drawing at the 
time of their discharge , 

(e) Is it a fact that no mention was made while appointing them and 
the oftera made to them were cleal' that they were given old pay and 
acale' 
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(f) Is it a fact that they were brought into new scale in 1935 from 
the date of their re-appointment and even the con1lrmed hands in old 
aeales were not spared , 

(g) If 80, what led to this action and is it in accordance with 
rules , 

(h) Is it a fact that the recoveries of over-payments received by • 
them in old scales of pay were from 18th November, 1935 and onwards I 

(i) Is it a fact that the employees concerned. on appeal against this 
order were re-assured that no recovery on account of o~ - ~ 
relating to the period prior to 18th November, 1935, will be ~  , 

(j) Is it a fact that in spite of the above assurance a circular letter 
has recently been ill8ued ordering to recover the over-payments from 1st 
October, 1934' 

(k) Have similar recoveries been madp, on other State-managed 
Railways' 

. (1) If the answer to the above be in the affirmative, will Governmen* 
be pleased to state whether the .Agents were authorised to recover the 
over-payments received by the retrenched staff in good faith and wheth.u· 
o ~  are prepared to consider their case and replace them in old 

scales refunding the amount recovered , 
The Honourable Sir Batyid 8a1taD Abmad: <a) Yea. 
(b) and (c). Instructions were issued by the Railway Board to the 

Agents of State-managed Railways, in a telegram, dated the 8th Jul:r, 
1931, that discharge of employees should be suspended with immediate 
e1fect and until the following October, it being pointed oat to them that 
the orders did not apply to : 

(i) men already under notice of discharge; 
(ii) men engaged for purely temporary purposes i 

(iii) gazetted officers. 
(d) to (I). Goovemment have no information. I would, however, 

refer the Honourable Member to Railway Board's letter No. 807-E.G.III, 
dated the 31st August, 1934, on the subject, a copy of which is in 
the Library of the House. Government have no reason to believe that 
the orders contained in the letter rcferred to have not been observed 
by Railway Administrations. I am, however. sending a copy of this 
question to the Agent, North-Western Railway. for such action a& he 
may consider necessary. 

POST OF DRIVERS HELD IN ABEYANCE ON THE NORTH WESTERN RAILWAY. 

900. -Mr. Sham Lal: (a) Will the Honourable Member for Com-
merce and Railways be pleased to state whether it is a fact that a few posta 
(about 33) of drivers grade III on the North Western Railway have been 
held in abeyance (some in 1934 and the rest in 1936) to allow automatic 
promotion to the Loco. Running Std, Grade IV' 

(b) If the reply to part (a) be in the affirmative, will Government 
state the number of Indians, Anglo-Indians and EuropAaDB thu. deprind. 
of their promotions , 
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(c) Is it also a fact that those thus atlected are mostly Indians , 
(d) Are Government aware of the fact ~  supernumerary ~os s were 

lanctioned in grade IV against the vacancies of grade Ill, 'Vide North 
Western Uailway Agent's letters No. 755-E.1157-II, dated the 7th November • 

. 19;14 and the 14th March, 1936, thus usurping the rights of grade In 
peopie and putting a deadlock on their further promotion for a consider-
ably long period , 

(e) If so, what action did Government take against the North Western 
.Railway Administration in withholding the vacancies of grade III , 

(f) If no action has so far been taken, are Government prepared to 
. make necessary arrangements to l ~  the above mentioned vacancies in 
grade III , 

(g) Will Government also state if the allotment. of Loco. Running 
ataf.', grade Ill, has from time to. time been reduced' If so, why and 
under what circumstances , 

(h) Is it not a fact that the above mentioned reduction has affected 
mostly the Indians , . 

The Honourable Sir Saiyid Sultan Abmad: (a) to (h). Govern-
ment have no information. These ·are matters of detailed administra-
tion within the competence of the Agent, North Western Railway, to 
deal with. Government have no reason to believe that there has been 
allY raC'ial discrimination in this matter as alleged by the Honourable 
Member. I am, however, sending a copy of the question to the Agent, 
North WeRtern Railway, for such action as he may consider necessary. 

DENIAL OF FACILITIES TO MR. V. V. NARASIMHAN TO ATI'END THE SITTINGS 
OF THE MADRAS ~  ASSEMBLY. 

901. "'Mr. O. N. Mutburang& ltIudalw-: (a) Will the Honourable 
Member for Commerce and Railways be pleased to state whether the atten-
tion of Government has been drawn to thc following report of a Resolu-
tion passed at a meeting held under the auspices of the Madras Go ... ~
ment Press Workers' Union under the Chairmanship of the Honourable 
Minister for Agriculture, Madras Government, reported in the Hindu, 
dntcd the 9th September, 1937 (page 15) : 

"Mr. P. R. K. Sarma moved another resolution condemning the attitude of 
the Madras and Southern Mahratta Raihvay managemmt who would not permit 
Mr. V. V. Narasimham, M.L.A., (Provincial) to attend the As.o;embly ~ l. 
Mr. Narasimham was a railway employee and represented labourers in GUlltur, 
etc., districts in the Aa..c;embly (MadrllS)'" 

(b) .Are Government prepared to call for a report from the Agent, 
. Madras and Southern Mahratta Railway as to the correctness or otherwise 
of the above report , 

(c) If the report is correct, do Governmnet propose to consiiJer the 
advisability of instructing the Agent, Madras and Southern Ma'hratta 
Railway to give necessary facilities to Mr. Narasimham to attend the 
Madras Assembly sittings , 

(d) In view of the fact that the Assembly (Madras) is now in 
lession, is the Honourable Member prepared to expedite the matter , 
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The Honourable Sir 8a.iyicl Sultan Ahmed: (a) to (d). The matter, 
which has just been brought to the notice of Government by the Honour-
able Member's question, is at present under consideration. A reply will 
be laid on the table of the House in due course. 

111'. O. N.lIllth1ll'&llp MHa1i&t' : May I know, Sir, if the Honourable 
Member referred to is now attending the session in the Madras Assemb-
ly , 

tile B8II01II'able Sir SatJid 8ul1aD. Ahmad: I have no information. 
lit; .o!Iali Lallakaena.: Will the Honourable Membei'Wue instrua-

ti0D8 that he altould· be allowed to attend , 
!!te BODOurable Sir 8a,jytd I1iltaD Ahmad: No. The ·matter ia 

under consideration. 
t902- to 906-. 

<hATOrI'Y Wl'rIIBELD noli oDTAIN ElIIPLOYDs IN THlt JAJIALPO'B R.uL .... A"r 
WOlUtSHOP. 

907. *lIIr. MohaD Lal 8akIeDa: (a) Will the Honourable Member 
for Commerce and Railways be pleased to state whether any employees in 
Jamalpur Workshop, East Indian Railway, have been granted only 50 
per cent. of their gratuity during the last two ye.ra' If so, will Govern-
ment lay a statement giving their names and the reasons for which the 
gratuity has been withheld' 

(b) How many employees, if any, were not granted gratuity simply 
because thE' strike-period was not included in their service for purpoaes 
of gratuity while it was counted for purposes of retirement' Are 
Government prepared to consider their cases and grant the gratuity , 

(c) How many· women employees of the J amalpur Engineering, if 
any, discharged on medical grounds have not been granted gratuity and 
why' 

The HODourable Sir Saiyid SultaD Abmad : I am obtaining certaiD 
information and will lay a reply on the table of the House in due 
course. 
PROSECUTION OF EMPLOYEES OF J AMALPUR RUNNING SHED AND STOPPAGE 

OF ALLoWANCE OF PERMANENT WAY STAFF AT JAMALP1JR. 

908. -l'tIr. Mohan Lal Saksena: (a) Will the Honourable Member 
for Commercp and Railways be pleased to state how many employees of 
.Tamalpur Running Shed have been prosecuted under Railway Act during 
the last two years and with what results and whether they have been 
compensated on acquittal' If not, why not , 

(b) How many of those convicted have been discharged and h?" 
many retained 1 Will Government state the reasons for this differentl&-
tion' 

(c) Has the allowance of Permanent Way staff, Jamalpur, been 
stopped Y If so, why' Why are they not allowed overtime when they 
are made to work after the 1b::ed hours , 

The Honour&ble Sir S&iyid Sulte Ahm&d : (a) to (c). I am obtain-
ing information and will lay a reply on the table of the House in due 
eourse. 

tFiii:o=r't:L'hese=-=--=-qu-e-'IItl;oo-n-. -and-:--re-'pliee"'"' thereto, ,ee page. 2661·62 of these DebateL 
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NON-SToPPAUE OF PUNJAB EXPRESS TRAINS A.T JA.SIDIH JUNCTION. 

909. II<PaJMli\ Lakahmi Kan. M'aitm (on behalf of Dr. P. N. 
Blinerjea) : (a) Is the Honourable Member for Commerce and Railwa78 
aware that Jasidih junction is an important station on the East. Indian 
Raihv8Y where large numbers of pasaengers catch the trains or alight .£rom 
tIIf1W e\"ery day , 

(b) Is it a fact that since Oc:.tober, 1936, the Punjab Express trains 
{l7-Up and IS-Down) have ceased to stop at this station' 

(c) Are Government aware that Juidih and the adjacent town of 
B&ictyanathdham are important places of health resort besides being ~ 
plaeal of pilgrimage , 

(d) Are Government aware that the non-stoppage of these Expreu 
tra:iDa has deprived large numbers of plUl8engers from and to Calcutta atuI 
~  pl&C$ in Bengal of the advantage of a very convenient traia , 

(e) Are Government aware th&lt t.he loss of this o ~  baa 
diverted to some extent the passenger traffic to stations on th.. Bengal 
NBAPur Railway , 

(f) Is it a fact that the earnings of the East Indian Railway at this 
iltation have decreased owing to the non-stoppage of these Express trains , 

(g) Are Government prepared to consider the. desirability of advising 
the East Indian Railway authorit.ies to reconsider their decision in regard. 
te this matter , 

.. Benourable air 8aiytd Baltan Ahmad : (a), (b) and (c). Yea. 
(d) RE.'presentations to this effect have been made. 
(e) and (f). Government have no information. 
(g) No. Nos. 17-U.p and IS-DOWn are long distance Express trains 

iIItcmded mainly for pasaengers travelling to destinations beyond 
Jasidih. Such trains cannot be stopped at intermediate stations which 
they are not intended to serve without seriously inconveniencing long 
distance pnssengers and causing overcrowding of the trains. There are 
six Up trains (from Howrah) and six Down trains (from Moghal Sarai) 
which stop at .Tasidih. I understand, moreover, that, in order to meat 
the wishes of passengers to and from the sanatoria stations in Bihar, the 
East Indian Railway authorities have altered the timings of 21-Up 
Howrah-Gaya-Mokameh fast passenger. 

Pandit Lakshmi Kanta Kaitra : Do I understand, Sir, that the Punjab 
Express is not stopping even now at this station' And in view of tho 
fact that this is an important pilgrim station, is it not desirable that the 
Government should allo,v this train to stop at this station' 

The Honourable Sir Saiyid Sultan Ahmad: The Howrah-Gaya-
lIokameh fast passenger will stop at that station. 

Pandit Lakshm.i Eanta Maitra : And not the Punjab Express , 
1'he Bono1ll'able Sir Baiyid sutta .lhmacl: No. 
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NON-8TOPPAGE OF PUNJAB ExPBESS TRAINS AT JABIDm JUNCTION. 

910. -PaDdit 'akabmi ltaDt& llaitra (on behalf of Dr. P. N. 
·Sanei-jea) : (a) Will the Honourable Membet· for Commerce and Uailw&7I 
BtRte if it is a fact that Jasidih junction is a more important statiOll than 
Jhajba from the point of view of passenger traffic , 

(b) If the anS\ver to part (a) be in the affirmative, will the Honour-
able Member be pleased to state why the Punjab Express, trains (l7-Up 
nnd IS-Down) stop at Jhajha but do not stop at Jasidih iunction' 

The Honourable Sir Se.iyid Sultan .Ahmad: (a) Governm,ent are not 
in possf.lssion of the passanger traffic statistics of individual stations, and 
are not, therefore, in a position to express an opinion on the matter. 

(b) I understand that the trains referred to are required to stop at 
Jhajha for engine watering purposes. 

Pandit Lakshmi Ranta Maitra: May I ask the Honourable Member 
to send down these questions to the Agent for such action as he may 
consider necessary , 

The Honourable Sir S&iyid Sultan Ahmad : Yes. 

lNn:BPBETATlON OF THE WORD" JANGAD" BY THE BOMBAY HIGa CoURT. 

911. -Dr. G. V. Deshmukh : Will the Honourable the Law Member 
please state : 

(a) whether he received a representation from the jewellery mer-
. chants of India regarding the necessity of removing the 
difficulty in the jewellery trade caused by the interpreta-
tion of the word I< janu(!d " by {.he Bombay High Court ; 

(b) whether any inquiry was made in connection with it and Wl1 
decision has been arrived at ; and 

(c) whether it i" intendl!d to introduce any legislation in respect 
of this subject ; if so, when , 

Mr. Y. N. ~: (a) Yes. 
(b) and (c). The Provincial Governments concerned have been 

eonsulted rE'garding the practice followed in the jewellery trade relating to 
Jangad t.ransactions, and the desirability of undet'taking legiRlat.ion on 
the subject. Their views are now under the consideration of the Central 
Government. 

Mr. Badri Dutt Pande: What is this" jangad " , 
Dr. G. V. Deshmukh : I will explain it privately. 
Mr. Bhula.bhai J. Desai: Is it intended to undertake legislation at 

an early date' 
Mr. Y. N. Sukthaukar : No. The position is this. The very Diamond 

Merchants' Association who applied to us 10 the beginning and pointed 
out the urgency of legislation have now come with a request that we 
Shbuld pOfiltpone it as there is an exactly similar r.ase before the High 
Oourt of Bombay and they want to await the decision of the High Court. 
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1rIr, Sadri Dott Pande : What does this word" jangad " mean , 
Dr. G, V. Delhmukh : It is not my duty to explain ; otherwise I would 

have done it. 
The Honourable Sir Nripendra Sircar : " J angad " means an a.atIGI 

or deposit. That is what the representation says. 

Mr, Bhulabhai J, Desai: The decision of the High Court was that 
in the event of a broker being entruated with goods on jangad he is not 
treated as a trustee but he is entitled to sell them to himself. The posi-
tion in the Bombay market throughout has been that unless it is held to 
be a trust it will be impossible to carry on business entrusting goods of 
large value to ordinary brokers. Is the view of Government this that 
they expect the decision to be reversed, and that is why they are wait· 
ing' 

The Honourable Sir Saiyid Sultan Abmad : The position really is 
this. When we received representations from the merchants individually 
and through associations we consulted all the Provincial Governments 
and the last Provincial Government which took a long time to reply was 
the Bombay Government, perhaps because of the change of Ministry 
there. Therefore, we had to wait for the opinion of the new Ministry. 
We have now received the reply and we are considering as to what should 
be done. 

Mr. Bhulabhai J. DeiBai : Is there any difference of opinion on the 
questioll that in ordtl:t: to facilitate and proteet business it is necessp.ry 
to Areate such transactions as trusts T 

The Honourable Sir Saiyid Sultan Ahmad : There is a slight differ-
ence of opinion but not .~  great. 

Mr. Bhulabhai J. Desai : If the decision of the Bombay High Court 
is not received in a similar case at an early date revel"Sing this, will Gov-
ernment then undertake legislation at an early date' 

The Honourable Sir Saiyid Sultan Ahmad : That will be considered 
independently of the decision of the High Court if it is not received 
earlier. 

APPoINTMENT OF THE CHIEF MEDIOAL OFFIOER OF THE EAST INDIAN 
RAu..WAY. 

912. ·Pandit Sri Jtrialma Dutta Paliwal: Will the Honourahln 
Momber for Commerce and Railways s'-..ate : 

(a) if Sir Hassan Suhrawardy has resigned his post as a Chief 
Medical Officer of the East Indian Railway ; 

(b) what arrangemenifs have been or are being made to 1ill up t.he 
~  caused by this rESignation j and 

(c) if Government propose to take into conaideration the claims of 
senior Indian Medical Officers when filling up the ~  , 

IA22LAD 0 
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The Kouoarable Sir 8aiyid Sultan Alunad : (a) No. The nature of 
the arrangement between the Government of India and the Government 
of Bengal in regard to his services is still under oomJideration. 

(b) and (c). I would refer the Honourable Member to my reply 
to parts (c) and (d) of starred question No. 384 asked by Seth Govind 
Daa on the 8th September, 1937, in this House. 

111'. Sham La1 : May I ask who is officiating for Sir Hassan Suhra· 
wardy' 

The Honourable Sir Baiyid Sultan Abmad. : The answer was giveD 
in my reply to the question referred to. 

Mr. Kohan La! Saksen& : Is it not a fact that the person who is 
ofticiating is not the seniormost person , 

The Honourable Sir 8a.iyid Sultan Abmad : That also was given in 
my reply. 

111' •• oha La! 8akaena : Ia it not a fact that he haa been appointed 
because he happens to be a European' 

The Honourable Sir 8a.iyid Sultan Abmad. : No. 
Beth Govind Du : Was no Indian with that qualification available 

for that appointment , 
The Honourable Sir 8a.iyid Sultan "mad: If the Honourable 

Kember will refer to my replies to his very question No. 384 he will get 
the answer there. 

STANDARDISATION OF WEIGHTS ANn MEASURES. , 
913. -Prof. N. G. Ra.nga: Will the Honourable the Commel'CC 

Member be pleased <:0 fltate : 
(a) if it ~ a fact that the Eighth Industries Conference held on 

the 7th and 8th December, 1936, recommended that weights 
Iihould be ~ s , and that the weights recognised by 
the Bombay Act of 1932 should be adopted for use allover 
India j 

(b) that representatives of several provinces and States have com-
plained that there wa..c; still confusion between provinces, and 
urged the Government of India to undertake legislatioll 
fixing s-tandards leaving the Provincial Governments to 
pass laws for «.>nforeilll! tht' report on the marketing of wheat, 
which h8.<; also complained of the cOllfusion now prevailing 
in the weights of ditYerent provinces and districts j and 

(0) what action Government propose to take to help the peasanott. 
by standardising the weights and measures all over India to 
avoid confusion between those of different provinces , 

The Honourable Sir 8a.i.yid. Sultan Abmad: (a) Yes. 
(b) Some representatives at the last Industriel' Conference drew 

attention to the confusion caused by the use of different weights but 
the- proceedings of the Conference do not show that any such suggestion 
as i. referred to in the latter portion of t1Us part of the question waa 
.ade at the Conference. 



8TABBBD QUUTIOJla AND ANSWBBS. 

(0) Under the Dew conatitUtiOD the Provincial Governmen:ta an 
competent to legislate with regard to weights and measures and the 
Federal Government have power to legislate only for the establishment 
of standards of weight. The recommendation regarding the standardi-
sation of weights and measures contained in the report on the marketlllS 
of wheat in India is at present under the consideration of Government. 

Prof. N. G. blIP : What do Government propose to do in regard 
to the establishment of standardisation of weights and measures all 
o,-er India , 

The Honourable Sir 8&iyid Sultan Abmad : I said we are consider-
ing the question. 

Seth Oovind D&I : Are Government aware that this consideration 
is going OD for years now and that on account of therE' not being a 
uniform weights system the traders and the consumers are being put to 
the greatest possible inconvenience , 

Tbe Honourable Sir Saiyid Sultan Abmad : Without admitting all 
the statements made in the question it must be remembered that under 
the new constitution the Provincial Governments are competent to legis-
late with regard to weights and measures and we have power to legis-
late for the establishment of standards of weight only. The matter- is 
b~  considered as to what should be done as quickly as possible. 

Beth Govind D&I : Under the circumstances will it not. be advisable 
for the Central Government to have negotiations with all the Provincial 
Governments so that liS far as possible ~  may be one sort of weight 
in the whoh> country" 

The Honourable Sir Saiyid Sultan Ahmad : We will consider that. 

Mr. S. Satyamurti : Do Government expect to be in a position to 
bring up legislation on the standardisation of weights, in the ensuing 
Delhi session Y 

The Honourable Sir Saiyid Sultan Ahmad : We can give no definite 
undertaking, but the matter is bcing pursued as far as we can. 

Mr. S. Satyamurti : Will the Government of India, considering this 
as lin aU-India mntter, address all the Provincial Governments on the 
desirability> of having uniform weights and measures' 

The Honourable Sir Sa.iyid Sultan Abmacf : I have already said 
ib answer to Seth Govind Das's question that this matter will be con-
sidered. 

tThele queatiou were withdrawn h7 the queItioD81'. 
lA22LAD 
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8BLlwnoN OJ' A.LL.uu.BAD AS THE VENUE J'OB THE ENQUIRY OF THE BmTA 
R.uLWAY DISA8TEB. 

916. -Ifr. Ram N&r&yaa Singh: Will the Honourable Member for 
Commerce and Ra.ilways be pleased to state : 

Ca> their reasons in fujI for selecting Allahabad as the venue for 
the enquiry of the recent Bihta ra.ilw8,f disalJter in prefet-
ence to Bihta or Patn&. ; 

(b) whether his attention has been drawn to the o~ l comment. 
of the Search Light, dated Patna, the 15th September, 1937, 
and the Hindu...tan Times, dated Delhi, the 18th September, 
1937, on the question of the venue for the enquiry referred to 
in part (a> above; and 

Cc) if 80, in view of the strong public o"~s  from all sides of the 
country against their choice of the venue for the enquiT)' 
referred to in parts (a) and (b) above, whether he is pre-
pared to cOJ1,\ider the desirability of reconsideri.ng the ques-
tion and of selecting ~ or Patna as the venv.e. for the 
said enquiry in preference to Allahabad' 

The Honourable Sir Saiyid Sultan Abmad.: (a> Allahabad was 
selected to suit the convenience. of the Honourable the Chief Justice of 
tLe Allahabad High Court who has been entrusted with the holding of 
the enquiry. 

(b) Yes. 
(c> The suggestion has been considered but it is regretted that 

it is not thought feasible to change the venue. 
Mr. Mohan La! Sa.ksena : May I know whether the witnesses who 

'will go to Allahabad will be allowed passes or given travelling allow-
ance' 

The Honourable Sir Saiyid 8ultaa Abmad. : Yes. 
111". I. latyamurti : May I know whether the Chief Justice of the 

High Court will be performing the duties of Chief Justice, while he is 
conducting the enquiry , 

The Honourable Sir laiyid Sultan Abmad. : I have no definite infor-
mation except what I have seen in the press, that at that time there 
will be another Chief Justice acting in his place. 

111". S. 8atya.murti : In view of that, what are the considerations of 
convenience which prevent him from s ~  at the scene of the disaster, 
if he is not performing the duties of Chief Justice also' 

The Hon01U'&ble Sir 8aiyid lultan Abmad. : We have to look to his 
convenience. 

Mr. Mohan La! 8a.ksena : What is the procedure for the selection 
of witnesses t 

The Honourable lir Saiyid Sultan Abmad : That. will have to be 
left, first of all, to the Judge hilD8elf-as to the form in which the en-
quiry should bo held. 



-, 
Mr. lIIohan Lal SaJuena : Surely there must ,bo,SOIll8,. authority to 

ad'vise the Honourable Judge, and may I know what suggestion the Gov-
ernment are malring iIi thatbeh'alf' .- -

The Honourable Sir Sa.iyid Sultan AlnnY : As a matter of fe.ct, 
",hat has been suggested is, that. counsel will appear on both sides, on 
behalf of the public aiso, at the expense of the Government, and. they, 
will find out what sort of witnesses would be required and what evidence 
should be given. 

Mr. Mohan La! Saksena : May I know if any public association or 
tmy other persons are taking interest on behalf of the public t 

The Honourable Sir Saiyid Sultan Ahmad : These are matters of 
detail. We can come to no decision here as to how it should be done. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 
IMPORT OF TWISTED SILK FROM JAPAN. 

tI17. *Mr. N. V. Gadgil: (a) Will the Honourable the COmlllel'Ce 
Member state whether Government are aware of the fact that during the 
lnst 12 months, there has been an abnormal increase in the o~ of 
twisted silk in India from Japan t 

(b) Are Government aware of the fact that this increase in import 
hall ~ s  ruin for the workers in that line aot Bangalore and other placel 
in Madras Presidency t ' 

(c) Are Government prepared to take steps in this connection 8011 
to secure protection to the corresponding Indian industry t 

The Honourable Sir Saiyid Sultan Ahmad: (a) Imports of twisted 
silk are not separately recorded in the Trade Returns. I lay on the table, 
however, a statement showing imports from Japan of yarn made from 
silk other than waste or noils which include twisted silk. 

(b) Government have received no specific complaints in the matter 
from silk manufacturers in India. 

(c) The claim of the silk industry as a whole for further assistance 
against Japanese competition is being examined at present. 

Bfai-.'" ,lIovIing 'Ae Import, 01 Yam madefrom Salle oIAer eAan tDaIIe or ,","8!rom Japan iltlo 
India. 

1934.-311 

1."1 
lfH.8'1 

Yoar. 

Pi ... laontha April-Aupat of 1937 

QU&J1tity. 

Lbs. 

126.4.26 

112.636 

1 '.~ 

113.008 

Value. 

Rs. 

'.86.'19 

'.83.4.88 

7.03.1160 

'.76.14.2 

NOTB.--1I'if_foIo Aprll-AVI.t 011D37 ftIIate to Britilh lDdia exobadiDg Burma 
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:Br. S. 1JG1am1ll'ti : By whom' 
The HODourable air laiyid aultan Ahmad : By our oftlcer OD special 

~ . 

1Ir. I. latyamurti : Do Government propose to appoint an GCI AGo 
'Pari1f Board for the purpose , 

The Honourable Sir 8&iyid 8u1ta.n Ahmad : No. 
1Ir. a. latya,umrti : May I know whether o ~ are aware 

that there is a great deal of silk weaving in Mysore and Madras and 
that it is suffering owing to ruinous Japanese competition which is Dot 
gh'ing any adequate scope for the indigenous silk industry , 

The Honourable Sir 8a.iyid lultaa Ahmad : As I have said, we 
have received no specific complaint in this matter from the silk manu· 
facturers in India. 

Mr. I. 8a.tya1Ulll'ti : MaY' I know if this gentleman who is in charge 
of this inquiry will get into touch with the manufacturers of sUk in 
Sl)uthern India, particularly in Mysore, to find out whether there is 
this ruinous competition' 

The IJonourable Sir Baiyid Sultan Abmad : As a matter of tact. 
they have got to get into touch with him but I would consider the sug-
~ oll and see if wt' cannot get into touch with them. 

Mr. N. V. Gadgil : Will Government move in the matter if com-
plaints are received' 

The Honourable Sir aaiyid aultaD Ahmad : I have answered that 
question just now. 

(b) WRITTEN ANSWERS. 

GRIEVANCES OF THIRD CLASS MATRICULATES EMPLOYED ON THE NORTH 
WESTERN RAILW AV. . 

884. "'1Ia.u1ana War Ali Xh&n: (a) Will the Honourable Member 
fCYl' Commerce and Railways please state whether , 

(i) it is a fact that the minimunt standard of educational quali-
fication as fixed by the Railway Board "ide its letter 
No. E.-35-R.R.-81, dated the 28th August, 193()......:.paragraph 
53-rega,rding the recruitment and training of subordinate 
staff on State-managed Railways is simply matriculation with-
out any distinction of the division in which a candidate has 
passed that examination; 

(ii) it is I8]SO a fact tha.t. the third division matriculates of 
recognised universities are not allowed to compete in thE'! 
various competitive examinations for clerical posts in the 

-North Western Railway • 



(iii) it is further .. fact that third division matriculates who have 
put in some eight or nine years service in lower gradea and 
as typists haNe been refused promotion-or transfer in the 
case of typistlr-in the clerical line for no other reason than 
that they are third division matriculates ; 

(iv) it is still further.. fact that third division matriculate 
number-takers on the North Western Railway in the grade 
RI. 31-3-40 are eligible for promotion in the clerical line 
under the Agent's letter No. 753-E.1201, dated the 30th 
September, 1935, to all divisions on the North Wester. 
Railway while the same cOllcession has been refused in the 
case of typists in the grade Re. 39-,'l-60 and -store distri'-
butors and challandars in the grade Rs. 36-2-46; and 

(v) it is likewise a fact that no such bar of division stands in the 
way of candidates for posts in the t\orth Western Railway 
Accounts Department and third division matriculates are 
allowed to sit at the competitive examinations held by the 
Railway Accounts Department T 

(b) If the answer to sub-clauses (a) (i), (ii), (iii) and (iv) be in 
the affirmative, how will the Honourable :Member for Commerce and 
Railways explain the obviOUs discrepancy between (i), (ii), (iii) ad 
(iv) and how.does the Honoura.ble M.ember propose to reconcile them , 

(c) If the answer to sub-clause (a) (v) be also in the affirmative, 
how is it that the Railway o~ s Department is permitted ti) deviate 
from the practice followed under sub-clauses (a) (ii) and (iii) , 

The Bonoura.ble Sir Sa.iyid Sulta.n Ahmad : With your permission, 
8ir, I propose to reply to questions Nos. 884 and 885 together. 

As regards question No. 884 (a) (i), the reply' is in the affirmative. 
As regards question No. 884 (a) (ii), I would refer the Honourable 

Member to paragraph t>4 of the Rules for the recruitment and training 
of subordinate staff of State-managed Railways, a copy of which is in 
the Lihrary of the House. Under this paragraph an Agent of a State-
managed Railway has the power to make subsidiary rules to suit con-
ditions on his railway. 

As regnrds other parts of questions Nos. 884 and 885, I am 
waking enquiries and will lay a reply on the table of the House in due 
(·oursc. 

GRIEVANCES OF THIRD CLASS MATRICULATES EMPLOYED ON THE NORTH 
WESTERN RAn.w.&Y. 

1885 .• M'.a.ula.Da Zalar Ali lthan : Is the Honourable Membor for 
Commerce and Railways prepared to take early nnd effcctiva steps to 
redress the crying grievance of third class matrilmlatcs employed on the 
North Western Railway and uphold the uniform principle that the 
minimum qualification for candidates for all suborrlinate posta in the 
Railway shall be the mat.riculation examination without any hal' of 
division T . 

tFor answer to this question, IItJ6 aDswer to question No. 884. 
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OFFlCEBB IN THE REFoBllB Oll'l'ICB. 

802. ellaulaDa Zalar Ali Xhan : Will the Honourable the Leader 
of the House please state whether it is a fact : 

(a) that in the Reforms Office of the Government of India there are 
at present five officers (above the rank of Superintendent 
and Chief Superintendent) ; and " 

(b) that of these four are Hindus (three s~ one Christian 
(English), and there is no Muslim , 

The Honourable Sir Nripendra Sircar : The reply to b6th parts of 
the Honourable Member's question is in the affirmative. 

STENOGRAPHERS IN THE REFORMS OFFICE. 

903. ·Maulana Zafar Ali Khan : Will the Honourable the Leader of 
the House please state whether it is a fact : 

(a) that there are at present three stenographers in the Reform. 
Office; and 

(b) that all of them are Madrasi Hindus , 
The Honourable Sir Kripendra Sircar : The reply to both parts of 

the Honourable Member's question is in the affirmative, but it may be 
.tated that one other stenographer, who is a Muslim, is at present on 
deputation and likely to return shortly. 

SALARY OF RAO BAHADUR V. P. MENON. 

904. ·lIaulana Zalar .Ali Khan : Will the Honourable the Leader 
of the House please state : 

(a) whether it is a fact that the present salary of Rao Bahadur 
V. P. Menon is RB. 3,000 a month ; 

(b) whether it is a fact that his salary OJl the lst January, 1930 
was about Rs. 300 a month ; and 

(c) if so, in what respects his ability and efficiency have 80 con-
siderably increased during the last seven years 88 to justify 
an increase of ten times in his emoluments , 

The Honourable Sir l!I'rtpendra Strcar: (a) Mr. Menon holds the 
post of Deputy Secretary in the Reforms Office on a pay of Rs. 1,750 
a month, but is at present officiating as Joint Secretary on a pay of 
Ra. 3,000 a month in place of Mr. Conran-Smith who will return at the 
end of October. 

(b) The facts are not correctly stated in the question. In January, 
1930, Mr. Menon was drawing pay at the rate of Re. 425 a month. 

(c) The exceptional ability of this officer fully justifies the pro-
motion accorded to him. 



STABBED. Q'VasTIqNI .AND AN8WBB8. ~l 

MU8LD1 CLBus IN THB OFFICB OF THE ~ . 1 , A.JUB. 

905. -Khan SaIn'bHawab Siddique Ali Khan: <a) Will the Honour-
able Member for Commerce and Railways be p1eased to state whether: 

(i) 

(ii) 

it is a fact that the number of Muslim clerks in the office of 
the Loco. Superintendent, Ajmer, was about 16 again.'lt a 
total of 129 clerks, in the year 1932, whereas, it nOw (in 1937) 
stands at 12 only, thus reducing the ratio of the Muslun 
clerks in the above named office from 121 per cent. in 1932 
to about 91 per cent. in 1937 ; and 

it is a fact that in the above named office there was at least 
one Muslim head of section (head-typist) in the year 1932, 
out of a total of eigh·t heads of sections belonging to d iffel'ent 
communities, whereas in 1937 there is not a ~l  Muslim 
head of section, thus bringing the ratio of the Muslims in 
that -category from 121 per cent. in 1932 to zero per cent. 
in 1937 , 

(b) If the reply to the last part be in the affirmative, will the 
Honourable Member for Commerce and Railways be pleased to state why 
the percentage of the Muslim dcrks in general and that of heads of ~
lions in particular in the office of the Loco. Superintendent, A.imer, has 
been reduced to these unjustifiable figures specially in view of the orders 
of the Government of India issued from time to time for increllBed l'epre-
sentation of the Muslim community in the railway services , 

(c) Are Government prepared- to direct the Bombay, Baroda and 
Central India Railway Administration to redress the grievances of the 
Muslim community' If not, why not T 

The Honourable Sir Saiyid Sultan Ahmed: With your permission, 
Sir, I propose to reply to questions Nos. 905 and 906 together. 

Government have no information. The staff referrc:-d to by the 
Honourable Member are not Government servants, but are the servants 
of the Bombay, Baroda and Central India Railway. I may add that, in 
making direct rect:uitment to their services the Bombay, Baroda and 
Central India- Railway have agreed to follo,v the communal percentage 
laid down by -Government. J Rm, however, Bending a copy of the ques-
tion to the Agent, Bombay, Baroda and Central India Railway. for sueh 
action all he may o ~  necessary. 

GBmvANCEs OF MUSLIM APPRENTICES IN THE Loco. AND CARRIAGE SHOPS AT 
AnmB. 

t906. -Khan Sahib Hawab Biddique Ali Khan : Will the Honourable 
Member for Commerce and Railways be pleased to state : 

(a) the respective numbers of Muslim, Hindu and Anglo-Indian 
I A' grade apprentices in the Loco. and Carriage Shops at 
Ajmer who passed their COUI'8e of apprenticeehJip since 1921, 
and the number of such passed apprentices fixed on monthly 
wages from each community upto 1937 ; 

tFor aDlwer to thia queltioll, .ee aDlW8r to queltioll No. 9011. 



[29TH a. •. 1987. 

(b) whether it is a fact that since 1921, 13 MUIlim • A ' grade 
apprentices have passed their C01Jl'8e in the Loco, and 
Carriage Shopa, Ajmer, but with the exception of Muslim 
apprentices all are still un1ixed and on the daily rate of 
pay, whereas, almost all the nOD-Muallm. • A ' grade ap-
prentices have been fixed on lucrative monthly wages in 
BOme cues superseding the senior Muslim apprentice(! ; 

(c) if the reply to part (b) be in the aftirmative, the reason for 
this BOrt of treatment of the Muslim community ; 

(d) whether Government are prepared to direct the Bombay, 
Baroda and Central India Railway AdmUUstration to redreal 
the grievanees of the Muslim community in this respect, if 
not, why not ; and 

(e) whether the Rajputana and Central India Muslim League 
sent any representation about the grievances referred to in 
this and the preceding question to the Agent of the Bombay, 
Baroda and Central India Railway in or about June, 1987, 
and if 8'0, what action the Agent has taken on the said re-
presentation , 

UNST.ARRED QUESTIONS AND ANSWERS. 

ABSBNCB OF A SHBD FOR Eklr.tJa AND Tongaa AT THE ETAWAH RAILWAY 
STATION. 

179. Dr. Ziauddin Ahmad: (a) Will the Honourable Member for 
Commerce and Railways please state whether it is not a fact that there are 
no ekkas and tongas shed and no water troughs for the ponies at the rail-
way station at Etawah, East Indian Railway , 

(b) Is it not a tact that the Divisional Superintendent, Allahabad, 
is now levying a small tax on tongas and ekkas with the object of providing 
amenities to the ponies and ekka and tonga drivers , 

The Honourable Sir S&iyid Sultan Ahmad : (a) and (b). Govern-
nlent have no information, Lut this is being called for and a reply will 
be laid on the table in due course. 

POLICY OF NOT GIVING RETROSPECTIVE EFFECT TO ANY MEASUBB. 

180. Mr. Muhammad Albar Ali: Will the Honourable Member for 
Commerce and Railways please inquire and state : 

(a) wbptber it is the policy of the Government of India in the 
Railway Department not to give any measure a retrospective 
effect; 

(b) whether the.Rnilway AdministratiQDs are bound to carry out the 
policy of the Government of India ill the Railway Depart-
J1U!tlf ; 



(e) whether the cireular letter No. 396-E.IS1, dated the 20th 
October, 1936, defied the instructions given in Railway 
Board's letter No. 1339-E.-17, dated the 13th September, 
1925; and 

(d) whether the Honourable Member is prepared. to reverse the 
said circular ; if not, why not , 

The Honourable SIr latytd 8ultaD Ahmad: (a) It is not clear what 
~o  of •• measure" the Honourable Member's question contemplates. 
If he has in mind orders affecting the privileges of establishments, Gov-
ernment do not ordinarily give retrospective effect. In special circum-
stances, this may be ,varranted and cltses are considered. on the merits. 

(b) The State-owned Railways are required to comply with any 
general or particular orders relevant to the case. 

(c) and (d). In the absence of particulars a8 to the authority 
'vho issued the circular letter quoted, I am unable to trace it. 

CLASSIJ'lCATION OJ' TlIlIl STAFII' IN TlIlIl RAILWAY BOARD. 

181. Mr. Muhammad Azha.r Ali : Will the Honourable Member for 
Commerce and Railways please state : 

(a) the Service (Classification, Control and Appeal) Rules under 
which the pensionable staff of the Imperial Secretariat Ser-
vices serving wi-th the Government of India, Railway Depart-
ment (Railway Board) are governed; 

(b) whether the Rtait' of the Imperial Secretariat Services with the 
Government of India, Railway Department (Railway Boani) 
are classified as railway servants within the definitiou of 
section 3 (7) of Act IX of 1890 ; if so, under what autho-
rity; 

(c) thc administrations within the definition of section ::J (6) of 
Act IX of 1890 which employ the staff of the Imperial 
Secretariat Services as Railway servants within the definition 
of section 3 (7) of Act IX of 1890 ; 

(d) whether the Government of India. Railway Department (Rt.il-
way Board) is a R-ailway Administration within the defini-
tion of section 3 (5) .and (6) of Act IX of 1890, Gild the 
difference between the Government of India, Railway Depart-
ment (Railway Board) and the Railway Administrations and 
whether these two administrations are parallel. to each other 
or suhordinat.e ; if 80, to whom; nnd 

(e) whether the Railway Board is the o ll ~ and controlling 
body of the Government of India, Railway pepartment Y 

The Honourable Sir Saiyid Sultan Ahmad: (a) to (e). I would 
rrfer the nonourable Member to my reply to unstarred question No. 173 
fit-ked by Mr. Ram Narayan Singb 09 the 24th September, 1937, in this 
Honse. 
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AOKNOWLEDGMlIlr.l' OF COIDIUNlCATION8 FROM AsSOOIATlONS,. CoMMEBCUL 
BODIES, ETC., BY THJ: IUu.W4Y BOABJ) AND ADKlNIBWTIONS. 

182. Mr. Muhammad Azhar Ali: Will the Honourable Member for 
Commerce and Railways please state: 

(a) whether the policy declared in reply to unstarred question 
No. 398 asked in this House on the 20th March, 1936 regard-
ing the acknowledgment of communications from Associa-
tions, commercial bodies, etc., is applicable 'to the Railway 
Department (Railway Board) and is to be observed by Rail-
way Administrations ; if not, why not ; and 

(b) whether he will lay a statemcnt of thc complaints received by 
0) the Secretary to the Governor General, and (ii) the 
Honourable Member for Commerce and Railways and the 
Honourable the Home Member from Associations of Railway 
Workers against the defiance of the said policy by the Rail-
way Board and by the Railway Administrations since 20th 
March, 1936, together with the actions taken thereon' 

The Honoura.ble Sir Saiyid Sultan Ahmad : (a) The policy referred 
to is applicable generally to the Railway Department. I may, however, 
add that Departments of Government do not ordinarily enter into cor-
respondence of any kind with unrecognised trade unions or associations, 
except in regard to their applications for recognition or appeals to the 
Hailway Board against the decisions of Agents of State-managed Rail-
ways refusing to grant recognition. 

(b) The information asked for is not readily available and the Gov-
l"rnment do not consider that the labour and cost involved in its compila-
tion will be justified by the results to be obtained. 

Co:mroNICATION OF OFFICIAL DOCUMENTS, ETC., TO SERVICE UNIONS OR 
AsSOCIATIONS, ETC. 

183. Mr. Kuhammad .A.zh&r Ali: (a) Will the Honourable Member 
for Commerce and Railways please state whether the policy declared in 
tlle second part of the reply to unstarred question No. 162 asked in this 
House on the 16th October, 1936, viz., , It is open to the Union to ask for 
copies of arvy communication affecting the service the Union represents' is 
applicahle to the Railway Department (Railway Board) and is to be obeT-
ed by Railway AdministJ':ttion ; if not, why not' 

(b) Will the Honourable Member lay a statement of the applications 
received from Trade Unions of Railway Workers for the supply of publiea-
tions and communications to them by the ~ l  Department (Rail-
way Board) since 1934 T 

The Honourable Sir Batyid Sultan Abmad : (a) The reply quoted 
by the HonourabJe Member, in the first part, does not refer to anT poliq 
but merely mentions a eonrse of action. As regards the second part 
I would ;efer tht" HODonrahle Member to the reply given to part (a) 
01 question No. 182 asked by hint on even date. 
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(b) The information alked for is not readilY' available and the_ 
Government of IDdia do not consider that the labour and cost involved 
in its compilation will be justified by the results to be obtained. 

RULBS BIIPOWBBlNG THB RAILWAY BOARD AND ADMINISTRATIONS TO MODIFY, 
AMEND OR ANNUL THEIR ORDBRS. 

184. :Mr. Muhammad Ashar Ali: Will the Honourable Member for 
Commerce and Railways please inquire and state the rule under which the 
Railway Department (Railway Board) and the Railway Administrations 
are empowered to modify, amend or annul their orders after a period of 
over a year and to give such modifications, amendments or cancellations 
the retrospective effect , 

Mr. B. M. Staig : There is no rule on the subject. An authorit7 
empowered to issue an order is competent to determine the date from 
~  it should ha"e cffect. The Honourable Member may rest assur-
ed that the merits of the casc are fully considered before an order is 
given retrospective effect. 

ENQUIRY CLERKS ON THE NORTH WBSTERN RAILWAY. 

185. Mr. Muhammad Azhar Ali : Will the Honourable Member for 
Commerce and Railways please state : 

(a) the qualifications required for the post of an enquiry clerk on 
the North Western Railway ; 

(b) whether a ticket collector on B.s. 60 per mensem is eligible for 
appointment as an enquiry clerk ; 

(c) whether the scale of the post of an enquiry clerk at Simla is 
B.s. 105-5-140 ; 

(d) whether a booking clerk drawing Rs. 90 is eligible for the post 
of an enquiry clerk ; 

(e) whether it is necessary for the post of an enquiry clerk to 
qualify in coaching and goods duties ; and 

(f) whether there is any enquiry clerk on the North Western Rail-
way who is holding the post and has not qualified himself for 
the pOst ; if so, under what circumstances , 

The Honourable Sir Baiyid Sulta.u. Ahmad : (a) to (f). These are 
matters of detailed administration within the competence of the Agent, 
North Western Railway, to deal with. I am, however, sending a copy 
of the question to the Agent, for such action as he may consider neces-
sary. 

ACKNOWLEDGMENT OJ' CoMMUNICATIONS nOM AsSOCIATIONS, CoMMERCIAL 
BODIES, ETC., BY THE RAILWAY BOARD AND ADMINISTRATIONS. 

186. Mr. Ram Narayan Singh : (a) Will the Honourable the Railway 
Member please state whether the policy declared in reply to UDstarred 
question No. 398 asked in this House on the 20th March, 1936, regarding 
the acknowledgment of communications from Associations, oommercial 
~o s, etc., is applicable to the"Railway Department (Railway Board) and 
18 to be observed by Railway Administrations' U not, why not , 
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(b) What punishment is preaeribed for its defiance by the Railway 
Del)artwent (Railway Board) and by the Railway ~ o s t If 
DOlle, why not Y 

The Honourable Sir 8a.iyid Sultan Abmad (a> I would refer the 
HOJlourable Member to the reply which I have just given to part (Ii.) 
of question No. 182, asked by Mr. Muhammad Azhar .Ali. 

(b) Does not arise. 

ColDrlUN1CATION 01' OJ'I'IClAL DocUJlBNTs, BTC., TO BOYloa, UmONS OR 
ASSOCIATIONS, ETC. ' 

187. 1Ir. Bam Narayan IiDgh : (a> Will the Honourable the Railway 
Member please state whether the policy declared in the second part of the 
reply to unstarred question No. 162 asked in this House on the 16th 
October, 1936, vU. : • It is open to the Union to ask for copies of tmy com-
.,."nication decting the serviee the Union represents' is applicable to the 
Railway Department (Railway Board) and is to be obeyed by Railway 
Admmistration' If not, why not' 

(b) What punishment is prescribed for its defiance by the Railway 
Departmen·t (Railway Board) and by the Railway Admi,nistratiolUl ; if 
none, why not' 

The Honourable Sir Sa.iyid Sultan Abmad ': (a) I would refer the 
IlonOtU"uble Member to the reply whi('h I have just given to part (a> 
of qu(>stion No. 183, asked by Mr. Muhammad Azhar Ali. 

(b) Does not arise. 

STATEMENTS lJAlD ON THE TABLE. 

Information promised in reply to parts (b) and (0) of unstarred question No. 22 
asked by Mr. N. M. Joshi on the 19th Feb1"lUJry, 1937. 

SBNDING OF UNREGISTERED LETTER MAIL BAG TO DABHOL IN CHARGE OF THE 
CAPTAIN OF FERRY STEAMElt. 

(b) and (c). Arrangement8 have been made with the Bombay Steam Navigation 
Company whereby, with ('ft'ect trom the ensuing tair weather 8eason, the Bombay·Dabhol 
ferry aerviee will be utilised for the conveyance of the mails of Dabhol and Guhagar 
a8 a regular m!'asure. The quoBtion of sending the mails under the weigbmellt aystem 
does not, therefore, arisc. 

1nforrnoJ,ion promised in reply to starred questions Nos. 16, 17 aM 18 asked by 
Mr. Sham Lal on the 23rd August, 1937. 

REFU8ALTO ALLOW THE SEVA SAMITI TO SUPPLY WATER TO PASSENGERS AT THB 
HIBSAR RAILWAY STATION. 

Que,&' No. 16.-(a) to (d). Yea. 
(e) The uUting faeilitiea consist of two water huw, one fOl' Hindu-and one for 

Muhammadan paaengel'l, which are provided with earthenware receptacles for the 
·ltorage of eool drinking water. Water taps are al80 provided on the platforms. There 
are three watermen employed at thill staticm, ODe b8bag Oil dut)' throughout the dar • 
.. lilted by a second man during a part of that period, and the third ill employed a' 
,aigllt. With the eueption of three t:t aU the tram. at *hia station are ~ . wltll 
.tMr in the ear17 mondar or after • • 
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(f) ~  (I). The Apat, Bombay, Baroda uad Omtrallildia JlaUwa1, report. that 
thto"Diitnct Tramc Supermtend8D.t, Delhi, hal been iDltnicted to eoatinue to permit tI¥S 
8eva Samiti to lupply driakiag water to pauengerl, until neh time &I the general 
~:J: o  of the question of the adequacy of the Railway'. arrangement. ia regard 
to this facility at all ItatioDl has been completed and a deeilion arrived at on the 
NIIllts of lath uamination. 

RB..uUL TO ALLOW TIlE SEVA SAMITI TO SUPPLY WATER TO PASSENGERS AT TBB 
lII88A.B R..u!.WAY STATION. 

Qu.tioa No. 17.-(a) Tho Agent, Bomba?" Baroda and Central India Bailway, 
.report. that thore have been no complaints agaDlllt thil Association. 

(b) On reeeipt of a reprelOl1tation, the Railway Adminiltratioa restored the 
Jlermi.ion previoUlly graated to the AsllOCiatioa, which had been withdrawn. 

REJ'UaAL TO ALLOWTBE SZVA SAlIm TO SUPPLY WATER TO PASSENGBBS AT TBB 
HIsSAB RAILWAY STATION. 

Q1HI.Ucm No. 18.-A reference is invited to the reply to parte (f) and (g) of 
.qaeatloa No. 18. 

I nfonnlltion prcnn,iMJ, in reply to sta"ed question No. 373 asked by Mr. 
MGtkvrail48 V isBanji on tM 8th September, 1 .~ 

SALE OF A BUILDING OF THE BoMBAY PART TRUST. 

(a) A temporary buildiag consisting of two blocks of 24 rooma each 11'&8 eon· 
.tructed in 1920·21 at the Ballard Pier for use as a hostel by ocean·going passenger. 
at a total cost of BB. 1,91,567. It was originally anticipated that the hostel would oaly 
be required for three yean, after which it would be demolished. The demolition value 
(If the materiala was then estimated at Re. 32,400 only. The East Wing was actually 
demolished in 1926 and Re. 3,665 nett was realised; the West Wing 11'&8 demolished ill 
1936 and Rs. 3,010 was realised, aftur paying for the cost of demolition. The Cook 
Houae which was included in the total cost is IItill in use for the relltaurant at Ballard 
Pier Station. The revenue earned from this hostel during 1921-35 amounted to 
BB. 1,80,081 and tho cost \If l l~  to UII. 35,'175. ,[,bo tolal IIct reeeiptl includ-
ing receipts from sale of materials have So far amounted to Re. 1,51,681. 

(b) Jungle wood, brick panelling and asbeatoa eoment sheeta. 
The rates for the ,'ariouB building materials were tlten extremely high ; the price 

of much of tho materinls being more than double the prices today. 
It must be remembered too that the building was intended to be only of a temporary 

nature ; and its depreciation was naturally rapid. 
(c) Bombay Port Trust Engineering Department. 
(d) The Tata Construction Company, Limited. 
(e) No. 
(f) ,The proposala for demolition of the building were unanimously approved by 

the Board of Trnsteea. The resolution, in the case of demolition of the East Wing read 
'" Sanctioned " ; and, in the case of the remaining wing of the building II The' Com. 
mittee'l recommendation is sanctioned ". ' 

(g) None of the 'l'rulltees di.ented from either of the reaolutioJII. 

l"formation promised in ~  to starred question No. 407 asked by ~" NtH 
Sir .A.btloola H(Jf'()()fI, on tk 9th Septembet-, 1937. 

DISABILITY PENSIONS. Cunm FOB. 

(a), (6), (d), (e) and (g). In the abaeaee of a concrete cue, it it not pcIIIIible 
to live &eeuratle information. The referenee to recommendation No. Jt of tile War 
Peuions Committel ill part (a) is not relevant 



(f) Y., 1IDder Alticl, 84 (8) of the Bo;ral Warriuat, dated the eth Deoember, 
1e1e. 

In/ormation promiaed in reply to paru "(tJ) and (b) 0/ Btarretl q'WM1on No. 688 
(liked by Mr . .dmarendra NatA OMttopatlhyaya on eM 15th September, 1937. 

Pu:8cB.AsJ: OJ' METAL POLISH BY TII.B INDIAN STOBES DJIIPABTDNT. 

(a) The foJlowbtg pureha.. of " BrallllO " aDd "GIallO " metIJi pelilhea were 
made b;r the Indian 8toree Department dumg tho yeara 1935·86 _ 1986-3'1, ua 
during the flrIt four month. of the eurrent AnaDcial year : 

" BI'&IIO'I. "GJa.o". 

No. of No. of 
tin. tiDi 
of Value. of Value. -- uaorted UIOrted 

liel. sizel. 

Re. Ra. Re. 

ltH-se .. .. .. 21,116 1',012 "' 1110 

1936-38 .. .. . . 16,678 10,160 6,626 3,060 

IU7-378 (April to July .. " .. 9,876 6,340 2,M2 1,166 

(b) The followin( purehuee of various brand. of Indian metal poliah were made 
bJ the Indian Storea Department during the lame period : 

"Lotus" " Hutl'hiea " "Brytol" "RedBeal" 
braDd. braud. braDd. brand. 

.. 
'8 '8 '8 ''8 

li Value. II Value. .S i Valeu. J.! Value • 
Re. B.. ... Re. B.. 

'81 

~  
'81 

~  ~l Ii!'< 

'81 

~  
Re. Re. Re. Re. 

1936-36 .. .. 6,886 2,995 3,230 1,406 1,4" 868 6,197 3,654 

lU6-37 .. .. .. 3,321 1,865 .. .. 6,752 2,006 588 169 

Im..a& (April--Jul;r) .. ~ W 885 1'8 2,183 632 189 '71 



~ ~ ,Q . ~'  reply .kI"'" qtMJItUm. No. '11~ CIfItsi. bll Mr. m-,LtJj 
on the 22nd &~. 1937. 

l)IL4Tlf OJ' ONE K.iPUlUA, SWEEPER, EMPLOYED IN .TIIB MOUNT.A,IN ARTIU,oEBY 
. , TRAINING CENTBE AT THE AMBALA. CANTONlIBNT. . 

(a) Kapuna, aged 28, was placed under arrest ill ·the unit guard room iDb 
.cUnary way 1m a charge ot theft in the quarter of a JemAdar. He ccmfeued to the 
theft. 

(b) Govemment have no Information. 
(e) No. 
(d) Yes. 
(e) Yea, with the (lonlHlnt of hia relatives. There were no signs of any abraaiona, 

tiruiaes, ete., Or anY' organic defects, except of the heart. 
(f) The medical diagnosis was heart failure. 
(g) Does not ariae. 

Information promi8ed in reply to Btarreil qt.UlBtion No. 727, tJBW by Mr. K. M. 
Jedhe on the 22nd September, 1937. 

PRoPOSAL TO INCREASE THE WAT£R TAX IN THE JUTOGH CAN'1'ONUENT AND 
INsPECTION or SI1IILA Hn.L CANTONMENTS. 

(a) Yea. 
(b) The anawer to the first part is ill the atBrmative, and to the lacond ill the 

.... tive. 
(c) Yes, but the statement that the Deputy Director, :Military Landa and Cuton-

JIl8D.ts, did not visit any of the bazar areu in the Simla Hill Cantonments is 
iDeorrect. 

(d) The Deputy Director, :Military Lands and Cantonments, inspects Cantonments 
under section 47 of the Cantonments Act, 1924, which does not require him to make 
enquiriell from the residents of Cantonments. The public may, however, represent to 
him their grievances or difficulties, if any, eithor direct or through their elected repre-
Mntatives on the Boards. 

InJormatitm promised in reply to parl8 (b), (0) and (d) of 8tarred queBtion No. 817 
GBked by Mr. Ram Narayan Singh on tke 27th September, 1937. 

MEAT ALLOWED TO SoLDIERS AND CATTLE KILLED roR THE PURPOSE. 

(b) , (c) and (d). The appro:ximate anDual requirements of meat, the number of 
animals required and the cost of the meat are all under : 

Quantity Number 
Kind of meat. of of Coat. 

meat. animals_ 

Tons. RII. 

Beef .. -- 7,680 75,000 cattle 13,78,000 

Kutton .. 400 38,000 Sheep 
and goats. 

1,78,000 

Total " 8,080 1,11,000 16,54,000 
-. 

*Includes requirements for hospitals all well &I for ll1suel OD payment. 
~  D 



MOTION FOR ADJOURNKENT. 
l l ~... AllutJl'll'B AND O'O'l'MGIB·JUH BY B1Il'1'IBR SOLD,.. Iti 

DA08IUI. 

1Ir. Pnlldent (The Honourable Sir Abdur Rahim) : I have reeeivec1 
notice of a motion for adjournment of the busineas of the HoWIe from 
Mr. Avinaahilingam Chettiar, as follows: 

U I PrOpoee to move the adjollJ'llllleDt of the bum ... of the Auembly for •• 
P1UpOle of diacuumg a definite and apeei1lc matter of urgent publie importance of 
recent occurrence, namely, the indilerimina.te .... ult. and outragea macle by Britillb. 
IOldier. ItatiODed at Daphai in the Punjab and the refulllli of the ~ ,. allthoritlel 
to help to bring the ofrendell to boot." 

What is this' Is it a riot t 
Mr. T. 8. AvinasbjUng&1l1 Ohetti&r (Salem and Coimbatore cu", 

North Arcot : Non-Muhammadan Rural) : The statement in the p8pera 
is to the effect that several people have been assaulted and that one 
has been murdered. 

1Ir. President (The Honourable Sir Abdur Rahim) : Are not the 
courts open' 

The Honour&ble Sir Bripendra 8ircar (Leader of the House): 
We have now received information which says that an offi<ier is investi-
gating the matter. Two Privates of the Royal Scots have been arrest-
ed and formally placed before the Simla magistrate for trial. The matter 
is there BUb judice now. 

l'tIr. President (The Honourable Sir Abdur Rahim) : The motion iI 
disallowed.. 

THE. INSURANCE BILIJ. 

111'. President (The Honourable Sir Abdur Rahim) The Bouae 
will now resume diacU88ion of the Insurance Bill. 

Mr. Chapman-Mortimer, Amendment No. 785. 
Mr. T. ObapmaD-Mortimer (Bengal: European) : Sir, the &mend-

mente which I moved jU11t before the House adjourned last night is a 
somewhat technical matter and difficult also to explain. I ought per-
haps to remind Honourable Members that in the case of the windin,; 
up of insurance companies you have two types of valuation,-what is 
known as the gross premium valuation and what is known as the nef 
premium valuation. Provision is made for these two different types 
of valuation in the Sixth Schedule. If Honourable Members will turn 
for one moment to the Sixth Schedule on page 70. they will see there 
that the basis is to be determined by an actuary approved by the 
Court and the Actuary so approved shall. in determining as aforesaid. 
take into account (a) the purpose for which such v_aluation is to be 
made. and so on. 

Now, Sir, the gross premium valuation is used in a case where an 
amalgamation. between two companies is to take place and the net 
premium valuation is used where a cash distribution of the company'. 

*" That in clauae 51 of the Bill, after the word I company', occurring in the fint 
lint, the words I for the purpOl8 of a Cluh diltribution of the a .. etl ' be inl8rted." 

( 2670 l 



... ill to take place. Now, in the cue of & ~ pl'liDiam .Do 
tion, it may and certainly would happeD in very many cases that the 
policy showed a negative value, that is to say, it would a'J)pe&r as aD 
auei in the balance-sheet of the company. It is obvioual:y DOt the 
intentioD of an amalgamatioD that policy-holdem should. have to PAT 
out of their own pockets to enable the amalgamating companies to pro-
ceed with the amalgamation. So, as I h1ave said, in the case of a,malga-
mation, since you use the gross premium valuation, it is not desirable,-
U may be misleading in fact,-that the notice of the exact value of the 
policy should be circulated as is proposed here to every policy-holder. 
I would in this connection remind the House of the provisions of the 
Companies Act in regard to amalgamations which of course would hold 
good in the Calle of insurance companies as in any other case. Now, 
Sir, one difficulty is this. If you have a policy-holder who sees that, 
when he gets a notice, his policy shows a negative value and if he thinkl 
that, therefore, he is expected to pay up, he will say • I do not want thit 
amalgamation '. Now, it is obviously in the interests of every policy-
holder of a weak company that you should have an amalgamation, 
because if you amal,.. ... mate there is some chance that the ~  
policy-holder will get something. It may also easily hap'pen that a strOBl 
company absorbing a small and weak company would see to it that 
they would guarantee the liabilities under the policies or at the worst they 
would only write them down to a small extent, whereas if there was a 
cash distribution to be made for the purpose of liquidation and com-
plete winding up of the company, in that case obviously the policy-
holder would I!'et far less. That, Sir, is really the purpole underlyi ... 
our amendment. If the amendment is not carried, the effect will be to 
render nugatory to a very large extent the provision which I have just 
referred to in the Sixth Schedule. I should also like to point out to the 
House that if they read clause 51, they will see from the wording that 
the intention of those who framed the clause was that it should really 
apply only in the case of a winding up for the purpose of a cash distri-
bution of the &Ssets. Now. Sir, I think that if our amendment it 
accepted, it will go rar to facilitate amalgamations and I truHt that 
the House has been sufficiently persuaded of the soundness of my argu-
ment that it is the right course to adopt. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : AmendmeDt 
moved: 

.. That in clause 51 of the Bill, after the 'Word • company', occurring in the 1l1'8t 
line, the words • for the purpose of a cash di.tribution of the aasete ' be inserted." 

Mr. Bhula.bhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : If I understand the Honourable the Mover of this 
amendment correctly the reason why he wishes to limit the section to 
the case of a cash distribution of assets is that in that case it would faci-
Iitat.e matters in case a dispute is raised. If that is not so, r do not 
understand that there is any other object. It is perfectly true that, for 
purposes of mutual amalgamations, the insolvent company and the 
other company with which it amalgamates must show the policy-holders 
the relative rights that they are going to have in ~ amalgamated 
company, and, therefore. if the intention merely is to leave those rights 
unaffected and confine the question of valuation to a case of cash dis-
tribution, r would have no objection, but if it is to serve any larger 
purnose, then I object to it. 

L422LAD ,. 
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• ~.:l",'~. & ~ .  .. :, It is Dot to serve any ~  purpose. 
1Ir . •. 0. Sen (Government of India: Nomlnated Oftlt:ial) : Sir, 1 

'. . II NOOlI. am sorry to have to oppo.se this· amendment.· In the 
_ . firSt place I do Dot qUIte understand why my 

friend, Mr. Chapman-Mortimer, says that it will, in any way, dect the 
putting through of amalgamations. If I have read the section aright, 
Bir. it only means that the liquidator, in the case of winding-up, has 
got to ascertain the values of the respective policy-holders in respect of 
their policies. I have been told by my Honourable frie,.nd that this 
will hamper amalgamations. but I do not know whether his attention 
has been drawn to the fact that since the last twenty-five years this 
Yery ~  rule has been in existence and has not worked any hardship. 
If the Honou,rable Members will look at the Sixth Schedule of the exist-
ing Act they will find that what clause 51 is, only the· last paragraph 
of the Sixth Schedule of the existing Act. I daresay that if during the 
18st twenty-five years this has worked without any injustice, then it is 
likely to work without any injustice in the future. 

!tIr. L. O. BUSB (Nominated Non-Oftlcial) : Have there been any 
amalgamations during that period f 

Mr. S. O. SeD : Sir, 1 am not quite sure. Sir, the position is this. 
So far as clause 51 is concerned, let us for one minute turn to what it 
means. It says: 

" ID the winding up of an iDau1'IUI.ce company and in the iDiolveney of an1 other u.arer the liquidator or auignee &I the cue may be in the cue of all perlODi appear-
~ by the books of the comvuy to be entitled to or interelted in the policies granted 
by the company lhall ascertain the value of the liability of the company to each person 
and Ihall givo notice of IUch value to those persoDi ill IUch manlier &I the Court may 
direct. " 

Let us take the case of an ordinary winding-up first. The liquidator 
bas got to ascertain the liabilities on the one hand and the assets on the 
other hand and then distribute it either pro rata or in full. For the pur-
pose of finding out liabilities, whether for amalgamation or otherwise the 
valuation is essentially necessary and all that this section gives is a right 
to the policy-holder, in case he does not agree with the liquidator's valua-
tion, to go to court and say, " I do not agree". And why should he be 
limited only to the case of cash distribution and not generally f That is 
a matter which we have not been able to follow. Besides this provision 
has been in existence from 1912 and apparently bas not worked any 
injustice, and my friend has not been able to cite any cases where it has, 
in practice, worked any injustice ; we feel inclined, Sir, in view of these 
considerations, to oppose this. 

Mr. 1'. E. James (Madras: European) : Sir, I would like to point out 
to my Honourable friend, Mr. Sen, that it is true that there may not have 
been amalgamations in the past and that, therefore, this provision has 110t 
operated as a hardship. But this provision, which is suggested in the 
Clauson Bill, is now considered to operate to the detriment of amalga-
mations in the United Kingdom, and I understand that they are trying 
to have this particular provision amended in the sense which we have sug-
gested. I may also point out to my Honourable friend, Mr. Sen, that 
aIIlalgamations of insurance companies, after this Bill comes into force, 
'W111 be inevitable, and that, therefore, the argument from past experienCE!' 



· ."8 
will not apply. We ~  v"ry de8nitely,'from o : o :'~ the 
poaition in EnglaBd and of the ~ o  there that amalgamatioJ1l 
may be thwarted· in . that country by reason of this provision, thattbe 
same difficulty will be found in India after this Bill comes into force.' 

Hr. It. 8aDthaDam (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural) : Sir, I do not rise either to oppose the amendment or to support 
it but simply to state what I understand the position to be. As I under-
stand it, the ascertainment of liability will have to depend upon the object 
for which the ascertainment is made. If it is for the purpose of an amalga-
mation, we have to do it in a particular manner; if it is for the purpose 
of a cash distribution, ,we have to do it in a different manner. Similarly, 
in the case of amalgamations, it should. be largely a case of negotiationa 
between one company and another, between one actuary and another. I, 
therefore, suggest to the Government that they may consider the amendmel\t. 
I am not an actuary but that is how it strikes me and I would suggest to 
the Government that t.hey may consider and see if they cannot accept jt; 
I do not see any harm in it. 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban) ~ 
Sir, I am quite ill agreement with what my Honourable friend has JUR 
aaid. Ama1gamations have not taken place in the past because. there was 
no new insurance Act but, after this Bill becomes an Act, it' is more "than 
pOBBible that there may be many amalgamationS. The old Act will ~ 
bave been tested ; it may not have been tested up till now. So far as [ (laD 
see the position, it is this ; there are two kinds of liquidation. One is. 
liquidation where the assets have to be distributed and the company. goes 
out of existence and the policy-holder is given what is due to him. The 
Qther. kind of liquidation is a voluntary liquidation to enable. ~
tion. In the latter case there is no necessity really to ascertain what tb.e 
assets are in the case of each policy-holder because the company that will 
take over the liquidating company will take over the responsibility of 'uis-
charging all the obligations of the liquidating company. Then why ~o to 
the trouble of ascertaining what each policy-holder is entitled to, when the 
main company is being taken over completely by ~o  company , . 

Mr. S. O. Sen : May I ask my Honourable friend a question' Does 
lie .suggest.,tl1at for th:e .purposes of amalgamation the a.scertainmeu.t of 
liabilities on the policies is not necessary , . 

Sir Oowasji J'ebangir : I do not think that when one big company lj 
going to take over another small company it assures itself of what iti. 
doing, and if you put oompanies to the trouble of having to work out,what 
is due to each policy-holder, it may hinder lIuch amalgamations. Aif ~, 
matter is still in doubt in the minds of the Government, I would ~s l -, 
fully suggest that they may take time to consider it and not oppose it o ~ 
pletely and t'hrow it out, because I do believe that there is a great deal in 
what Mr. Chapman-Mortimer has said and if the Bill is left as it is, it 
will hinder amalgamations in the future, which is not the object of aU)' 
Honol1rahle MembeT in this Honse. I support my Honourable friend on 
the Congress Benches, who has made the suggestion for a little delay if 
the Government .are not able to make up their minds immediately, or, if 
they feel that they are not on certain ground and will not accept the ~ 
ment s ~, I do not think there can be any harm in a little,.cou-
aidera1lion. ",'.' . '" "f 
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, '!be lIaDovahle iii' Kri»eDdra 8iroar (Law "Member) : Sir, IwaJli 
to add ODly a few words. Clause 51 to which the amendment has beea 
.aoved has been taken 1.Ierbattm from the Clauson Committee's Report. 'fW 
Committee had, as its members, most eminent men, including represen.-. 
tivea of most insurance interests and we have taken it from that j and I 
am informed by my friend, Mr. Chapman·Mortimer, that although this is 
what they reported, subsequently, the Board of Trade or· some other 
people came to the conclusion that this is not quite good ~  not quite 
workable j but, on the arguments which have been advanced by my friend, 
Mr. Chapman·Mortimer, I am not at the present moment at all convinced, 
that the policy·holder should not have the right to know as to what his 
policy has been valued at. I should have thought that that is a matter of 
primary importance. I have got a policy in one company that is going 00 
be amalgamated with another, and should I not know what is going to be 
the amount of the valuation of my policy' My friend, Sir Cowasji 
Jehangir's suggestion is that we should: take time. Well, Sir, if, at the 
end of a year tlbey have not been able to make up their mind-we have 
made up our mind all right-then I do not think a day's adjournment 
~  a night'8 retlection will advance us any further. I oppose the amend· 
.ent. 

Irr. Prelident (The Honourable Sir Abdur Rahim) : The question 
II: 

" That m dauae 51 of tbe Bill, after the word' company', oeeurrbltr III the ... 
.... the worde ' for the purpON of a euh cli.tribatiOD of tbe auetH ' be iuertecl." 

The motion was negatived. 
Irr. Prelidem (Tbe Honourable Sir Abdur Rahim) : The question 

II: 
" That claulle 51 lItand part of the Bill." 

The motion was adopted. 
Clanse 61 wilt added. to the Bill. 
Clauae 52 was added to the Bill. 
BIr. President (The Honourable Sir Abdur Rahim) : Before I put 

elauae 53, I would like to dispose of the matter which stood over yesterd.,.. 
It ill the amendment of Prof. nanga. I understand that it is going to be 
wlthdraWll. 

Prof. B. G. 1ta.Dga {Guntur C1'm NeUore : Non·Muhammadan Rural' : 
Sir, I beg leave of the House to withdraw my amendment No.2 on l~ 
mentary List No.6, which runs as follows : 

" That alter aub-elaU8l! (6) of elause 37 of the Blll, the follOwDlg Dew aub-e181118 __ tuerted: 

• (6) The provilioDII of this seetiou .ball Dot apply to the chief agent or apedaI 
aaent who orgaDillt! iJlIuranee buain818 for any iDlarer in lOIDe dellne4 
arM bat tbe chief agent or apeeial agent lball Dot receive more than Ibt, 
per eeDt. of the frat year '. premium and leVen per cent. of the renewall 
of the poliet. proeured by tbem throup thai,. organieatioD, hom tile 
iJlare1" '." , 

The amendment was, by leave of the Assembly. withdrawn. .J. 



hof. If. G ....... : Sir. I JQ.()'t'8.: 

/ / That after ela1lle 88 ·of the BiD, the followiDg new ola .... be aMed : 
, 38A. That the Local Government may, by notificatron in the local O'ftleial 

gazette, direct that every inlurer shall establish and maintain a. prGvident 
tnnd for the benetit of hi. employee. and the said fund .hall be governed 
by the provisions of Act 29 of 1925 (Provident Fund Aet, 19215), provided 
there is no other provision for the beneflt of the laid employeea .' , 

1Ir. P. Z. J&meI : Sir. I rise on a point of order. I want to submit 
to the Chair that this amendment it. out of order because it extends the 
IOOpe of the Bill. It has been ruled, on more t'han one occasion in thia 
Honse, that the seope of the Bill is contained in the preamble to the DiU 
UId in the cllUMeJ as introduoed to this HOWIe. 

lIrIr President (The Honourable Sir Abdur Rahim) : There are 1M 
clauses in this Bill. 

Mr. F. B. J&DI8S : My point is that for the first time an amendment 
is sought to be made which brings in t'he question of the establishment of 
provident funds for the benefit of the employees. The purpose of this 
Bill is to consolidate and amend the law relating to insUrance and I submit 
that that does not cover provisions, however admirable they may be, for 
eatablishing provident or other schemes for the employees of insurance 
eompanies. 

Mr. President (The Honourable Sir Abdur Rahim) : In the existinr 
law, is there no such provision as this , 

Mr. P. B. James: No, Sir, and I would remind you that on several 
occasions, during last year's debate on the Companies Bill, provisions were 
sought to be moved which were very much in line with. this provision, 
aaki1tg it compulsory upon certain companies, registered undcr the Com-
panies Act, to provide provident funds for their employees. When objec-
tion was taken on these amendments, the Chair was pleased to rule that 
they were beyond the 8Cope of the Bill. There have been a large number 
of rulinp in previous years relating to this particular matter and it is 
'fery largely due to the course of these rulings ~  I felt it my duty to 
raise this point at this stage. I submit that this amendment is out of order, 
Heause it is beyond the scope of the Bill. 

Kr 8 .• tyamurti (Madras City : Non-Muhammadan Urban) : ~ ', 
wifh l~~l ll to t.he scope of the Bill, you wi11 notice that the Preamhh' 
lays: 

. " Whereal it ia expedient to cODBoll!latp aDd IImend the law relating to the buainell 
of inBurance." 

Ifr. President (The Honourable Sir Abdur Rahim) : I want to know 
if thert! is any provision in the existing law which is analOgous to this 
amendment. 

Mr. 8. 8atya.m.urti: My Honourable friend, ¥r. James, gave tho 
analogy of the ruling which you gave last year, with regard to the 
Companies Bill, and to which I shall presently refer. But that was all 
l ~  Bill. This is not merely an amending Bill, but this is • 

8ODIoUdating and amending measure. 
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•• PrelideDt (The Honourable' Sir: Ahdur lWiiJrl) : TIlat __ 
the Honourable Member's position worse. It m!Wl8 that there are 
provisions in the present law whch are sought to be consolidated 
by thiB Bill. 

1Ir. S. lat1amvti : So long &8 the business ~  insurance include .• 
this, the amendment is in order. The scope of ~  Bill is governed b1 
th" pJ'eamble which says :1 to consolidate and am:end the law relatiq 
to the business of insurance '. Unless my Honourable friend goes to 
the ('Ixtent of contending that regulating the o l~ o s 01 employe .. 
of aU ~  the Local Governments directing insurer., 
provide provident funds for their employees-is outside the scope of the 
bu.'.mess of insurance, I submit the amendment is '~  order. The rulins 
which you gave last year was a limited one. The reference is to the 
Assembly Debates, Vol. VI, page 878. The matter was argued, and you 
lIid: 

.. The point of order raieed ia whether the amendment. No. 7 and No.9, and 
other nmendmeata of that kind whim deal with what are called key industry companiee 
ud public utility companieB are in order. The objection is that the amending BiU 
it limited to certain purpolO8, (that was the reason gil1e3), and the purpOIMlS of the 
amending Bill are to be gathered, as has been pointed out before, from.' the Prenmble 
read with the clau80s and the Schedules. My attention hall not been drawn to any 
daulle of the amending Bill or even in the main Act, VII of 1913, which deals speciA· 
enlly with key industriea or public utility companiel. Now, I am asked to decide. 
whether the clauses dealing with these companies mentioned in amendment No.7 and 
alIcJ amendment No.9 and other similar amendments, if any, are within the scope of 
the :Bill or not. I have no doubt whatever that having regard to the scope of th' 
Companies Art as well us the amending Bill now before the House, ~ " 
are beyond the scope of this Bill." 
I submit that that Ruling does not cover the case of the amendment now, 
before the House. 

J wllnt to invite your attention, if I may, to the Ruling reponed·m. 
the" DecisioDS from tbeChair ", Vol. n. It is Ruling No. 579 which 
says: 

" In dil!C'.ussing the admissibility or otherwise of Mi'. Thampu 'I amendment, tile 
Chair baa firet to decide the soope and purpoll8 of the Bill. The Chair agrees wit:1L· 
tile Leader of the Opposition that this Bill must be construed as being primarily 
intended for affording protection to cortain industricA. The Ilmendnlent of the Indiaa 
Tarit! Act is the means by whicll thnt object ill nchie'l"pd. Therefore, the primnry 
Icope and purpose of the Bill is to at!ord protection for certain industries. That 
being the scope and purpose of the Bill, the Chair has now to decide whether, in view 
of· that the amendment is in order. The opinion of the Chair il that when the India. 
Legislature agrees to give protection to a certain industry, it is entitled to say that th. 
hulWltry shall enjoy that protection only if it satisflcs certain conditions lnid doWla 
by the HOllse. Viewed from that point of view, the Chair haa no hesitation in holdbi(r 
that the amendment is in order. The ruling ill supported also by a previous rulinl 
ghen by the Chair. On the 4th June, 1924. when the Steel (Proteetion) Bill wal hem, 
dillcullsed, Mr. V. J. Patel wanted to move lI. clause to this offect : . 

'Provided that nothing in thi. section ahaJl apply to any company, §rm or 
other person who start. the business· of manufacturing steel after tM 
pa'Jsing of this Act, except to the extent and in the manner to be deter-. 
mined by a Resolution of the Legislative ASlembly in that behalf " .. 

and the Chair ruled OD that occasion : 
~' 1 have heard auftleieJJ.tly. on the point ot. order •. In the light of the diacullioal; 

tha!. have taken place, J have now come to the eoncluidon that aapointed out by .pandit 
Mo"J1al 'Nehru, thill amendment really eircmmleribel tlle .eope of the Bill and limtti' 
It to companie .. of a particular kind, and that being the 0&18, I am now of the 'I'll., 
that it 11 not out of order." 
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'l'he Ohair therefore holda that the amendment of Mr. Tbampp. ». ~ prder.," .. 
. . 

'then, Sir, you will ~ l1 see Ruling No. 580. 

Mr. Presldent(The Honourable Sir Abdur ~  : The ~ ~ 
ment l'eferred to in the Ruling, just now read, did not tend to widen 
the scope of ~  amending Bill. 

Mr. 8. 8&tya.murti : I just now read out the amendment which waa. 
Bought to be moved then : 

" Provided that nothing in this section shall apply to any company, firm or otbu 
person who starts the business of manufacturin,r steel after passi!lg of this Act,. l ,~ ~ 
to the extent nnd in tho manner to be determlDed by a ResolutIon of the LeglllIatlft 
Aasembly in that behalf." 

That is to say, it was really trying to exempt ftom the scope of the 
Bill certain classes of business which started later on. You will olso 
kindly look at Ruling No. 580 which is more or less ad idem with the. 
amendment which my Honourable friend, Prof. Ranga, now seeks to 
move. That Ruling says : 

" Mr. Joshi sought to moye an amendment protecting eGllditions of labour in the· 
industries eoneerned, when objeetion WI18 taken that the amendments to protect labour 
were not in ord!'r in II. Tariff Bill and that sueh amendments had been ruled out 
bdore: 

'l'he President pointing out that the ruling h8d been reviaed, obee"ed : 
The ruling pointed out by the Honourable the Legialative Seeretary certalall 

makell the pOllition difficult, because, aeeording to that ruling, the Chair de1bUtcly ruJecl 
out of order amendments trying to regulate labour conditions in an indultry j but ~ 
Ohair now finds that the President on that OCllasion-perhaps at a later stage--gave the 
mllng to whir:h the Chair drew the attention of the House just now. From this the; 
Ohair has to conelude that the President changed his mind, and in the opinion of u.. 
Ohair hill later ruling is more equitable than the fi1'llt ruling, eapeeially ill, view of the 
fact that Mr. Joshi bas drawn attention to a ruling in 1928 on a similar amendment. 
Ohair must, therefore, hold that the amendment. of Mr. Joshi ii in order. At the same 
time, the Ohair would point out tha.t while it holds that Mr. Joshi 'I amendment is ill 
order, an elaborate dislluuion on labour lIonditionll will be out of place on this &Blend-. 
IDeDt." , 

I say, Sir, the present amendment is on a ~  stronger footing. 
On tht' former occasion that was a purely tariff protection Bill in which. 
Mr. Joshi sought to move an amendment to o ~  the conditions of 
l b~ . and it was held to be in order. In this case, this Bill is to 
eonllQlidate and amend the law relating to business of insurance al· 
together. .My I1onourable friend. Prof. Ranga, merely wants an 
I1mendment which gives power to the Local o ~ s to provide for 
pl'O"ident funds in insurer's offices, where no other provision exists. I 
submit, therefore, that this amendment is within the scope of the Bill, 
as defined here, and my Honourable friend, Prof. Ranga's amendment 
merely fleeks to regulate the business of insurance, so far as it concerna 
the t>mJlloyees of insurance, and I submit it is in order. : 

. The Honourable Sir Nripendra Sircar : Sir, I did not intend to take 
any point of order in connection with this particular amendment, but I 
did want and I shall want to take this point in connection with Some 
other· amendments. But as the point has been raised_and as the matter. 
has been discussed, I should like to draw your attention to what hu 
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[Sir Nripendra Sirear.] 
been referred to by my Honourable friend, Mr. Satyamurti, and I would 
request you to have in your hand, Vol. VI-Legislative AasetDb17 
Debates, page 875. The discussion really starts ~  page 871. 

I< Pro!. N. G • ... ,.: Sir, I be, to IDDve the following amendment: " 

Then, you will find, Sir, that the amendment moved on that oeeasioll 
covered four pages of close print. Speaking ~~ ll , 14e ~  
Bought to give certain amount of privilege.s for labour\employecl m 
companies and things of that kind. I then took 9bjection and I wish 
to draw your attention to the arguments of Mr. Satyamurti reported at 
page 875 : 

•• Mr. S. SatllMnvrti : I should like to submit first of all that the title of the Bill 
ia • A Bill further to amend the Indian Companies Act, 1913, for certain purpo_ '. 
I qeak subject to correction, there is no purpose of the Companies Aet, lI'hieh is not 
with}n the KOpe. of. the present amending. Bill,. ltarting. from the l o~ .eetioa 
leadIng to·' the wlDdmg up of companies. mcludlng banking compallieB, fOre:Jp com-
panies, private t'ompanies, and various otber iteml, balanee .heata, and what not, an 
all dealt witb in thH amending Bill. In tact every Chapter ot the old Aet is toueW 
upon in thia amending BilL 

Mr. Pre.idetat : In the original Act, is tbere any proviaion relating to key indultriel 
aDd public utility eomp&Diel, and all that. 

Mr. 8. SatYIMA""'i: I submit that il not the point at ilanto. 
Jlr. Pruitlftt : Tbil ~ an amending Bill to the . original Act. 
Mr. S. 811.,. .... "': The original Act itself doeI not deal with theee e1&11H11 of 

eo.mpaniea ; it deala with certain cwsea of companies, as alao thia amending BiD, N., 
private companies, banldng eompanies, foreign companies. It il not, al if either the 
original Act itself or the amendIng Bill dea1a only with one "lull of eompani8ll. Both 
the original Aet and the amending Bill, to my knowledge, jllR now deal with three 
elualltl of companies, besides ordinary joint lItoelr compmies, namely, foreign eompame., 
banking companies and private companies. I submit tberefore that my P.onourable 
friena 'a amendment wbleb IIIMIU to briRg within the ICOpe of the Compuia Ad ..... 
elael ot l'.ompanillll 's lIndoubtedly witbba tJae aeope of the Bill 

Jlr. Prllideta' : Bow undoubtea1y' 
Itr. 8. 8.t,..".-u ': Beeaulle it is open to the Oompaaiee Act normany ~ 

to delne and lay down provUioDl with regard to different elasses of compania. The 
Companiel Act, original as well as tbis Bill both deal with different clallel of eom-
panies. 

Mr. Preli/LJ," : Tbe Chair haa got to dceide what is the aeope of the BiD, tbat S-
tile Jlarrow iBsue before the Bouae. 

Mr. 8. 8/1tllMrlurti.: The eeope of the BiD ie to amend the Indian Companiel Ad 
for eartain l'urpoae&. 

ftI! HonourtJble 8ir Nripettdr/l Rircor: Hereinafter appearing. 
Jlr. 8. 8mra",,""': AU the purpolel of the Oompaniea Act appear here, frOID 

btrtlt to death and funeral ceremoniel and the BiD deala with winding up p1'Ollp8t.tu 
ilreetoJ'lJ, managing agen", and hi fact everything it there In thill amendingBm. 

The HotIovrab18 8ir Nriptndr{J RirMr: What about Part VIII' You 1&1 every 
Ob&pter il meluded. ' 

Jlr. ·8. RtJ'1/fJ,fIMW'tt: I want to draw your attention to lOme relevant pallBges ba 
lIay'a Parliamentary Practioe. The praetiee in the Bouse of Commoal fa lummarilel 
at page 404 : 

, Amendments are out of order, if they are irremnt, to the BiU or beyond th, 
weope of the Bill or of the clauee uncler conllc1eration.' . 

r submit that the lleope of this Bm unc10ubtedly ia to deal with companiee.r ""t ... JdDd •• 



'!'JUI, Df8VBAliOJl BILL. 

Itr. Prerid""t: The Chair wante to draw attention to the B.uliDJ appeariD., in 
Volume V of Legialative .~ bl  Debjitel, Part III : 

, The ICOpe of the Bill iI defined in the preamble read with the daulel and ~  
Icheclulee '." 

1 rely, Sir, on this, that is to say the scope of this Bill is to be found. 
In Li1e Preamble and read with the clauses and the schedules. I mean 
that is where you find the scope of the Bill. To continue the quotation : 

•• Mr. S. 84tYlHmIf'ti: I lubmit, Bir, that the lC'..ope of the Bill taking it in the 
li,ht of the ruling which you have just now read out, is reading the title, the preamble, tn ClaUll81 ad the llOheclulea together aDd undoubtedly thil amending Bill deaJa with 
tiirerent classes of o ~ s." 

I, Mr. Prma""t: Can the Honourable MembeJ put in another ".lUI of com-
puaiee , 

Mr. S. S.t,tJfII4IIrli<: Wiby not, Bir' 
Mr. PreMtmt : Only beeaule they are joint Itoek companietl , 

M1'. 8. 8fJ'tyGmurti: The oompany propOlMld in the amendment ,of Prot. Banga ill Emg to deal with a particular elass of jow ltock eompa.iee. The Act deall wit. 
omt ltock companies, and my Honourable fricnd wanta to perluade the House to agree 
o puttiag certaiIJ. p1'8'rilionl with rogard to R partieular clall of joint atoek Mmpaniel. 

You will notice, 81r, from the same 8et of Bulings which my Honourable friend read 
eat, there is another ruling. 

Jlr. PreMeftt: 'lIhe Honourable Member's eonllention ,iI that he hal given notiee 
of an amendment containing Iluigelltionl or propoln.ll a8 to how to deal with these com-
patel . 

• 1'. 8. IJGCIIGfIK/I'!U: 'Dhat is the aat poiat. I BUbDrit the amend meat really 
attempta to deal with one cia. of jomt .tack companies ina ,Particular manDer, what· 
~ the HoUle may think of it. I lubmit BUeh an amendment 11 within the BCOjMI of the am. I 'Want you to ref." to ruJin.r No. 188 on page 104 where the Deputy PrelicleJlt 
ruled : ., 

Then, he sets out the ruling and goes on to say : 
.. I am relying in thil ruling 011. the wora.: ' .. it ilintiaately COIIIlected with 

~  acrtions whieh aTe being amended.' , 

My .ubmilliOll to ,,", Bir, is that, after all, thia Bill and the original Act deal 
w,itll various eJaeaea of joint stock compani.. The amendment of Prof. Raaga dea. 
with one elasl of joint stock companiee. Lastly, I will Uaw your attention to thlt 
IJouae of Commonl Btanding Orders whieh are priDtecl &8 n.n Appendix to May'. 
lIMIiamentary Praetiee. Standing Order M 8&11 : .....• " 

Mr. President (The Honourable Sir Abdur Rahim) Is it neces88l'Y' 
'" read aU that , 

'fte H_1Ir8ble .• JlripeDdra 8iroar : My friend may say that 1 
till doing him an injustice by giving quotatioDS from his speech ; anc!,. 
..tHm you have endured so much, there is only one more paragraph left. 
ftia is at the bottom of page 877 : 

•• IIr. ~' : It really means within tba scope of the Bill . 

. Mr. 8. B.,,,,,,,..,, : The word • lei1p8 , iI a .ery "big word. 'What!- tbe lliQpe of· 
the present Bill; to ameDd tile law with regard to jlJiDt Itoet compAJllel, and to lay 
~,o  different proviliODl. 
,,; Mr. Pruide.': Jlor the purpose ~ , J '~ •• " 
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[Sir Nripendra Sircar.] 
Now, Sir, I come to the final argument of Mr. Satyamurti and your 

ruling: 
" Mr. S. Satya.-murti; You will notillll, Bir, that tbe proposild auumdmeut of Prot. 

&nga merely luggelts the mrioUl restrietious that are to be placed before these com' 
panie. are registered. He merely want. to restrict the app1ieation of this A.ct to thlll4! 
companies in a particular manner. I am not speaking on the morit. of the ameDdmoat 
at all. ", ett!. ,.' 

'l'hen,I coD!le to your ruling which is at the l ~ of page 87B. 
Mr. President (Tbe Honourable Sir Abdur Rahim) : You need DO' 

read it. 
The Honourable Sir Bropendra 8irca.r: Now, if you come to th. 

Prf'ambJe. I suhmit that the word "consolidate" makes no difference. 
If you will kindly turn to the Preamable of this Bill, you will find: 

•• Whereas it is expedient to t'oJlBolidate and amend' ', .....• 

Mr. PresideJlt (The Honourable Sir Abdur Rahim) : What is the 
meaning of the word .. consolidate " , . 

The HOD01Il'&ble Su- Nripendra Sircar: I am coming to that . 
•• and amend the law relating to the busines8 of insurance." 

'l'hllt is to say, there are certain laws already in existence ,relatir.g 
to insurance,-the Act of 1912, the Act of 1928 and tJ?e Provident Societie. 
Act. The object is to consolidate all these three Acts together in ~J.  
Bill and also to make extensive changes in those Acts. But, when we 
apply the test which you yourself pointed out, the ~ o  of this Bill is. 
to be found from what' From the clauses which are appearing here ~1. 
if it is a consolidating Bill, turn to these three Acts, that is to say, ali iI 
the scope has got to be found from those three AC?ts. 

Mr. President (The o o~ bl  Sir ,Abdur Rahim) : There is nO 
tmch provision in any of those Acts,-is that so , 

The Honourable Sir Brlpendra' Sirca.r : That is my point j there. ~ 
no such provision in any of those Acts in connection with Provident 
Fund Societies. And I shall advance one more ai-gument before there 
is any reply to mine, and that is this. If we o ~  in this way, then. 
because we are consolidating the insurance law, first of all we lay o~ 
tl1at ihcre should be a provident fund for the workers j next, that the 
MSlUfl/:ring Agents should be supplied with fire arms and you must amend 
the ~\ rID!! Act, because the Managing Agents arc detested and they may 
be shot down. (Laughter.) Next it will be said that we should DO., 
arrauge j'or labour j that will be done under this Act. And why not 
excise? That is to say, free ~  for certain, kin4s o.~, gQ4f.ja and other 
things for the workers. U you persist on that fo.oting you can, in th. 
guise of having an insurance law,practically legislate oneverythina.-
But your ruling is quite clear and I submit..... "i 

Mr. President: This is a new clause sought to be added after clauae 
S8,-is it not so , . 

fte Honourable Sir P:rlpendra Iireal': ~, Sir ; a new clause 
Doth ~ like which appears in either of those Acta. ~,,: 

Mr. President (The Honourable Sir Abdur Rahim) : I do not see that 
it has :my particular a1llnity to clause 88." '. ., 
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The BoDoura.b1e Sir lfripeDdra 8iroar: No, Sir ; but 1t' hu got t\) 
be placed somewhere. (Laughter.) That, Sir, is my submission. 

Mr. 111. •• Mle'f (Berar : Non-Muhammadan) :. Sir, I beg to submit 
that this is not really a consolidating measure in .the sense that it only 
brings together the existing law which is contained in three different 
~ . s. It adds something more and for that reason those words 
"and amend the law relating to the business· ,of insurance" have 
been inserted there. These amendments are not merely for the 
purpose of making a consolidating measure only but also to improve 
the insurance business which exists today, in some other way. It'or 
that reason, there have been certain new principles added in this 
measure, principles which do not find any place in any of those three 
statutes to which reference was made by the ·Honourable the Law 
Member. For example, there is the principle of licensing of agents ; 
there is no reference to that in the old Acts. The only thing for you to 
see is whether the amendment which my Honourable friend, Prof. Ranga, 
wants to make has got any relation to the business. of insurance or not, 
I canuot imagine that the business of insurance can be done without 
any consideration to those through ,!hom thai business is to be carried 
on. The employees are as much a part of the business as the employers ; 
and, as we have made rules regarding insurers and the insured, we have 
to condude that any rules that will affect those through whom thia. 
busint'ss of insurance is to be carried on are entirely within the r.cope 
of the words "business of insurance". Therefore, I believe, an 
amendment which relates to provident fund relates to the condition of 
Bervicf' of the employees, and, therefore, that amendment cannot be 
ruled out as being beyond the scope of the busines.s of insurance which 
it is the object of this Bill to amend and o ~ .. 

Mr. Bhule.bha.i J. Desai: Sir, I must ask you to endure me for a 
few minntes notwithstanding the long reading of the dissertation from 
past speeches on this occasion. I respectfully agree that the ruling 
on the occasion when an amendment was sought to be moved to the 
amending Bill to the Indian Companies Act w<?uld have very little 
guidance in this matter. It is no use borrowing words which were 
used on that occasion for the purpose of judging this. In a matter 
like this, I qpite agree that the line is always difficult to draw, and 
it is more a matter of first impression, more a matter of principle, 
than 8 matter of being guided by rules or what was said on previous 
Occ811ions in specific instances of amendments sought to be moved. 

1'be points I wish to make are these : the first is what my Honourahle-
friend, M.r. Alley, has already made, that it is not consolidating in thc 
sem.e merely of bringing together in one place provisions of different 
Statutes: if that were so, most of the provisions in this Bill would not· 
be in existence-for instance, the provisions in the last chapter we were 
dealiul! with, licensing of agents up to the penalties provided for doing 
business except through them. Secondly it would not have opened 
up the question of limiting their commission. Here, the most relevant 
point is this : and I wish to remind the House and you, Sir, that the' 
question of limitation of commissions had to be dealt with as only one 
pa.rt of what it was possible to do scientifically-the expense ratio of 
l'unning the s ~ business. If that expense ratio had to be cou· 
sjdered, r respectfully submit and I defy any man here to say that 
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tho oonsideration of a provident fund or similar item of expenditure 
in an insurance business would not be a nec88lar1. item in arriving at 
the expense ratio : 80 that, thoqh we have had to omit the provisiod 
relating to upeDle ratio for other reaaoD8, namely, the cillIlculty of .' 
BOientific basis to arrive at, the fact still remains that it was admitt_ 
thAt, if we C9uld have arrived at that acientificbasis, a aeientific 801uuen 
of that question, it would have properly found its place in this Bill. if 
that had been so, it goes without saying that a part of the expenditure" 
of the comPaDJ, to wit, subscription to provident fund "for ita 88l'vanta,. 
would have been one of the items of expenditure. It is, therefore, not 
a mere cOD8olidating Bill in the sense of bringing the law together : i$ 
is not merely an amending Bill, amending the ~  law : it is both 
consolidating and amending, that is, it puts the whole law together and 
extends it in all directions in order that the iD8Urance busine88 may be 
covered by it. I 8ubmit that is the 801e object of the Bill. Otherwise, 
as was pointed out by my friend, Mr. Sham LaI, just now, We woald 
not ha"\"e the provision that was p&88ed yesterday with reference to 
contracts between the employer and the employee as regards renewal 
premium. The House may feel that, on an occasion of this kind, we 
need not insist on the question of a provident fund-that il a differ_ 
ias"lle. But have we not got in this Bill provisions like these in clause 
53, the question of reciprocity of treatment of Indian insurance com-
panies with reference to those of foreigners who ti-ade in our OOUDtry t 

The BOJlDurable Sir BripeDdra 8i:rcar: That ~ in the Bill. 

Mr. Bhulabhai J. Desai: Yes j but what I am trying to point out 
is that the scope of the Bill cannot be determined" by what is put into 
it by those who have introduced the draft Bill. I think it is a mis-
conception. It is an entire misconception to imagine Ii_ke that. Suppos-
ing there is a matter entirely foreign to the Bill. Suppose, for instance, 
to take my Honourable friend's own illustration-the matter of ganJIl-
he generally very astutely undoubtedly takes off the attention of the 
HOuse to some ridiculous subject which could not possibly come within 
the s~o  of the Bill, and thereby hopes to prove that a particular thing 
js not within the Bill-I quite agree that it is one of the methods of astute 
ad'\"or.acy, but at the same time we must also guard against it. Suppos-
ing, for E\xample, this particular provision about ganja had been put in, 
the mere fact that it was brought in by the Government would not have 
prevented me from raising the point that it is not wIthin the scope of the 
Eill : so that, it is not conclusive at all-the fact that a particular pro 
vision is brought in in the Bill. That being so, the matter has to be 
dealt with not necessarily by what there is in the Bill ..... 

Mr. President (The Honourable Sir Abdur Rahim) : 18 not that the 
rule' If the Government bring in a Bill and anr amendment to any 
clause is brought in, then we mnst judge whether the amendment is or 
is 110t within the scope of the Bill, as introduced by the Government. 

l'tIr. Bhul&bhai J. Desai: That is a different pOint. If I Beek to add 
11 provision, ~ my Honourable friend said, say, 4Ilder Miscellaneous--
the place is not the issue at all-it is no amendmeJ).t to any of the clauses, 



it is admittedly an addition. The point 8eeDt8 to be that whet they 
have brought in stands 011 a quite different footing to an item which w. 
wbmit is within the scope of the Bill. 

a. Preaident (The BODOurable Sir Abdu Rahim) : TWa is reallJ' 
a now item; 

Ifr. BhuJa,bha.i J. Deai: That ia DOt dispu.ted : I am admittinB ~ 
for the purpose of lIlT arrument. 

Mr. President (The Bonourable Sir Abdur ~  : It does not eT_ 
purport to be an amendment to an existing clause. 

Mr. Bhul&bhai I. DeI&t: I admit that. I "y, ~ addition brough' 
in here is within the soope of the BiU 80 long a8 it is relevant : the {aot 
that it is an addition does not make any l' ~ . We are dealing 
with an extension of the law as it existed in s~  places : the 
question is what are the final limits of this extension : that is the only 
issue, becalUle it goes without saying that they have extended it. 
Supposing it was possible to have arrived at a scientific solution, it 
would have been open to this House to say that no insurance company 
shall have, as its expenditure, more than so much percentage of its 
annual premia ..... 

Ifr. President (The Honourable Sir Abdur Rahim) : Is not that to 
ensure the soundness of the insurance b s ss- l: ~ limitation to be put 
on commissions and all that , 

1Ir. BhulabhU J. Delaal : That is so. That, again, is putting the 
Wl"Ong question for this reason : you may say, the soundness of the 
bminess is within the ~ , but you have proved nothing by it, that some-
thing else in addition to soundness is not within the scope of the Act ... ,. 

111'. President (The Honourable Sir Abdur Rahim) : Apart from the 
iJIustration of ga-ia, take the question of finding house accommodation 
for employes and things like that. 

Mr. Bhulabha.i J. Desai: I submit with very great deference that 
that is not the same thing : if provision were made in terms of house 
accommodation, then it could be taken up. Let me put it this way : 
supposing a Hill came up relating to the textile industry : it is well 
known that in all western countries at any rate, part of that business 
ineludcR provision for house accommodation, old age pension and evary 
otller kind of amenity, for the purpose of the soundness and the effi-
ciency of the business. In fact, it is put on that very ground : if ~ 
did not contribute to the efficiency of the business, it would be entiNly 
ont 0.1. the scope of the Bill ..... 

Mr. President (The Honourable Sir Abdur Rahim) : You mean if 
a Bill dp.aling with the question of the textile business was introduced, 
then such au amendment would be in order' 

IIr. Bhu1abhai J. Desai: Supposing a Bill was introduced for tbe 
purpose Of reguJating thp. textile business ...... . 

. Mr. President (The Honourable Sir Abdur Rahim) : Yes, but it 
depends on the clauses of the Bill. 
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Mr. BJnalr.bhai .T •• DeIa.i: lam. oJ1ly trying to follow llP your idAa 
of the ~ . '  of ~  b~ . ~ o , I was taking an-
o~  ellied .busIness, textIles. .1 think effiCIency and Soundness require 
thIS. My frIends on the other Slde say : " If you do not give us so much 
aalaries and 10 mUM 'aecommodation and these occasional ~ : and 
rest, the business of the administration will suffer". How is that 
within the Act' I submit with very great deference,-here is· a 
business for which we are legislating... . . . 

Mr. President (The Honourable Sir Abdur Rahim) : SUPPoling y<>u 
add a :PI"?vision l ~  this, and similar other provisions for, the employes. 
Then, 18 It not faIr to the House that full opportunity should be given 
to 1I0nourable Member to consider all such provisions aud bring in 
amendments·' In that case, where will be the end' 

Mr. ~ l b  .T. Desai: The answer to that is this, Sir. Suppos-
ing, no pyt of the House desired it necessary or ufeful to make further 
provisionS, . that is no answer ...••• 

lIIr. President (The Honourable Sir Abdur Rahim) : It bas been laid 
down tbat it must be within the scope of the Bill. 

Mr. Bhulabhai .T. Dew : I am not disputing it at all. It is common 
grolmd between the Chair ••.•• " 

Ifr. President (The Honourable Sir Abdur Rahim) : I said it must 
eom(' within the scope of the Bill. 

Itr. Bhulabhai I. DeI&i: The question would !itill remain that you 
cannot bring it within the scope of the Bill. No.w, Prof. Ranga, has 
givcn his amendment in time as required by rules,. and the question ili, 
if the matter is within the 8COpe of the Bill meaning thereby if it cau 
be said to relate to the business of insurance. That is the short way 
in whieh the question must be answered ultimately. I submit, with 
great deference, it does relate to the insurance ~ s ss. Who dares 
say that it is entirely unrelated to insurance business' If it l ~ 
to insurance business, then it does come within the scope of the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : Objection has 
been raised to this amendment on the ground that 'it purports to widen 
the seop.,. of the Bill. The amendment is that provision should be made 
for n provident fund for the benefit of employes of l!n insurance company 
or rather an insurer. The scope of the Bill, as has been more than o ~ 
laid down by the Cbair, is to be judged from the preamble, the 
Title, the clauses of the Bill and the Schedules: You must take the 
whole Bil1 into consideration in order to ascertain what is the scope of the 
Bill. The Honourable the Leader of the Opposition very rightly points 
out that the Bill is not only a Consolidating Bill but an Amending Bill, 
which includes within its scope additions to the Bill which are relevant 
to the <:iauses of the Bill and which are not outside the scope of the 
Bill. The Bill in the first instance is a consolidatIng one, and I under-
stand,-at any rate it is not disputed,-that tbe existing laws relating to 
the business of insurance do not contain any sort of provisions for institut-
ing provident funds for the benefit of lo ~s of an insurer. But it is 
argnfld that it is justifiable to have a clause in the Bill by way or 
amendment for that purpose. Now, there are more than 100 clausos 
to this Bill, and my attention has not been drawn to a single clause 
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whieh can be ~  to bear any afiinity to the amendment now before 
the HoUle. The amendment which is sought to b~ made is in the form 
of a new clause to be inserted after clause 38 of the Bill which deaw 
with the licensing of agents, and neither that nor have I been able t> 
and a Hingle other clause throughout the Bill which deals with or relateR 
to the subject of provident fund for the lo ~s of an insurance company. 

As for the rulings, I have gone through most of the rulings, b'!1t 
in n matter like this uniformity cannot be expected ; each case has to 
be considered with reference to the nature of the Bill before the House, 
and, as I have pointed out, and as is quite clear, this Bill refers to the 
carrying on of insurance business. I don't say that provident fund 
for the benefit of employees of insurarice companies has not got some 
Bort of connection with the carrying on of insurance business or any 
othE'r business of that character, but that sort of relation is a very 
I'('mote one, and it cannot by any means be said that an amendment 
like this comes within the scope of the Bill. I, therefore, rule that 
the amendment illl out of order. 

We now take up clause 53. 
The question is : 

" That clause 53 stand part of the Bill." 

JI(r, P. B. Jame. : Sir, I beg to move: 
" That in clause 53 of the Bill, the words' or otherwise " occurring in the eighth 

liDe, be omitted." 

I would ask Honourahle Members to turn to that clause which deals 
with the power of the Central Government to impose reciprocal dis-
ahilities on non-Indian companies. I submit that this clause is part 
of a general scheme. I would invite the attention of the House to 
clause 3 (2) (e) which provides for 8n insurer, having his principal 
place of business or domicile outside British India, to supply a state-
ment verified by an affidavit made by the principal officer of the insurer, 
setting forth the requirements (if any) not applicable to nationals of 
the country in which such insurer is constituted, incorporated or domi-
ciled, which are imposed by the laws or practice of that country upon 
Illdian nationals as 1\ condition of carrying on insurance business in 
that country. That is a requirement which has to be fulfilled by an 
insurer desiring to carry on insurance business in this countrY'. If the 
House will turn to sub-clause (3) of clause 3 they will see a very stringent 
provision laid down there. A non-Indian insurer cannot register, or, 
if registered, his registration is liable to be cancelled if the Superin-
tendent is satisfied that Indian nationals are debarred by thc law or 
practice of his country from carrying on the business of insurance 
there or that any requirement imposed upon him by clause 53 is not 
satisfied. 

I ,vonld remind the House that in this connection the Superin-
1 P.Il. 

tendent has no discretion whatsoever; he has no 
option. If he is satisfied as to these things, he must. 

either withhold registration in the case of an application for registra-
tion, or cancel a registration already made if an in81ll'er is doing busi-
neu in this country. With those clauses in mind I would now ask 

IA22LAD • 
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the House to turn to clause 58 which is now under consideration. Tim 
clause consists of 3 or 4 different parts to wbich I will presently draw 
the attention of the House. The first Joys down that where any" special 
requirement " is imposed upon an Indian insurer as a condition of carry-
ing on insurance business,-" Special requirement" is not defined ; 
it .is not easY' to understand what exactly a "special requirement" 
would mean. It is a requirement which may apply Dot only to an 
Indian insurer wiBhing to do business in that country, but to all foreign 
insurers doing business in that country. In other word&, that special 
l'oquirl'ment may Dot be discriminatory as far &8 India alone is COD-
cemed ; it may be IKlme special requirement which is imposed for 
I·eaKOn.'1 of internal administration upon all foreign insurers, whether 
Inrlian or not, doing business in that particular country. In other 
\'Vorda, it -is really a comparison of legislation which is the basis of the 
wording of that part of the clause. It is not so much the extent of dis-
crimination which is in question ; it is a comparison of the laws ,ia 
that country with the law in this country. That is the first point. 
The second point is this, " .... any special requirement whether &8 
to t.he keeping of deposits or assets in that country or otherwise .... ". 
J Huggest that these words" or otherwise " give a meaning to the appli-
cation of this clause which I do not think is the intention of this House 
to ~ , if I understood the Bill as it has emerged from the Select Com-
mittee. The words ,. or otherwise " would include all kinds of com-
paratively minor requirements which foreign companies operating in 
that country migbt be required to fulfil,-which might be requirements 
with no object of discriminating against foreign countries but merely 
for administrative purposes. Take an extreme case I-there may be 
a special requirement in a -country that all foreign companies doing 
the busineSN of insurance in that country should submit certain returna 
on a pink form. Obviously, I am sure that the House does not wish to 
import into this clause the application of that extreme meaning or in-
ttrpretation. Therefore, our suggestion is that the words 'lor other-
wist' " should be deleted, a suggestion made with a view to aRSisting to 
in't,erpret more clearly what I believe to be the real desire of the 
nouse. There is a third part of this clause to which I would draw 
tttteution, and that is where it lays down that : 

" The Central GoverllIDent .hall, if lIatisfied of the exilltence of luch Ipecial require· 
ment, by notification in the Official Gazette, direct that the same requirement, or 
requirements as lIimilar thereto as may be, shall be imposed upon inlIurcl'II of that 
country as a condition of carrying on the busiDells of inllurance in BritiBh India." 

It is not the Superintendent in this case, it is the Central Government, 
-presumably under the existing constitution,-the Governor ~ 
in Council ; and he has no option whatsoever. When an obligation IS 
placed upon the Government of the day by a Statute, it is not o~  
to !!lay that the Government need not pay particular care in regard to 
that obligation. A statlltory obligation is placed upon Government by 
this clause. What will be the result' It is true, that in regard to an 
insurer from abroad wishing to do business in this country for the first 
tIme, Government have an opportunity of ascertaining the laws of the 
conntry from which he comes, because of the requirement in clause 8 
to file an affidavit stating whether there are any special requirementl 
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by 1.", ill his country .... hich do Dot apply to the natioDala of hiI own 
country. But what about insurers from other eountries already doing 
business here' An obligation is clearly laid upon the Central Govern-
ruent to keep in the closest possible touch with all amendments of the 
laws in other ceuntriea where Indian insuren may be doing buain.eaa, 
whatever those amendments may be, if they relate to or if they imP088 
an obligation upon foreign in.surera in thOle countries. Whatever they 
may be, immediately the Central Government must, b,. notifioation-it 
has no option-direct that the same requirement or requirements .. 
.similar thereto as may be, shall be imposed upon insurers of that country 
doing business here. I suggest that that is an onerous obliga.tion whieh 
will be very difficult for the Central Government to carry out adequately. 
AHow me to direct the attention of the House to our own amendment. 
We propose the deletion of the worQi " or otherwise". We have later 
on the Order Paper an amendment which is an alternative to this, which 
gh'es the Central Government lome discretion in the matter by chang-
ing the word " shall " into " may". That i. an alternative, but we 
suggest that the deletion of the words •• or otherwise " would remDve 
flome of the diftlcultiel which I have enumerated. What will be the 
eBect of the removal of those words t The effeet will be this, that where 
there ie any special requirement· impOied upon Indian insurel'l wishing 
to do bUBiness in any other country .. to deposits or usets action must 
be taken in India. I am quite aware that it may be argued that the 
operation of this clause may be severely restricted by this amendment. 
I mal' aMure the House that it is not our intention, in any way, to take 
aWRY from India weapons which are 8uitable and n.ecesaary for her 
in the defence of her own interests. But our point is this : that the 
special requirements that are likely to be asked of an Indian. insurer 
in any other country, lubtltantial requirements in which there may be 
discrimination, will almost invariably relate either to deposits or to 
aHsets. That is really the substantial matter in which discrimination 
is likely to take place. If there are other mattera, ~ there are a 
large number of matters which may occur to the minds of Honourable 
}{ember8 of this House, I suggest that they will be covered completel,. 
and entirely by the provisions of sub-section (3) of section 8. As far 
aN this particular clause is concerned, we consider it is much more satis-
factory if this wide provision • or otherwise ' is removed and that the 
test of discrimination as far as legislation is concerned, having in mind 
thi' fact that the Central Government has no option in the matter, should 
he limited to the question of deposits or assets. In other words, our 
amendment, if it is accept.ed by the House, will remove what we believe 
to he a very real danger, as the clause now stands, of unnecessary or 
harassing restrictions on foreign companies doing business here, while 
at the same time perserving in essence, in substance, the principle of 
reciprocity in those material matters on which discrimination against 
Indian companies doing business in other countries is likely to ~ made. 
To put it shortly, we do attempt, while preserving what is essential in 
t.his clause, to remove what may be petty. Sir, I move. 

1Ir. Pruident (The Honourable Sir Abdur Rahim) : Amendmen* 
moved: 
Ii •• That in e1auIII 511 of the Bill, the wordll • or otberwile " oClOUrrIDg in the eighth 

De, be omitted." 
Lf22LAD .. 



LBGI&LATIVJI AB8BIIBLY. [29TH 8J:P. 1937. 

fte BoD01ll'altle Sir BripeDdra 8irca.r : I am not entitled to apeak 
OD behalf of the Select Committee nor to disclose what happened in the 
Select Committee but I think I should tell the House what is in my 
mind as a Member of the Select Committee. We want to keep full 
powe1'8 of retaliation. I do not think there will be any disagreement 
a8 to that. On the other hand, I really intend, that it should be confined 
not merely to deposits or assets, because by confining it to merely deposits 
or assets, we may be omitting certain matters which are ~  to those two 
things. (Hear, hear.) On the other hand, if you put it "or oth'trwise", I quitP. 
see it may be said that the Government of India have got to keep them-
selves acquainted. with the amendments of insurance law of,every part 
of the world. What I do suggest is this. Possibly my Honourable friend, 
Mr. James, will be able to think, during the mid-day adjournment, of 
lome words which will come to my rescue. I shall be grateful if he will 
be able to think of some other words which may be added to make it 
perfectly clear that what is wanted by section 53 is retaliation in the 
matter of keeping of deposits or assets and any matter, if I may use the 
technieal expression, 'which is e",jeMum gefteris with it, that is, of the 
same kind, type or genus. I IUD. quite willing, if the House will agree 
to make it perfectly clear that the Government of India is not taking 
upon itself the duty of finding out minute changes in trivial mattera 
in connection with the laws of the whole world. On the other hand, 
J object to the deletion of the words • or otherwise " UDless some words 
are added which will make it clear that our power is not limited to merely 
tae two items which we have mentioned but there may be similar items 
whieh are cognate to it. That is my suggestion. If any of my friendll, 
ib. any part of the House, will suggest a suitable form of words, I shall 
be quite willing to accept it and in that case and in that CBse alone I 
would agree to the words • or·,()therwise ' being deleted but if that is not 
done, then I shall have to oppose it. 

Sir Oowasji Jeba.ngir : What happens in this case. Suppose a 
country has a law or regulation whereby while allowing Indian insur-
ance companies to transact business in their countries prevents nationaIa 
from India being employed by them in those countries' 

The Honourable Sir lfripencira Sirca.r : That is covered by sub-clause 
(3) of clause 3. 

Sir Oowasji JeuDgil' : If the country absolutely refuses to allow 
mdia to have a branch in their country. If they have a regulation of 
thiR sort, it is not covered. 

The Honourable Sir Nripendra S!rear : How can we possibly be 
acquainted with the laws of the whole world in connection with matters 
which are not important. What I suggest is a middle course-that we 
should not confine ourselves merely to deposits or assets. There may 
be other matters which are of equal importance and of the same nature. 
That is my suggestion and I would ask Honourable Members to kindly 
thi.nk over the matter during the interval. I have nothing further to 
.add. I have finished. 

The AssemblY' then adjourned for Lunch till Half Past Two of th. 
Clock. 
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. The Assembly re-assembled after Lunch at Half Put· Two _ the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the ~. 

Mr. T. S. Arinaahilingam Ohettiar (Salem and Ooimbatore 
cum North Arcot : Nnn-MuhamDladan Rural) : Sir, I am rather surprised 
at the way in which t.he European Grollp moyes these amendments .....• 

The Honourable Sir Nripendra 8ircar : Sir, I was having a talk 
",'itb the Leader of the Opposition and there is every chance of our being 
able to settle a formula, and, if the House has no objection you may be 
pleAsed to take it first thing tomorrow morning. It will giye us a little 
time. The matter is of great importance and I do not want to be rushed. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : That is certainlT 
very desirable and I hope the House will agree to it. Does the House 
agree to its standing over till tomorrow morning' (Voice.: Yes.) VerT 
well, it will stand owr. No. 787. 

Mr. P. B. James : I take it that that amendment will also stanel 
over till we have d iscu88ed the previous one. 

The Honourable Sir Nripendra Sircar : That is connected. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Very weH. 

Thi& may ahro stand over along with No. 786. 

U: 

The Honourable Sir Nripendra SiroBol' : Yes, Sir. 
lIIr. Deputy President (Mr. Akhil Chandra Datta) The questioll 

•• That clause 54 stand part of the Bill." 
No 793. Mr. Satyamurti. 
M'r. S. Satyamurti : Sir, I beg to move: 

•• That in clause 54 of the Bill, after the words • referred to " in lallt but tw. 
linell, the words • or in the matters specified in (I) above ' be inserted." 

Sir, with those words, it will cast on the insurer the duty to report to 
the Government the changes in the special requirements, if any, of the 
nature specified in clause 53, imposed in the country of origin of the in-
surer on Indian nationals. It will meet one of the objections urged thil 
morning, and I think that, whatever the decision of the House may be on 
tlaufi.e 53, the working of that clause should be made smoot.h and easy for 
everybody concerned. I move, Sir .. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
Dlovcd : 

•• That in l'.IaUlle 54 ot the Bill, after the words • referred to " in lallt but twe 
linN, the words • or in the mattera llpecified in (I) above ' be inserted." 

.. : 

The Honoura.ble Sir Nripendra Siro&r : Sir, I accept the amendmen&. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

II That in clause 54 of the Bill, after the words I referred to " in last but; ... 
liD., the words • or in the matters specified in (I) above ' be 1uerted." 

The motion was adopted. 
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111". De,.., ..... dIm (Mr. Akhil Chandra Datta) : The Que8tioa .,: 
,. That elaule 5', as amended, ltand part of the Bill." 
The motion was adopted. 
Clause 54, as amended, was added to the Bill. 
Clause 55 waR added to the Bill. 
!'lie Honourable air Nripendra 8irca.r : Sir, before you come to the 

~  Societies, there are three matters which have been left o ~
e1anaes 10, 12 and 2. I do not want the Schedules to be ~  now, they 
~ be taken in their proper turn, but these three matters which were 
Jeft over may be finished now. They won't take a very 10ng time. One, 
I may remind the Honse. is the question of the definitions in clause 2. I 
moved an amendment that was dpbated at great length. That may be dia-
posed of now. We understand there is no very serious objection, but if 
then! is, that can be finished now. 

111'. Deputy PrelideDt (Mr. Akhil Chandra Datta) : I am told hl: 
the Secretary that they have not got the amendments here. They may be 
he1d over. 

The HOJlO1II'Ible Sir Nripe:adra 8ircar: We can proceed in the 
lIleantime. 

111'. Deputy Preaidult (Mr. Akhil Chandra Datta) : 'fhe questio. 
11: 

" '!'hat elaule 56 Itand part of the BID." 
Pudit Laluhmi Ka.nta ltIaitra (Presidency Division: Non-Muham-

madan Rural) : Sir, I move,: 
"That for lub-claulell (/I) to (g) of claullE' 5/1 of the Bill, the following be 

nhltituted : 
, (/I) Life aauranee bUliDeu-tbe lurnyal by a pelIOn of a ltated age or a 

Dumber of 1eal'll and for death. 
(b) Social and eeremonial insurance-birth, failure of i.ue, marriage or other 

,BOdal, religion. or ceremonial contingenciel. 
(0) Unemployment insurance-lOll of or retirement from employment_ 
(4) Aecident or .ieb_ iDlurane&-di .. blpment in conBequenee of lickne. or 

accic1eDt '." 

Sir, tllil •• Tery simple amendmeD'li. It aims at a better clafiIifioatiOu 
than what is to be found in this clause. 'l'he merit of 8 clusifioation I .,. 
lien l-ests mainly on its simplicity and clarity_In this particular eaII 
tlte House will note that the classes of insurable contingencies have been 
grouped together in such a manner that it lends itse1f to some confusion 
atl also gives rise to practical diftlculties in the working ()f provident 
insurance societieR_ Sir, if the House will turn t.o clause 74 (1) as also 
sub-clause (2) it will see that after this Bill is passed into law provident 
insurance societies will be required to maintain separate accounts for all 
the ~J l  of bUliness they transact, and in that connection it will b, 
noticed that for life insurance as also for endowment policies they will 
aave to keep Separate accounts_ Life policies and endowment ol l ~ clin 
all be grouped under one head, life business_ It is a common practice iD 
insurance bUBineB8 transactions that wherevel' any premia are received 
~ these Provident Societies, they group them under the head ' premia ' 
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and whenever expenses are mcuI'red IlJlder the head of ' eommiMlIln ' they 
put them down as oom.mis&ion accounts. It will be extremely difficult for 

• these provident societies to find out what particular percentage of the 
l,reJllia has come under the head of life policies and what portil)O his 
p.ome under the head of endowment policies, also what particular portion 
has been spent for commission in respect of Hfe policies and what portion 
has been lpent for oommilBion in respect of endowment pOlicies. Tho 
present cllllification, II it stands, introduces some amount of confusion. 
I, ~ o , submit that if we adopt the elassi1lcation which has boon pro.-
pORed in the amendment, which clearly describes the class of workable 
cllntingencies under different groups and heads, I believe it will help the 
provident 140cieties to work out in a far more efficient. and better way than 
under the clause as it stands now. Moreover, it will be noticed that it it 
practically imposaihle to earmark the amount of commission in respect 
of thes(! different classes of business. Besides, according to sub-clause 6 
(1), which has already been passed, life insurance business mcaDS and 
ineluc1ee whole life insul'ance business as well as life endowment business, 
aJld lor actuarial purposes any actuary will have othem classified into fDe 
type d life business and not two. So, instead of having this rather p.on-
fused c_ification 88 proposed in dause 56, I suggest a simpler OlU! and 
that for the better working of the companies concerned and for giving 
better facilities for keeping proper acco11nts and for Mlnning theil' bum-
ness on practical business lines. 

Sir, I move. 
1Ir. Deputy Pruident (Mr. Akhil Chandra Datta) 

JIlOVed : 
Amen,hnent 

"That for sub·claUoles (a) to (g) of dause 56 of the sm, thefollowiDc bt 
I.batituted :,' 

• (0) Life a811urance bUoline8_the lIurvival by a perllOn of a Itated age or a 
Dumber of yean ODd for death. 

(b) Social oDd ceremonial inluranee--birtb, failure of ,i88I1e, marriage or other 
lIocial, religiou! or ceremonial contingencies. ' 

(I') Unemployment inaurant'.e-I088 of or retirement from employment. 
(.1) Accident or sicknes. inllurn.n(·e--disablement in eonllef(uen('.e of lIidllle811 or 

accident '." 

Prof. N. G. B.a.np.: Bir, I am certainly in favour of the principle 
\lDderlying this amendment. I am glad my Honourable friend, ~  

J ~ Kanta Maitra, has thought of including some of these very un-
portant things for which people like me in this country stand. It i'J ~ pity 
that wilen this clause 56 was being franled or when it wafol being cOlIsIdered 
at tb(' Select Committee, some of the important things that ure men-
tioned in this amendment, such as social and ceremonial insurance, 1111 em-
plovment insurance, etc., were not included in it. I do not know whether Gov-
ern"ment. have considered this particular amendment given notice of by 
my Honourable friend, Pandit s ~  ~  . ~ , but I. aID ~l , 
if Government were to pay any attention to It, It wIll not be unposs!lJle 
for them to include some of these items in clause 56 and thus improve it. 
III view of the fact that Government have all'eady included sub-131a\U18 
(1&) bv which the scope of this clause will be extended by Pr-,winciol 
Uovernments., I hope Government will see the justice in including part 
(0) of this amendment also. They will thus ertend the scope of .the 
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olause and leave no room for any doubt later on. I, therefore, support 
this amendment and appeal to Government to extend the scope of this 
clause. 

Mr. II. Ananthasay&D&JD. A:y'yuJpr (Madras ceded Districts &l¢ 
(]hittoor : Non-Muhammadan Rural) : Sir, I, am really unable to see what 
this amendment seeks to include except that there are some h(Jadinp 
Riven. On the other band, I am sorry to see that some -qf the impol'tallt 
mutters have been left out. " 

The Honourable Sir lfripeDdra Siroar: Education has heen left 
out. 

:Mr. .. Anantbasa.ya.Dam A:y'yuJpr: Education has been left out 
and other subjects are left out. Please refer to clause 56 as it standa. 
Sub-clause (11) says: 

" the lurvinl by a p81'101l of a stated age or eontingene),." 

It is a comprehensive thing, as it stands. It may be a death policy 
or it may be an endowment policy. Various other matters lOay be 
brought in that category. That comprehensive expression has been left 
out in this amendment. Then, education, which is provided for uuder 
elauRe (g), has been left out and other social and ceremonial functiou 
are included. Thus, the most important matters, which" ordinarily the 
provident societies cater for, have been left out. Barring a few head 
lines, there is nothing new in this amendment. I therefore see no neCM-
sHy for substituting the present clause by any other clause. The clal1le, 
as it stands, is all-comprehensive and may be left alone. 

The Bpnowable Sir NripeDdra Sircar: Sir, not only is there nnT 
impro\'cment but Honourable Members will see that the moet important 
sul,-section (It) is taken away, that is, • any other contingency whi('h 
may ue prescribed or authorised by the Provincial Government'. 

Bome Honourable Memben : It is not taken away. 
The Honourable Sir Nripendra Sircar : I beg your pardon. Thea., 

what about the education' That goes, I am now talking of the M\end-
lII.cnt all it Iltands. Then, Sir, it is R complete misfit if you ~  the 
amp-ullment. L',et us see how the clause reads by incorporating the 
amclUdment : 

., 56. III ~ part ' Provident society , me8lll a person ...... receives premiu .. 
or eontributions for insuring money to be paid on the happening of an)' of the followilll 
eonting8lle.i('9, lUI.mely : . 

(a.) A life IUIsu\·ance buswe ... " 

Surely, ' life assurance business' is nDt 8 contingency. Tht! 81nend-
ment really requires a lot of change. I am now more on the matter of 
snbs1.anCf! than these technicalities. I submit the amendment is no im-
o ~  at all in any way and I particmlarly object to tws arrallge-

ment which'is in clause 56 being disturbed. The onus is on my Hon-
ourable friend to show that there is improvement. J submit there it 
none. 
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Mr. Deputy Prelident (Kr. Akhil Chandra Datta) : The queatioB 

"That for lub·elauaee (G) to (g) of clal1le 56 of the BUl, the following ~ 
aub.tituted : 

, (G) Life BIIIur&llee blll ~  .urvival by a person of a Itated age or a 
number of years and for death. 

( b) Social and ceremonial insurance-birth, failure of illsue, marriage or other 
locial, religioul or eeremonial contingenciel. 

(0) Unemployment insurance-loll. of or retirement from employment. 
(d) Accident or liekness inluranee--dilablement in collHquenee of Iickneu or 

accident '." . 
ThE: motion was negatived. 
1Ir. LalchaDd lfavalrai (Sind: Non-Muhammadan Rural) : Sir I 

beg to move : • 
" That in claUII8 56 (h) of the Bill, for the word ' Provincial ' the word ' Central ' 

be lubatituted." 
Sir, the Government never intended that Provincial Governmenta 

·lihouJU come into the picture. In the Bill, as originally introduced, the 
word ' provincial ' is not there. This clause 56 refers to provident soci&-
ties and the clause pro'rides that premiums and contributions should be 
pldd for certain contingencies. Now those contingencies are described 
from (a) to (g) and the House knows the description. The last sub-
olause (II.) says: 
"any other contingency which may be peracribed or authorised by the Provincial'" 
Government, " 

That means that the Central Government are not laying down contin-
gencies other than specific contingencies for which premiums have to be 
paid and they are leaving the authorisation or the prescription of these 
contingencies to the Provincial Governments. I do not understand why 
this power should be left to the Provincial Governments. At any rate, 
I find that when the original Bill was introduced there was no such power 
given to the Provincial Governments. We find in clause 51-that Wal 
the clause in the old Rill corresponding to the present clause 56----i!1ub-
dause (II.) merely stated : 

" An7 other contingency which may be prescribed." 
Under that no contingency was left to the Provincial Governments to 

be prescribed. I submit, therefore, presumably the original inteut.ion of 
tllc Hovernment was to leave this to the Central Government. The whole 
Bill -that is being now enacted into an Act is being made by the Ccntral 
Government and every function that is to be provided for is by the 
Central Government. There is no reason, whatsoever, why this power 
mould be given to the Provincial Governments. At any rate, I find no 
reasou for doing so. What do we find in the Select Committee 'e; report 
under clause 51 : 

" We have 8upplied an obvious omiBmon relating to one of the common aotivitiee 
of Provident 80cieties and we have empowered the Provincial Government to add to the 
inlurable eontingenciea." . 

I do not see any reason why this power is given to the Provincial 
Governments. The whole framework of this Bill is to keep the powers 
in tbe banda of the Central Government and when it is a Central sub-
ject, these other eontingencieR referred to in sub.clause (It) should also 
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be preacribed by the Central Government. I do not know what reaaMl 
there will be for the Government to accept the Select Committee'. report. 
It may be said, however, that the contingencies that may arise in each Pro-
vince may vary from Province to Province but the contingencies ~  
arise should be similar. That is the reason why I say that the Ceutral 
Government should have the power to pftl8Cribe these contingencitlll 
~l 'll  of leaving them to the various Provincial Governments. I "'ould 

appeal to the House to consider this point and leave thia questiou also in 
the halJds of the Central Governmenot. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : " Amendment 
nloyed : 

" That in clause 56 (IJ) of the Bill, for the word' Provineial ' the word • Central' 
be Bubstituted." . 

Mr. 8. O. Sen: Sir, I have to oppose this amendment. The 
Honourable the Mover said that there was no reason given for introducing 
tl.t- word ' Provincial ' in the Bill. If I may draw the attention of the 
HOllourable Member to the portion of the report upon which thiN provi-
mOll is based, he will find that the original recommendation was for the 
nsc of the words ' Local Government '. I refer" the Honourable Malober 
t(l pnragraph 333 of the recommendations upon which this Bill is bued. 
But apart from that, under the existing Act under section 24:, the Local 
Governments have been delegated the power of fixing the contingenci. 
and that for a very good reason, namely, beeause in the different pro-
"inees there are different contingencies which have got to be provided for 
uad under the eDsting Act -they have been provided for in the rules 
framed by the different Local Governments. .As must be obvious to the 
HOllse the Local Ministries are likely to be more alive to the needs of 
their Provinces than the Central Government. For this reason, an obvi-
OUR omiSBion in the Bill as introduced was really supplied 88 it hal 

~ from the Select Committee. Sir, I oppose the amendment. 
1Ir. Deputy Prelident (Mr. Akhil Chandra Datta) : The queMtiol1 

is : 
" That in elause 56 (IJ) of the Bill, for the word' Provincial' the word' Central' 

be HubBtituted." "" 

it: 

The motion was negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) The questioll 

" That clau8e !'i6 Btand part of the Bill." 

l'he motion WM adopted. 
ClaUSe 56 was added to the Bill. 
Mr. Deputy PreaideDt (Mr. Akhil Chandra Datta) : As regards the 

proposed amendments which were held over in regard to clauses 2 aud 
4, may I point out that, if these amendmen::e are takan up b ~l'  t.he 
Htmourable the President relUmes the Chair, one Member will be pllt to 
80mI' diaadvantage and inconvenience. I do not think it will make 8JJ1 
(lifterlIDce if it is taken up tomorrow or today. If the House 80 <leal'" 
tboee amendments might stand over till tomorrow morning. 
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.... 

" 

The BoDoOura.ble Sir KripeDdn .....,: ftIe1 -1 be taken up 
altCl' the Pl'Mident comes bact to the Chair. In the meanwhile, other 
IMtDdmen might be proceeded with. 

1Ir. Deputy Preli4e1l& (Mr. Akhil Chandra Datta) The queatioll 
ia : 

" That elaule 57 stand part of the Bill." 
Mr. Amarendra Bath Ohattopadha1lo (Burdwan Division: Non-

Muhammadan Rural): Sir, I beg to move: 
" That in eiaule 57 of the Bill, after the word' rupees " oCC!urring in the fourth 

1iBe, the following be added : 
, excluding bOD118el, but a society on completioll of the tun deposit of la. 50,000 

.. Jler 111&11118 63 following, .hall be entitled to iIIlRle poliey or a aeries of 
poliei •• on a Bingle life up to and DOt ueeeding la. 1,000 '." 

ClaU8e 57 allowe the provident societies to issue a policy or series of 
3 P.II. policies of Be. 500 and deprives the policy holders 

of anything more than Rs. 500 in the shape of 
bonuses which are allowed in higher insurance companill. 
The question is that if the provident society completes the-
quota of deposit of &S. 50,000, I think it will be justified in claiming the 
privilege of issuing polimes up to &S. 1,000. In the higher iD8Uranoe 

. aompanies, when a company deposits Be. 50,000, it is allowed to __ 
policies up to any amount. In this case, it is rather an injustice if the 
provident societ;iea are not allowed to iBsue policies up to Re. 1,000 when 
they have completed the deposit of RB. 50,000. 

Sir, I move. 
Mr. Deputy PreaideDt (Mr. Akhil Chandra Datt.a): Amendment 

JB<JVed : 
" That in elaulI8 57 of the Bill, after the word ' rupeee " occurring ill the fourth 

!be, the followillg be added : 
, exeludiDg bonulIeII, but a lociety 011 eompletiOJl. of the full deposit of la. 150,000 

.. JH!r elaule 63 following, .hall be entitled to ileue policy or a lari_ ot 
policiee on a Bingle life up to and not aeeediag •. 1,000 '." 

PaDdit Lakabmi Kanta IlaiVa: Sir, I rise to support the amend-
ment. After the clauses we have so far passe.d an insurance company 
can after completing its initial deposit of B.s. 50,000 issue a policy to the 
extent of 2 or 3 laklm ; there is no bar to that, there is no restriction of 
any amount. All that is sought in this amendment is that so long as the 
provident societies do not complete their quota of statutory deposit, let the 
amount be restricted to RII. 500 ; hut. when these societies have completed 
their quota of Ri. 50,000, it iF! only reasona.ble that they should he per-
mitted to issue a policy or a series of policies on any single Hfe up ta-
RB. 1,000. Besides this, there is another point. Why should we by 
l~~ o  stop these companies from paying any bonuses t.hat might 
accrue on these policies , We ought not to do it ; that would be very 
unfair as the interest of the policy holders will be deeted thereby. If 
any profit is earned, if after actuarial valuation it is found that really 
the company is in a position to pa.y more than RB. 500, why should that 
benefi't be denied to the policy holders' After the passing of this Bill 
the provident societies would be placed on an actuarially sound basis, 
as sound as any other ordinary iDlul'8Dee companies. There wnld be 
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the supervision of the Insurance Superintendent, there would be the 
&Ctuarial valuation every five years. So I submit that if the poliq-
holders can earn anything by way of profit on their policies and if the 
companies can allow that and if the actuary finds that it is feasible and 
permissible on the part of the companies to allow that bonus, legislation 
should not stand in the way. Sir, I support the amendment. 

Mr. 8. O. BeD: Sir, there are two parts of this ~ . With 
regard to the first part, namely, the question of exclUding bonuses, we 
quite admit that there is a good deal to be said and 8S' a matter of flOt 
the matter will come up for discussion in the next amendnlent. But sa 
regards the question of allmng an increment of policies to the extent of 
Rs. 1,000, we oppose it and on this principle, fJ'z., that the majority of the 
Indian life insurance companies issue policies of about Rs. 1,000. .And 
directly YOll allow the provident societies to cut into it, there will be com-
petition which it is not the intention of the Legislature to allow. Apart 
from that, my Honourable friend will also realise that the limitatiODI 
which we are putting by this legislation upon life insurance companiM 
are entirely different from those which are being put upon Provident 
Insurance Societies, and they cannot possibly be put on a par as regarda 
these policies of Ra. 1,000. I would, therefore, oppose the last part of the 
amendment but as they are rolled up into one the whole amendment has 
got to be opposed. The first part may be brought up when we discU88 the 
next amendment. Sir, I oppoee. 

lIIr. Deputy President (Mr. Akhil Chandra Datta): The question 
is: 

" That in elauBe 57 of the Bill, after the word' rapeea " oeeurriD, in the foanla 
be, the following be added : 

• exeluding bonu_, but a BOCIiety on eompletion of the full deposit of BB. 150,000 
as per elauae 63 following, .hall be eutitled to iaaue poliey or a aeri. of 
pollei. on a lingle life up to and not exeeeding BB. 1,000 '." 

The motion was negatived. 
1Ir .•. Ananthalayanam AyyaDgII' : Sir, I move: 
., That to elauae 57 of the Bill, the worda ' ae1ulive of any prollt or bonull ' 1M 

.added at the end." 

This amendment speaks for itself. There is a prohibition againlt 
provident societies paying more than Rs. 500 on any policy or polieiea. 
Now at the time the policy is issued, what the bonus will be i't will not 
be possible for any insurer to know- with any accuracy. I adopt in their 
-entirety the arguments that my Honourable friend, Pandit Maitra, 
addre@8ed to the House on the previous amendment, 80 rar as the first 
portion is concerned. I hope Government will see ita way to accept the 
amendment. 

Mr. Deputy President (Mr. Akbil Chandra Datta): Amendment 
moved : 

.. That to dause 67 of the Bill, the worda ' eseluaive of any prollt or bOBo ' be 
1&dded at the eud." 

Mr. 1.0. Ben: Sir, we aceept the amendment. 



JIr. Deputy I'nIi4eDt (Mr • .A.khil Chandra Datta): The que.tion 
is: 

" That to elal1le 157 of the Bill, the woro ' ael1l1ive of 1:11'1 pro4t or bemus ' be 
added at the eDd." 

is: 

is: 

The motion was adopted. 
Mr. Deputy PrelideDt (:Mr. Ak:hil Chandra Datta): The queation 

" That elauae 57, 1&11 amended, etaIId part of the Bill" 
The motion was adopted. 
Clause 57, as amended, was added to the Bill. 
Mr. Deputy Preltdent (Mr. Akhil Chandra Datta): The question 

" That clause 58 stand part of the BiD." 

Pandit r.kabmi ltanta l ~ : Sir, I move : 
•• That in clause 58 of the BiD, all the wordl beginning with the woro ' aD4 DO 

provident society , and eDding with the words ' u ita Dame ' be omittlld." 

The object is simply to allOW' existing companies to retain their Il&IIJe.t 
and not to allow new companies which might be establi.shed hereafter to 
use the name of ' life insurance '. I know that if the existing com-
panies are forced to drop the words " life insurance " from the names of 
their companies, it would create a sense of djstru.st in tM. minds of those 
who insure with these companies ; for after all these provident societies 
have generally to deal with uneducated illiterate people in the countryside, 
and the result of the forced deletion of the words " life Insurance " from 
these will have great repercussions on the busine88 itself. Therefore, I 
IlUggest in this amendment that so far BB the existing companies are con-
eerned they should be allowed to retain their present name and future com-
panies only 'Will come under the operation of this clause. 

Sir, I move. 
Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 

D10Ved : 

" That in elauae 58 of the Bil1, all the words beginning with the words ' and no 
provident society , and ending with the words'.. its name ' be omitted." 

Mr. S. O. Sen : Sir, I am afraid I have got to oppose this amend-
ment. The idea of clause 58 is to prevent confusion between the two 
elBBses of companies and if we accept the amendment the whole idea 
underlying the clause will be lost ..... . 

Pandit Lakshmi Kanta lIIa.itra : But the business will be pro-
tected ! 

Mr. 8. O. Ben: I do not think my Honourable friend is right in 
saying that. All that we want is that any company carrying on provident 
insurance business must have the word •• provident " in it in order to 
make it clear that it carries on the business of provident insurance as dis-
tinguished from life insurance. That whole object will be lost if the 
amendment is accepted. Sir, f oppose. 
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•• Dep1a\y Pnlida.t (1&. AldailCbaBdra 1Wta): The queation 
iI: 

" TJaat ill claaH 68 of the Bill, all tile ..... ..,., '. with tile worcll • ucl ao 
provident aoeiet7 ' ad udiIta wIUa tbe wol'dB I .. ita Dame ' be omltte4." 

is: 

is: 

The mGtion 'Was negatived . 
•• DepUQ- PnIicIent (1lr. AldW Chaadra Datta): Tile qUeltion 

" That clauae 58 stand pari of tbe BlU." 
The motion was adopted. 
Clause 58 was added to the Bill. 
Mr. Deputy' PresicleDt (Mr. A.khil Chau.dra Datta): The queltioo 

I. That elauae 59 atand part of the Bill." 
111'. E. 8aDth pam : Sir, I move: 

II That in clause 59 of the Bill, after the word • child ' the worda • grand·child ' 
be iDeutecL" 

No speech is necessary. I do not know how this escaped the 
vigiJance of the Honourable Mr. Sri Prakua in tbs Select Committee ; 
perhaps he was relating some story then I 

1Ir. DeputJ PreIicIem (Mr. Akhi1 Chandra Datta): Amendment 
moved : 

II That in elauae 59 of the Bill, after the word I eh1ld ' the worda I grand-abUd ' 
be buerted." 

111'. 8. g. leD ; Sir, we accept the amendment. 
111'. Deputy Preaidnt (Mr. Akhil Chandra Datta): The question 

is : 
" That in elaullC 59 of' the BiD, after the word' child' the words I grand·child ' 

be inaerted." 
The motion was adopted. 
Mr. Deputy PreaidaDt (Mr. Akbil Chandra Datta) The qUeltion 

j" : 
•• That clause 59, .. amended, stand part of the Bill." 
The motiOllt was adopted. 
Clause 59, as amended, was added to the Bill. 
Mr. Deputy PreaidaDt (Mr. Akhil Chandra Datta): The question 

is : 
., That claule 60 atand part of the Bill." 
111'. LalchaDd Ravalrat : Sir, I move : 
,. That in the proviBo to lub·clauae (I) of elaule 80 of the Bill, for the words 

• one year ' the worda • three yean ' be lublltituted." 

Clause 60 refers to the dividing prineiple with regard to provident 
funds. It has been provided that the dividing system in the provident 
funds is going to be. abolished. But some grace is going to be allowed 
by a proviso which has been added to clause 60 that if the insurer applies, 
within three months, to the Superintendent, after the aommeneement of 



thiJ Act, that the buaineaa of the provident fund will be CQD.tinued 011 the 
revival. ay.tem, the SuperinteDdeD.t CaD al101r it for one ~ . One year 
is too little time and, therefore, amendments have been propoeed., and I 
see that there is an amendment No. 807 of Mr. Sri Prakasa asking that 
the period of one year might be extended to ten ye&1"l : but that has not 
been moved: then I had another amendment No. 808, asking for five yean. 
But I find that when this same question &role yesterday with regard to 
insurance companic.s, the Government and the Congress more or less 
virtually joined. hands in saying that it should not be more than three 
years; thus, Mr. Ayyangar's amendment was carried yesterday, that 
the insurance o ~ may carry on, on the dividing principle, for 
three years. Sir, I take that precedent and hope today I will see that 
the Government and the Congress join again and keep to that precedent 
they set up yesterday. I find that one year is too little : even two years 
is too little : but three years lI1&y give at least breathing time to them 
to reorganise their old business. Three years is not much and I do not 
lee that there should be any objection to three years being granted. 
Therefore, Sir, I move. 

lIIr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved : 

•• That in the proviso to .ub·clause (8) of clause 60 of the Bill, for the words 
• ODe year ' the worda ' throe yean ' be substituted." 

'l'be Honourable IIir lfripendra. .!roar : Sir, my friend, Mr. Lalchand 
Navalrai, pointed out that I had joined hands and accepted No. 770. He 
however, failed to point out to the House the material dUference between. 
No. 770 and his amendment. Amendment No. 770, which was accepted 
in ease of life lLBSurance, is hedged in with this condition-' provided that 
in the case of an insurer who continues to carry on insuranee. business on 
dividing principle after the commencement of this Act he shall withhold 
the distribution, etc. etc.' ..... . 

lIIr. La.1chand Nava1rai: The whole thing will be left to the 
Superintendent. 

The Honourable Sir Nripendra. Biroar: The Superintendent has 
no power of any kind under my friend's amendment, and I hope that my 
fl'iend 'Will see that what he wants is t.hat the dividing principle which 
the House has condemned should go on for three Y61&rs without restric-
tion of ~ kind. That is the e88ential difference between what 1 accepted 
and what I refuse to accept. I know I have joined hands with the 
Congre88 Party for downing the European Group, I have joined hand 
with Europeans for downing Congress Party and if I join hands with the 
Nationalist Party I may be able to down everybody. (Laughter.) 

Mr, Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

" That in the proviso to sub·clauBe (t) of clause 60 of the Bill, for the worda 
t ODe year ' the words t three years ' be substituted." 

The motion was negatived. 
Mr. 8, latyamurtt : Sir, I move : 

t " That in the promo to sub-clallse (8) of claUI8 60 of the Bill, for the words 
o.e year ' tho words I two yean' be substituted." 



LBGISUTlVlI ...... BLy •. L29Tu SaP. 193.'Z. 

lAir. S. Satyamurti.] 
1 do not want to argue the position, but if the Government extend 

their: hauds in faveur of this amendem.nt, I 8hall grasp them. 

Mr. Deputy ~ (Mr. Akhil Uhandra Datta): Amendment 
Jauved : 

•• That in the proviao to lub·d&Uie (') of e1auae 60 of the Bill, for the worda 
• ODe ;rear J the wordl • two ;yearl ' be lubstituted." 

.\ 

111'. 8. O. Ben : Sir, we accept it. 

111'. Deputy Preaident (Mr. Akhi1 Chandra Datta): 'rhe q11eltioa 
is: 

.. That in the proviso to sub·clause (B) of elaU88 60 of the Bill, for the worda 
• one year J the worda • two ;rean ' be IUbiltitUtecL" 

is: 

ill: 

The motion was adopted. 
111'. Deputy President (Mr. Akhil Chandra Datta) The ClUeatiOD 

•• That clause 60, as ameDded, ltud part of the BilL" 
The motion waa adopted. 
Clause 60, as amended, was added to the Bill. 
Mr. DepUy Pnlidat (Mr. Akhil Chandra Datta) The question 

•• That claule 61 ltaDd part of the Bill." 

Paudit Wlnbmj Kana llaitn : Sir, I move: 
II That in lub·elau88 (4) of claUie 61 of the Bill, for the worda • eaDcel a reeiBtra-

tiOD. " in line 5, the following be IUbatitUted : 

• appl;Y to the Court aDd obtain l&DetioD for eaDcellation of the repr.-
tiOD '." 

Sir, the amendment is quite clear and speaks for itself. But, as it 
has been my painful experience in thi.s House that no speech, no argument 
however strong or reasonably advanced by us, will carry conviction an 
the other side, it is no use wasting my breath or the time of the House by 
making a speech in support of the amendment. At the same time, I am 
extrettlely pained to see that no assistance, no relief, no sympathetic-
P.Onf.ideration of any kind has been given to the body of small insuranco;, 
(Omp811iE's known as Provident Insurance Societies which have been doing 
tremendous service to this country by giving the benefit of insuranee to 
the pO'lr and illiterate people on the countryside, and the pity is t)lIlt this 
portion of the Bill has Dot at all received the attention it deserves. Sir, 
I don't see the slightest 'chance of any of my-amendments relating to this 
subject 'Lf-ing carried, and 80 I simply move this amendment and place it 
before the House. I know I am fighting a lonely battle, but T wiJl 
continue to do it till the end as the forlorn champion of a lost cause. 
I shall then bave,' at least, the satisfaction of having tried to du JJly 
humble bit to these mueh maligned yet eminently useful bodies. Sir. 
I mOVE!. 



Mi':. Deputy fitui4ent {Mr. Akhil Chandra Datta}: ~  
move(t : 

.. That in 8ub·elaulI8 (4) of elauae 61 of the Bill. for the 11'\)111& ' cmaeel a repwa. 
tlOD " in Jine 5. the followw, ob .l ~s 1  I , 

'apply to tile Court and obtain sa9tion for eaneeUatioD of -the Tegiltra· 
tiOD ,." 

. The Bo.ourable Sir Nripendra Bircar: Sir, al lIlY ~o o bl  
fijeod has deviated from his usual course and he hili> put u.P a propOBitiDB-
","hith is reasonable, I shall join hands with the Nationalist Group .of ~, 

~ ss in this matter and accept the amendment. 

Mr. Deputy President (MI'. Akhi1 Chandra Datta) : The qUestiOD 
ill : 

.. That iD sub-elaulI8 (4) of elaulll 61 of the Bill, for the worde ' c&Deel a nqpatra· 
t\oa " iD liDe5, the following be aubatlt1m!d : 

• apply to the Court and obtain IlaDCtion for eaneellation of the repRo 
t10n .••. " 

The motion was adopted. 

Mr. Deputy .P.ruide2lt(Mr • .AkhU Chandra Datta); 2.'he qlBtioD 
it: 

'" That emUlll 61, al amended, stand part of tho Bill." 

Xr.8. 0. Sen: Sir, may ![ say that tll!!re is. ~~-. l am1:J!d---
ment which it is s~  to make intbe proviso.. • 1'eII1I1t of the 
acceptance of this amendment. You will find that ill the proviso .it is 
Ftated .. Provided that the Supmntendcnt of Insurance may, if he thinks 
fit, instead of cancelling a registration UJilder sub-clause (i) of clause (a) 
of this sub-section, etc." But instead of the words ., cancelling u 
registl'ation " the '\forda II applyiug- for .cancellation of the registration n 
~o l l be substituted. 

:Ifr. Deputy President CUr. Althil Chandra Datta) : With the consent 
of the Ilouse 1 acccpt this amendment for consideration. The questiOJi 
ill: 

" Tllat in the proviso to rlause 61, for the words' cnneellin2' n reristratioD • the 
wotds ' applying for eaneellat:on of the registration' be 8ubBtituted.'· 

'i'be motion was adopted. 

Mr. Deputy President (Mr. Akbil Chandra Datta): The quest:on 
i\ :. 

" Thllt ('lnuso 01, ns nmended, stu.nd part of the ·Dill" 

l\~ motion was adopted. 

J s~ 61, as amended, was added to the Bill. 

Clauses 62 and 63 were addea to the Bilt 
L422LAD 

·l 
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Mr. Depu'y PrelidlDt (Mr. Akbil Chandra Datta): The. question iI':' . . , 
" That claUle 64 ltand part of the BilL" 
EaDdit La1nabmt Kant. !laitra: Sir, I move; 

" That part (k) of sub-clauae (1) of clauae 64 of the BiD be omitted." . 
If Honourable Members will turn to the body of section 64 itself, 

they will find that there is an e.xhaustive list which should be complied 
with in framing the rules after the commencement of this Act. In thia 
l ~ occurs (k) which runs thus-Every Provident Fund Society established 
after the commencement of this Act shall in its rules set forth infer alia-
• the proportion of the annual income of the society ~  may be dis-' 
bursed on and the provisions to be made for meeting the expenses of the 
management of the society". 

I believe, Sir, it is absolutely unnecessary. We have never fixed 
statutorily any expt',Dse ratio. In paragraph 362 Mr. Sen has definitely 
stated that in this country it is not possible to fix any expense ratio. 
What you are not going to do by a Statute I would not allow you to do 
by the rules j how can you fix it , 

AD Honourable Member : The society can fix it. 
The Honourable Sir Ifripendra Sircar : The society is quite free. 

It can fix 50 per cent. today and change it to 60 pcr cent. tomorrOW. 
There is no compulsion on the societies that thcy must flx it at something. 

Pandit Laksbmi Kanta Jll[aitra: Do I understand from tho 
Honourable the Leader of the House that these companies can from time 
to time change the ratio as they like , 

'!'he Honourable Sir Nripendra Sircar : Yes. . 
Pandit Lakhsmi Kanta Maitra : In that case, I beg l~  of the 

House to withdraw my amendment. 
'fhe amendment was, by lean of the Assembly, withdrawn. 
Pandit Lakabmi Kanta Maitra : I beg to move : 
.. That in sub·clause (2) of clause 64 of the Bill, for the word ' six " in Une '. 

the word • twelve ' he substituted." 
I only want a little more time to allow the companies to adjust ~ 

selves to the changed conditions. Sir. I move. 
lWr. S. O. Ben : I will jqin hands once more with the Nationalist 

Party and aCCcllt it. 
Mr .• Deputy President (Mr. Akhil Chandra Datta): The question 

is: 
... That in sub·clause <t) of elause 64 of tho Bill, for the word' sis '. in Une " 

the word • twelve ' be lubstituted." 
'l'he motioll was adopft'iJ. 
lIr. Deputy President (Mr. Akhil Chandra Datta): The qUestiOll 

is : 
... That elause 64, all amended, ,tAud part of the BiU." 

'I'he motion wu adopt.ctl. 
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: ~l. s. 64, .. amended, '\nLI added to the Bill 
Clauses 65 and 66 were added to the Bill. 
Clause 67 was added to the Bill. 
Clauses 68 and 69 were added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta): The 

•• That clause 70 stand part of the Bill" 

question 

I have received just now notice of an amendemnt to clause 70 from 
Mr. Ayyangar. 

1Ir ... AnanthaBayanam A7YPB8Z : It is only a conseqoential 
amendment. . . 

Mr. Deputy President (Mr. Akhil ~ Datta): Will t.he 
Honourable Member explain his amendment . 
. -". 1Ir; .. AnaD.thasayanam Ayyaugar : My amendment i.s to this 
eftect : 

." Tlmt. in clause 70 of the Bill, for the word • Dnd " oecurring in the ninth line, 
• comma be lIubstituted, aud, after the word • duties " occurring in the tenth line, the 
words • and be subject to the liabilities' be inserted." 

What I want is that in addition to clothing thc auditor with rights 
and privileges he should also be subject to the liabilities which are imposed 
npon an auditor by section 145 of the Indian Companies Act. 

ltIr. 1'. E. James : We have not been supplied with a copy of the 
amendment, and we object to the amendment being mo\·ed. 

lIIr. M. Ananthasayanam .Ayyang&r: We bayc made a simiI8l' 
change with regard tv life insurance and general insurance bU$iness ~ 
an earlier stage and I want that that .':Should also be incorporated here. 

The Honourable Sir Nripendra Sircar: Befol'e you rule on this, 
may I point out to the House and to Mr. James that what is happening 
~ not hurting anybody, but the amendemnt makes it clear that the auditor 
will not only discharge the duties, but it corrects an omisison, namely, 
that he will also be subject to the liabilities of nn auditor. I would 
" .. e) come this as correcting a mistake we. have made and I hope my 
1l0.::J.olll"able friend, Mr. James, will not press his. objection. 

lItfr. Deputy President (Mr. Akhil Chandra Datta) : I take it that 
there is no objection. The Honourable Member can move his amendment. 

:Mr. l'tI. Anantbasayanam Ayyangar: I move.; 
.. That in clause 70 of the Bill, for the word • and " occurring in the ninth JiDe, 

~ comma be substituted, and, alter the word • duties " occurring in the tenth line, the 
words • and be subject to the liabilities ' be iJlllCrted." 

:Mr. Deputy President (Mr. AkhiI Chandra Datta): The question 
Ja: 

.. That in clause '10 of the Bill, tor the word f and " o ~  in the 'Illnth u-. 
.. comma be substituted, and, alter the word • duties " occurring in the tenth line, thI 
~  • and be subject to the liabilities ' be inlertcd." 

The motion waa adopted. 
L4a2LAD .' . . I . ,. 
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•• That clause 70, as amended, stand pan of the BllL" 
The motion was ~ . 

Clause 70,as amended, was added to the Bill. 
Mr. Deput,. President (Mr. Akhil Chandra Datta) 

" ~  clause 71 atand part of the BiU." 
Pandit l.aJrabmi Kanta Maitra: Sir, I mov.e : 

[29TII BBP. 198. 

1I1e questi.oa 

" 'lIIIat in·Bub·cla ... <,> at maule 71 of the 'BiU, 'RUthe ·wcmlw '~  "IIfth tbII 
words ' it the aetuary 'finds' and ending with the word I and " in the Alth .~ ~ 
.fo1lowing be 8ubstituted : 

'n, aa atetliR of lin ~ ' ll l Vlilual1on, a '4efil!lt 11 ~.- , .. bta&f)' IW.I 
8tate in hie report '." . 

This fa a ~l" ' sbnple 'Amendment. I'DeN" eqhia i'&. Sir, 
1 move. 

Mr. ,Depmy PRsideDt (lu. Akhil Chandra Datta) : Amendmen. 
moved : 

II That in BUb-clause ("> of clause 71 of the Bll1, aU the o 1 ~ ,with tbII 
...as ' it tlie actuary finch ' Illd ending with the woH • ad " ill tile Stlt Uae,u. 
following be 8ubstituted : ' 

• U, as a relult of an actuarial valuatioD, a deficit ia di8clOled, the Actuary sball 
Itate in hia report ,." 

Mr. S. a. Sen :We arc prepared to accept 'the amendment, 'bm 
t 1\'fJUlc1 suggest that 'only the wordsU}) to u.if ~." .. the 'fiJ:a line, 
s};uuldgo. 

The Honourable Sir Bripendra Sircar : I would inform the RO!u) .... 
able lkmber that if biB amendment is acc3pted, the whole clause wollic1 
DOt make grammar. 

Mr. F. 1:' James: The actnal wording of the clause would be this-: 
., If, 8S the result of aD actuarial wluation, 8 deficit is disclosed, the Actuary shall 

iitate in his report the exteDt to which, in his opinion, cmtin, contracts DonIa be 
IIlOdified. ' , 

I ~  it is a rcasoDlib1e amendment and Government oug'h't tb 
'8etocpt it, 

Mr. S. Satyamurti : If. I nndprstand the scope of the amendment, 
the clause, as amt'ndcd, will read ,like tbis : ' 

" If, as the result of aD actaarial valuation, a deficit is disclosed, tbe Actnary IhaD 
.t:Ite in his repol't the extent to which, in his opin!on. existing eontrade .bouIa tit 
mQc1ificd or cxisting rates of premium should be adjusted to make good the deficienc, 
1n the IlIlsetl!," 

At present. aM .1 ~ clause is worded, the Actuary can state whcthel-
' l~ society 'isitlBolvent, TIllt gooes. Secondly, be can say wbether 
t'he Rociety shou1d bf.' wound It}l or not, That also goes. The only thint 
that remains is the extent to whi('h s ~ contract.R should be modi-
fied. I thinlc this amennment takes awaY' "the 'whole scheme af saf. 
au araB in the pro-viso. I strongly oppose' the amendment. 
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,r;,',:,:lMd ~' ~ ' bo. Q ~ :  (The ,If.onourable Sir, Abdur ~  
rf8lllDe e aii-. ' , ' 

PaIMIi.t LaksJun.i Kalaa Main-. : I beg leave of the aouae to with-
d.J.oaw .. y amendment. 

is :, 

The amendment was, by leave of the Assembly, withd1"&wn. 

Mr. President' ('l'he Honourable Sir Abdur Rahim) : The questiOll 

" Tliat clause 71 ltand part of the Bill." 

The motion was adopted. 

Clanse 71 was added to the Bill. 
Clause 72 was added to ~ Bill. 

Mr. PresideDt (The Honourable Sir Abdnr R{!.him) The ~s  
111 : 

II Thnt clause 73 stand part of the Bill" 

Pandit Lakshmi Kanta IIa1tri. : Sir, I move :' 
,i That after lub-clause ("> of clause 73 of the Bill, the following be added: 

I Bul thi_ IUb'lelltion noll not 'npply to a lociety established before the com-
mpncemeDt of this Act which has underjtone actuarial vnluatioD withiD 
two yeara betor!' or onl! yenr nfter the commoncrment of this Act, nDd 88 
the result of which B lurplul has been cliIeloaed '." 

The iJeais that existint!' societies should not be compelled to snbmit 
thei!' schemes aJrelld)' in operation for actuarial examination unless at 
a result of the nsual actuarial examination some deficit is disclosed. r 
propose actuarial examination for all new s ~ not for nimBI 
lIChemes, because there will be periodical actuarial examina.tiGll 1Q' the 
... naries. If after actuarial examination. the actuaries do not take 
UlY objection to existing schemes, why should they be again dragged 
out and submitted to an examination. Sir, I move. 

111'. President (The IIonourable Sir Abdur Rahim) : Amendment 
mflved: 

" That after Bub-clause ("> of clausc 73 of the Bill, tllc following be added: 

f But thiB lIub-section shall not n1"l1"lly to It Imeiety ostBblilihed b('fore tho ('om, 
moncement of this Ad whi('h hnll under!!'one actunrlal VAluat'on wiehiD 
two years before or one ~'  aiter the o l~  of this Act, and &8 
tho reault of whleh n surplus hns been disclosed ,," 

Mr. S. O. len : Sir, I oppose this amendment. This provision is 
.ade for the purpoRo of putt in!!, an end to the abuse ,vhich is at present 
""'v.leat, namely, of working unRcientifio schemes. 'rhe actuarial valua-_n, wiU 8lloW the net result of the business and find out whether thero 
it • l1lry>lue or not and the fact that there may be 0. surplus will be, ~ 
IItllfutee that aU the schemeR worked ,are actuariall.v sound. ' Tb. 
aaeepta.e ., ,this amendment will mean o : .~ .ap.iM,t 'the whl.ll. 
Mh",e ~  l oppoae Lh. (j.DU\ndmellt OQ. thq,t ",ound. ' 
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1Ir. PrelideDl (The Honourable Sir Abdur Rahim) : ''!'he queatioa 
. ~  

, ,. That after IUb-elauae (8) of ela1ll8 73 of the BiU, the foUowin, be adc1etl : 
• But this Bub-section .hall not apply to a Boeiety eltabliihed before the eOlIi·· 

meneement of thia Act which haa undergone aetuarial valuation within 
, two years before or one year alter the commencement of thjs Act, and .. 
i, tho result of which' a lurplua baa been diacloled '." 

is: 

ia: 

The motion was negatived. 
1Ir. President (The Honourable Sir Abdur Rahim) ': The question 

.. That clause 73 stand part of the Bill." 

Thlt motion was adopted. 
Clause 73 was added t.o the Bill. 
Clause 74 was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) The questioA 

•• That ela1ll8 75 atand part of the Bill" 
Pa1ldit Labbmj Kama llaitra : Sir, I move: 

.. That in aub-elauae (1) of clause 75 of the Bill, tor the words • tiftl, per eent.', 
...... er thll7 GeC1U', the tilllfel and word a • 831 per cent.' be I1Ib1tltute4. ' 

Sir, we discUllSed the principle of it at great length in connectioD 
with ~ general insurance companies, and I will not repeat the arp-
aenta here again. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

,. That in aub-claul8 (1) of clause 75 of the Bill, for the wordll I fiftl: per cent. 
wbuever theJ occur, the 1I11ll't!ll and worda • 331 peT cent.' be IUbltituted. ' 

Mr. S. O. SeD : Sir, the principles underlying these things have been' 
10 often agitated in this House that I nt'ed not repeat them and I oppoae. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

.. That in IiUb-elauBe (1) of cl3use 75 of the Bill, for the word. • tift" per eent.', 
wherever they oceur, the figurel and worda • 33i per cent.' be substituted. ' 

The motion waR Degativp.d. 
Dr. P. N. Banerjea (Calcutta Suhurbs : Non-Muhammadan Urban) ~ 

Sir, I beg to move : 
.. That in sub-clause (1) of elaulle 75 of the Bill, for the word • tifty " whereftr 

It oeeura, the word I forty , be Bubstituted." 

Sir, the objeC!1: of tlliA am(mdment ill to allow a somewhat greater 
latitnile in tllp. matter of inYc!ltmcnts to proyident fund societies than is 
allowed in the case of other insurance companies_ The reason for which 
We have mo\'ed this amenilmp.nt is that ~  provident fund soeietiel 
are, very smllll concerns, and. if they are able, consistently with safet)', 
to invest their Ilflspts in prof1table inve!ltmmts; then -that will be beneflcisl 
td the shnreholderA lawell its -to the' polieV" holders ... ·Sir, . ~'  ..... 
prising thing which ~ ~ 'have' tiotieed' iIi' 'eotinection 'with ~: s ~ 
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on this Bill is the attitude of the Honourable the Law ·-Member:- He 
began the disp.ussi(ln of the Bill by pouring ridicule on big business, but 
.o:~ b l  is the Juetbod employed by big business in winnIng over people 
as its ~ s that before the Dill had made anY' substantial progress 
.the Honourable the Law Member himself, in spite of his best efforts to 
BaV" himself, fell an easy prey to its mat'hinations. (Hear, hear.) Sir, 
I' slight change in his attitude is noticeable just at the present moment, 
but what is the reason for this' The reason is that there is no rivalry 
between big busineSlj and tile provident fuud societies which carry on 
business on a very small scale. Big busines!I has perhaps released ita 
atranglehold on the Honourable the Law Member to a very slight extent . 

.AD Honourable Kember • What about the Congress' 
• Dr. P. N. Banerjea : Sir, in regard to my amendment I hope big 

business will again release its stranglehold on the Honourable the Law 
Member and allow him to accept the amendment. Sir, my amendment 
ia a very modest one and I hope it will commend itself to the House. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
mOTed: 

.. That in Bub-clause (1) of claUlle 75 of the Bill, for the word • fifty " ~~  
it occur.. the word • forty , be BuhBtituted.' , 

The Honourable lir Nripendra lirear : Sir, my Honourable friend, 
Dr. Banerjea, being a professor of economies, has shown an economy of 
reason and commonsense in this matter. We have been hearing 80 
much about the ;roung lives but the Honse will remember that I quoted 
to them CIlse after ~ s  where the young companies have brought their 
life fund to a negatin condition and still more cases where the life fund 
is in R wholly unsatisfactory condition,-less than one year's premium I 
.All these gallant champions of young lives,-have they contradicted me , 
Have they contradicted !lny of my facts' What do they want' No 
pretention of rebate, no limib;tion of maximum commission, nothing 
doillg, putting no restrictioml. (Interruptions, und Voices of H No, no ".) 

1Ir. I. latyamurti : Ann aU thil! out of the p01icy holders' money! 
The Honourable lir Bripendra lircar : Have they realized what a 

negf.tive life fund means' My friend, Pandit Lakshmi Kanta ~ , 
must realize tbat. it. means that th('y have been s ~- os  money' 
They have he('n spending, in the fir!'>t. place, the whole of the life premium 
and then thcy havp heen spE'nding the shareholder!'>' mon('y, part of the 
eapital. 

An Honourable Member: We are not contradicting. 
The Honourable Sir Nripendra lircar : It is no ~oo  saying, " we 

are not contradicting ". (Interruptions.) I am not giving way. Let 
y;ne have my s ~l 1  on the 40 per cent. (TJ8ughter.) Sir, I do not 
·t_hink I should t.ake mnch more time oyer the 40 per cent. My friend 
'tolked about my kindness for big business when we put down 55 per 
~ . and when I did that 11e W:HI one of the gentlemen who vociferously 
lhouted for lowering it. . 
1%; ~. ." ': . .. 

Pandit L8.kahmi Kanta ltIaitra :, We. flI)i.d '.V8 want ,50· per ~.~ 
way of inveRtment in Government securities. 
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'lJaallDBourabla Sir lbipendra 8ircar. : That is what my friend meant 
~ w.hu WM expressed by his Leader was just the opposite. 

Podit Tab'. Kama llaitra : lIy .peech is there ; we ha.ve lUcie 
~  very clear. 
. The Bonounble Sir Nripendra Sircar : I am glad that ill spite of 
• l~ interruptionll my friend ~ not got up interrupting me in my 
.~ · .  that these life fundR are in a negative condition and in many 
more cases they are in a most deplorable condition:', I am giving him 
.. chance to interrupt me half a dozen times but he cannot do it. SIr. 
" <ppose this amendment. 

Mr. President (The Honourable Sir Abdur Rahim). : The question. 
ja: • 

II That in eub·claUlle (1) of elause 75 of the Bill, for the word' 11ft,. ',. whero.,.1' 
it ot:eUI'a, the word I fort,. , be IUbatituted." 

is: 

fa: 

The motion Wall negatived. 
lIIr. President (The HonourAble Sir Abdnr Rahim) :. The question 

U That dauae 75 ataDd part of the Bill." 

The, motion was adopted. 
Clause 75 was added to the Bill. 
Clauses 76 to 79 were added to the Bill. 
Clauses 80 to 84 were addt>41 to the Bill . 

•. Presidesat (The 'Honourable Sir Abdur Rahim) : The qucsti. 

U That daUB. 85 Itaad part of the BilL" 

Mr. 8. O. Sen : ~ , I moyo : 
I I That ellluae 85 of the Bill be omittccl." 

If Honollrable )Iembel's will. look at Amendment No. 893,. they will 
.. I'.ll see that. it is our intention to hnve 8 comprehensive 

. clause ~ rights of appp.a] in mnny more cas. 
than are contained in clause 8;' only. Sir, I mo\·e. 

Itr. President (The Honourable Sir Abdur Rahim) : The queati. 
is: 

I I That clause 85 of tho Bill bo omitted." 

The motion wall udoptcd. 
~ ..... E. James: Sir, before you go on to Part. IV, may I make.. 0 

suhnussion' Before we dealt with provident soeictiea. it was SIlf:....C"Ift\-
~  that we might go back to thORP. clauseR which had been left over; 
but, unfol'tunll.tely, the papers had not yet bt>en distributed. They hu.o 
DO'V bep.n distributed, and. I s ~ s  it ' o~l  ~  ~ . . o take' them 
'Qp1lOW before we take up Part IV. '. . ~ " . 

. , ..~ ... ' ..... 



Mr. Prelidem ('fhe Honourable Sir Ahdv Bab.im) : h haa IJ!eeD 
.-.rgested tha,t it would be more o~  to dispose of thosa c1auaoa 
'.ieh. QaVft been. left over before gomg to Part IV. 

TIle Removable Sir Kripendra lircar : I suggest that we had. 
ltetter finish. Pan IV fint. It will not take very long. 
· lIr. President (The Honourable Sir Abdur Rahim) : Is that the 
general desire of the House f 

HonQurable lIIemhera. : Yes. 
Mr. La1chand .avalral: Sir, I beg to move : 

· " That after elau .. 8G of the BiB, is the Beadiag of Part 'IV, after the wordt 
6 Kumal IDBUIlUCe. Compam. ' • GCIIIlID8I aDd. tile ~ • Mutual Inaul'lLlUle Societies· f 
be ~ l." 

Sir, r wiU explaill' my amelldment. Part IV refers to Mutual 1ft 
'IIul"IltDee Companies and CO-Gperative ID8uI'aace o s~ This Part 
twes IiEURe· eonvenienees- and SOD1e facilities aDd' .lito 80me 6011C8S!lionft 
• the: IleCtiOJltl whick follow. Deginning from section 86 to section 92. 
But these conca'll'lioDII wOllld be aftiJf.'.d of only by Mutt .... } InSOTa!l611 
COI.LlpaniCS and Co-operative Insurance Societies.' There is a sec-tioll of 
insul'ers which is called • Mutual Insurance Societies '. . 

Mr. B. Du (Orissa Division: Non-Muhammadan) : Are they to b" 
found ill your province , 

Mr. Lalcha.nd NavaJrai : They are to be found in my province. also. 
8j.r, I referred to the$c Societies the other day and r brought it to the 

'~ cf the House that these Mutual Insurance Societies are carrywa 
qn their business like the Mutual Insurance Companies. But there. is 
Rome difference between these two bodies and, ou that account, I do not 
like the idea of excluding these Societies from t he provisions of Part 
IV. Now, I would like to explain the differcl)cc betwecn thesc ·two 
bodies. Part IV provides for Mutual Insurance Companies, which are 
defined in clause 86 (a) as follows: 

II Mutual InBuranee Company meanB an insurer. being a company ~o o  
bader the ,J'Cn'iltiona of the Indian Compani1'8 Aet. 1913, which hall no share eapitaJ 
ud of whteh by ita eOllstitution only policy·Jaolders are members." 

Now, a Mutual Insurance Society has also no share capital but tho 
only difterellce ill this that these Societies are not incorporated nnd('r tho 
(\)Jupanies Act, otherwise they are on the same level as the Mutual 
rru.urance Companies. My submission is that whE'n there are such 
iRll'iilties in existence, why the same provisious should not be applied te 
tllC'W. There are several l\.[utual Insurance Societies in India. for 
example, the Mutual Insurn:nf'e o ' ~'. II'\'derahacl, Mutual In-
surance Society, Karachi and I think there is Olle in the 
tunjab a1s.0. My submission is tbat nothing is being lost by-
giving the same convenience to a Snciety which is not illcorporated undet" 
.~ Companies Act. Under this Bill you say that an insurer is required 

tp. be registered. Therefore. what does it ma.tter if they are not reg,u,. 
~ 'l'Q  under the Comnanies Act. My point is that the same conVE'n.i.eDCO 
.s o ,~ b · l  to Mutual J s :~  Societies as is giveD to ~. 
~ Q. Q ~ . o~,~ ~ ..". ~ ~ , l a.$ . ~ in thla Cba.p.ter thee aheul4. 
., :~ ~~ l l~,~  : .b~ l ~ l ~~ o l  qd ~ ~ ..,. .... 
'?""'" .. : '. " .. :. • " 
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lMr .. Lalchud Navalrai.] 
inserted between' the words • Mutual Insurance Companiei 'and • Co-
uperative Insurance Societies'. I have given an amendment with regard 
to this definition also which may be moved hereafter, but I may just 
inform the House what I mean by these .M.utUKi Insurance t)odetiea. 
A Mutual Insurance Society mcans an unincorporated body of individl!u 
iusurers which has no share capital and of which, by' its constitution only. 
poljcy-ho!ders are members. . 

Babn Baijnatb Bajoria (Marwari Association: Indillll Commerce) : 
Is there any difficulty in getting these t)OCletles incQrporate,d , 

Mr. Lalch&nd lfavalrai : They have been getting along like this for 
a long time. ' The point is why these Co-operative Societies are being 
I!'inn this concession' They are not registercd under the Companiet 
Act. These Mutual Insurance Societies have worked all along withuu' 
being incorporated and without any complaint being brought agaillll& 
thenA. ] am only submitting that. to the consistent, we should have all 
thcN8 insurers on the same basis. If you are going to give some co"':' 
tellSions to mutual eompanies, why not to societies' Sir, I move . 

•• Prelidem (The Honourable Sir Abdur Rahim) : Amendment 
Inoved : 

'0 That after dauae 85 of the BiD, iD the Heading of Part IV, after the wonb 
• Mutual lDaurlUlee Companiee ' a comma aDd the worela ' Mutual luuruIce 80eietWII ' 
be iDIIertecL" 

'l'be Honourable Sir Bripendra Bircar: Sir, if what my Honourable 
frienti Jl ~ said in this House is true, I see an avenue of fresh income for 
my Colleague, the Honourable the Finance b ~." Mutual s ~  
Society of which my Honourable friend has given us some idea is tried to 
be defined by him in a latt-r amendment as : 
II an uDiDcorporated body of individual inBUrel'1l whieh hal no lhare eapital and of 
whieh by ita eonstitution only poliey-holders nre membo1"ll.·' 

I wonder how tuey can go on' if they are not incorporated. Either 
they must be incorporated under the Companies Act or they must be in-
corporated under the Co-operative Socit'ties Act. If my Honourable friend 
""ill only hand me over the names I shall bc ahle to get Rs. 1,000 from each 
of them under the amendment to the Comnany IJllw. section 4. I shall 
be only too glad to have their names. Under the Company law,-
U DO eompany, UIIoeiation 01' partnel'1lhip consilting of more than ten persoDll shall be 
formed for the purpose of earrying on the bUliness of banking unles. it il registel'd 
al a company under this Act. No rompany, assoeiation, 01' partnership eonsiatiDg- of 
lDore thaD 20 penoDI lhall be formed ....•• unleBl it is registered." •.•• " 

Let us see what i'l tile pos:tion. Thmu" are insurers uninc(lrporated 
with no &hare capital, they makc profits by im"estment and they divide the 
profits. They are doing it for profits. not for Jove and. therefore, they come 
nnder section 4 of the Compani('s Act, I Rubmit we are not going to I'n-
eOllralZ'e this illelZ'al thing which I understand iR l ~ carried on in f:Vnd-
in Karachi and otber places, I am not at all RurpriRed at the mt'ntioll of the 
'names of those piMPS. That surely cannot hp.done. If Honourable ~ 
~ 1'  will Ree Part IV; it will hI" observed that from ~l s  86, ~  d()Jm ~ 
i&ettion 92, tllere is no mention. of any : 1l , ~s ~s : ,¥f 
'Uo'nourable friend'a idea is to' define' mutual insuranCle sOcietY and briDI 



.... t·. ,,', rut' 
ili11 Part IV. What 'is a mutual insurance society. 'FOl' that ~ have ~ 
10 1,ack to the definition. My Honourable friend, Mr. l ~ ~ ~&l. 
when be ,vas interrupted by an Honourable Member from h.lS side, I.thlllk 
it was Babu llaijnatn .i:Sajoria, and asked how they are gOlDg on without 
incorporation he said: • I admit there are ditBculties'. But what are 
~ ~ l  Y How are they going on without being incorporated , 

Mr. Lalchand Nava.1rai : They have been going on in the sense of 
Nef'h-ing premiums. 
- '!'he Bonourable Sir lIripendra Sircar: My Honourable friend's 

contention amounts to this: that theft and dacoity have been going 
GIl for a number of years. therefore, let us legalise it. This can't be 
dUDe. I oppose the amendment. 

1Ir. President (The Honourable Sir Abdur Rahim) : The question 
II: 

•• That after elauH 85 of the Bill, in the Heading of Part IV, after the word. 
',Kutual Insurance Companies ' a comma and the worda ' Mutual 1I1IIUrauce Societies • 
1M maerted." 

The motion was negatived. 
1Ir. President (The Honourable Sir Abdur Rahim) : The question 

ill: 
•• That claule 86 Itand part of the Bill" 
Mr. It. SanthanaJD : Sir, I beg to move : 

•• That in clause 86 «(I) of t.he Bill, after the word • only , the words • and all" 
M werted." 

The object of this amendment is that every policy-holder of a mutual 
.o ~  should bea member. There are many mutual societies which, 
by rules, take away the right of being a member from among the policj-
holders. They say that only those who take out policies fOT a certain 
.um, say, R..,. 3,000 01' over are eligible to b(' members. Many of these 
.ocicties issue small money policies ranging from Rs. 500 and above. 
By thp. rules many of these small policy-holders are shut off from bemg 
meml)f'rs. Thus, these mutual societies get out of the rules governillg 
~ ol s societies and they have also the privileges of mutual 
locictif'fI. I want mutual societies to. be pure and simple mutual 
societies and necessarily by statute to give the right of membership and 
the power of voting to every policy-holder. Sir, I move. 

Mr. President (The lIouourable Sir Abdur Rahim) : Amendment 
movtl'd: . 

.. That in claule 86 «(I) of the Bill, after the word ' only' the wordl ' and all ; 
be inAerted." 
-- Dr. P. N. Banerjea: Is this good grammer, " and all" the policy-
holders' 

Mr. Bhulabhai 1. Desai : At any rate it carries good sense. 
, Dr. P. N. Banerjea: Please put it in proper form before the IIOUSR 
i\dopts it . 
.. :;:; ,-The l o~ bl  S!r Nripendra Sircar: You can put it. 
"~"'~-: .Dr. : P. N. Baner,8&. l l o1 ~' ol s are members,. and :an 
~ ~bol -s 1fi'e' ~ b .~ :', .:;' . , 
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; JIr. J'nIideDt (The Honourable Sir Abdur Rahim) : The q .. ~ 
~ ". '. ,. 'l'IIai _ .... 86 (a), .. tile Bm, ~ tU. 'W-S ' ... " \be. .,.. ' .u4 .. ~. 

.. ilUlerted." '. 

'f'he, IQQtion WM adapted. 
Mr. ftirum&l& Rao (East Godavari and West Godavari csm s ~ 

Sou.-MQh .. Pll'd..u RIMa!) ~ SUo, 1. beg to move : 
" That in clauso 86 (b) of tl10 Bill, after tho 1l.,grea • 1912 ~ ........ • ... w...-

IlII Act of a Provincial ~  IOveJ11ing the lOg18tratioll of co.operatil:e Boc.1etiBI • 
be werted. ' , . ~ 

This is self-evident. That Act has been replaced 1.1 o ~  ~ 
Sir, I move. . 

l' 
l'tIr. B. O. Ben : Sir, we accept it. .II 

lfr. President (The Honourable Sir Abdur Rahim) : The questi. 
~: 4 

.. That in ClauBC 86 (b) of the Bill, after the t\gurea • 1912 ' the words • or 1111.-
IlII Act of a Provincial Legislaturo goveJ11ing the registration of Co-operativo 8oeieti811 " 
be inserted." . 

The motion was adoptcd. 
1Ir, Thirumala "0: Sir, I beA' to ma-ve :-

•• That in clause 86 (b) of the Bill, after tho words • ahare capital ' the worda • *" 
which dit'idend is payable ' be inserted." . 

Sir, after the incorporation of the amendment, the clause will reaa 
Ibu:; : I 

•• Co-opcrati\"c Insurance- Society " Die-anI an insurer being a Bociety ~ 
onder the Co-operative Societies Act ..•.... which hAIl DO Bhllre. capital OD which divideli1J 
.. payable." -

For the registration of co-operative societies a nominal share 
capital is charged by the Act s~l  and, therefore, in this amendment it 
says: / no dividf'Drl is payable' on that nominal capital. If these word'! 
arc inserted, it will be all right. Sir, I move. 1 

Mr. Preaident (The Honourable Sir Abdur Rahim).: Amendlndt 
moved: Ii 
. " ~ ll  in clause &6 (b) of the Bill, after the words • share capital' the wonla • 4. 

whieh dividend is paYlible ' be inserted." ~, 
- ."~ OhapmaD-I'J'ortimer': Sir, I oppose this amendment. I 4.0 
not llud.!l'stand what the Honourable the Mover means when he says" db 
Which dividend is payable ". Does he mt-an that divinends must be pay-
able f Obviously when there are no profits there can be no dividendi; 
and I do not. sp'p what. else it can mean in this context. .. Share capital ,-
han a very detirite meaning in company law and company management, 
and it seems to me to be unnecessary to change the clause from what it 
is at present. I oppm:c the amendment. 

Mr ... Ananthua.yanam '&'VY&Dp.r: Sir, my Honourable frienl.. 
Mr. Chapman-Mortimer, has unfortunately not understood the scope .:. 
this amendment. Under the definition of .. insurance society", it : ~: 
been made obligatory that there should be no. ahare. capital. The c; 
operative Soeieties AC!t of 1912 prassed:by the· €Jent1'al Leglelat1H'e ~ 
~o ~l1.  o~o ~  , o ' ~. Aoq pas .. ~,.  ~ _. ather pro--
"wees which have superseded this' Act of 1$l2 ~ ~.  ... ~ .-o~ 



_ ... ..eeI) iUtst'-t ltiIlen tIl.t.HM ..... atli 11 ~.1 ~o  
IttlfOciet,. ·ean \')e l' ~. The policy-holder CODles into the COU1plllO' 
alter the -eompany coaee batoexistence. '!'herefore it will b~ abio!utety 
.eless to include in part IV co-operative insurance socitlties, when as " 
lIlatter of fact you restrict these illsurance s9cleties only to I:II:1ch societies 
Wi have no share capital. Because, under the Co-opel'ative ~o s Act. 
,~o (;()ciety call be registered and come into eXUltenee lllliess they have 
slmres and share capital. This we have provided by this ameudment. 
.)'1' e ha'Ve kept in view the spirit of the definition. The shareholden 
ought not to be able to draw dividends on their shares because if they 
:law di'IVideuds the locieties become ordinary proprietary societies. 
-j'. clUrereDee .. etweea a pl"o.prietary society on the one haud and mutual 
fir ee-o{Ml'ative ."eieties OD the other is that there is DO proprietar1 
in.1ere.t, no -aharellolders waese mtereats con1iict witAt. those ef tire 
lIoiicy-holders. That il why epecial provisions are made for mut .. l 
i;nd co-operative eooieties, but by the very couatitution of the eo--
~  aociety it is impossible to bring a co-operative society inte 

.ww,temce either for the purpose of .carrying on insuraace ~lllll .  ~ 
fur the purpoae of «iIVing loalUl or as a stores .purchase business wit .. 
wt other shareholders at the eutset. For auy businea8 to ~ curied 00 
~ • (lo-operative s0Ciety it must fir8t start with shares &ad shari 
08pital, althO'llgh that may be only nominal. Before a society is regis-

~  let each policy-holder take one-rupee share ·and b o~  a share-
Ilo]uer. Thereafter he would" not be given any dividend on the amount 
of the shares which he holds. It is only for the purpose of making him 
t>ligible as a member that he should hold a nominal share. Otherwise 
"b~ ~  011 co-operative societies will be useless because no co-opera-
\~  society can come into existence without share capital. ' 

Mr. M. 8. Aney : Have YOll got any society like that today which 
.\tas got policy-holders as nominal shareholders 1 
.J, Mr. II. bettlasayaA&m .A.yyanpr : Yes, there are not .only policy-
lH)Jders with nominal shares but otbel"lJ also. Btlt now under this 
definition we exclude those others whet are not ~l - ol s. But it 
19 necessary that policy-holders must be n.ominal shareholders. In 
,\ladras there is a society with large business and my friend Mr. Uamadas 
J'alltulu is one of the directors. It is at his instance t.hat we proposed 
~ 4lIIlendment. Therefor.e to bring a ·co-operative society into existence 

~' nd to enable it to fUllction as an insurance society share capital ~ 
. ICC"lssary. To avoid its becoming a proprietary concern ,ve have adderl 
.- he ":oras "on which no dividend is payable". ~ o , tIlc Uth· 
; ef of. proprietary concern will be avoided, "Bnd thi, amendinent 
~ ' ll enable co-operative societics to function as s ~ !!ocieties. . 
,r··:· The Jlono1l!'8.ble Sir Nripenara Sircar : Sir, I do not kl\ow if it ill 

too nmd, to ask the Hou.-se and the Chair to let the matter .'3tand over titt 
il"ZIlOrt'OW. Possibly my HonouTnble friend explained it in a ~  lucid 
iftauner, but at half past four anything mOre than 300 words Tler minute ! rat-her difficult to follow. (L:1ughter.) I understand my Honourable 
. ·jclId is on safe ground, bec8ul'le Mr. PantuIu bas said something antI 

Ilt must b.e correct, but I had no opportunity of looking up ,theso 
~~. . . '. . . -'. ~, 

. ~  .. ' .. lIhuJabll&l. J.Desai: Seetion 5 clearly · .. ,wsthat. 
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The BODourable Sir lfriptDdra 8iroar : I am sure JD7 friend q riglUw 
but I want to be cOllvinced that he is not wrong (Laughter). and if tbe 
House does not mind, I would like this to stand over till tomorro"briJ 

Mr. President (The Honourable Sir Abdur Rahim) : Then we wilt 
proceed to the other amendments.' 

Mr ... ADanthaaayanam AyyaDpl' : Sir, I beg to move : 
,-

/I That in clause 86 (b) of the Bill, after the word' onl1' the worda ' IUld"l,:.u ' 
be inserted." "11 

Tbis amendment follows the other amendment that we.. passed in rela-
tion to mutual companies where we said that in mutual companies all polie, 
·holders must be shareholders and members. Nmv, as far as co-operative 
societies are concerned, only policyholders can be members, but it is also 
necessary to say that all policy holders should also be members because who-
ever is in charge of a mutual societt, or a co-operati-.. e society generally Lries 
to convert it practically into a sharehelders' concern restricting the right ;,1 
policy 'holders to take part in the proceedings by fixing a very hill'h mini. 
mum that the policy holder should have at least a policy of Rs. 10,000 in 
his fsyour thus reducing the number of qualified members considerabl,. 
The House accepted this amendment wit.h reJpect to mutual insurance 
societies and I want the same amendment to be adopted with respect to 
co-operative societies also. 

Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendmen' 
moved: 

" That in clause 86 (b) of the Bill, after the word' only-' tho words • aDd all • 
be inserted." 

BlLbu Baijna.th Bajoria : Sir, I think the proper words should be • all 
policy holders only' and not • only and all '. 

The Honourable Sir Nripendl\3 Sircar : Sir, I shollld very' mllcl\ liko 
clause 86 to stand over till tomorrow. In any case, half of it is going to 
atand over and the other half may stand over as well. 

Mr. President (The Honourable Sir Abdur Rahim) ~ The questiOll 
is: 

,. That elau,e 87 stand part of the BilL" 

Mr. Mohan Lal Sakaena (Lucknow Division: Non·Muhammadp 
Rurlll) : Sir, I move: 

" That elause 87 of the Bill be re-numbereel 81 claDIe 87 (1), aDd, after the cJaue 
10 re-numbered, the following Dew Bub-clause be added : 

, (I) A mutual insurance company or a eo·operative inmranco aoeiety may ~ l  
debentures or raiH secured loans on the a8eurity of ita asset" includdlK 
.tatutory depolit for an amount not e%eeodillQ: twenty-lvo thou.and rup'" 
to be redeemed within a Deriod of not moro than lve yean from the date 
it commences buaIDeaa '." 

As lfononrable l{embers are aware, under l~  7 of the Bill. 1.1» 
deposit."! made by an insurer cannot be' charged except for the benefit of 
poliCY holders. . We know that" in' the ease of mutual life companies there 



~. ,". .' .~ . ","", 

it no share capital. How is the deposit money to be found I At preaent 
the practice is that the money is raised on the security of the o~ s.. So 

tJ . propose by t¥s ~  that an opportunity s o~  be given to 
' .. .,;.t'ual cOmpanIes to ra18e money altd charge the security money for .a 
period of hot -more than five years to the extent of Re. 25,000. If thlll 

.. amendment is not passed, the difficulty is that mutual o~ s ~  
oome into existence. After all, how is the money to be raIsed f There 111 
no share capital. Those persons who decide upon starting a mutual com-. 
p'any have to pool some .mouey : but that money. is not secured. ~ ': , 
therefore the House decides that mutual compames should not come mtn 
eXistence' henceforth, this provision is necessary. Sir, I move. 

Mr. PreaideDt (The Honourable Sir Abdur Rahim): Amendment 
moved: . . 

. "That clause 87 of the Bill be re-numbered III clauae 87 (1), and, after the claus, 
·Ib ;re.numbered, the following new' Bub-claule be added: 

• (t) A mutual insuranee company or a co-operative insurnnee loeiety may issue 
dcbentureJ or raise seeured loans on the 8ecurity of ita useta, including 
.tatutory deposit for an amount Dot excoeding twenty-five thoUland rupOOll-
to be redeemeol within a p,eriod of not more than five yearll from the date 
it commenees bOline" '. ' 

;. Mr. S. C. Sen: Sir, I am sorry to- oppose this amsndment. While realia. 
~  that there may be certain difficulties in the way of mutual societies, I can-
not overlook the fact that under section 9 (3) we have made the life 
in.'1uritllce fund, as also statutory deposits (\vhich are the best part of the 
8ssets), the security of the policy holders: therefore, if we accept t:li1 
amendment we 'will be really giving the go-by to this security which we 
havc l ~' created for the benefit of the policy helders. In these cir-
cumstances I would ask my Honourable friend to withdraw his amendment. 

, Mr. Bhulabhai J. Desai: Sir, I would like to say a few words, 80 
that my friends on the other side may appreciate the position. I am not 
easily moved in this matter as regards security ; but I do not think it ha! 
been realised that an initial debt has got to come into existence if a mut:Ju.t 
sncidy lias got to satisfy the conditions in the Bill. If my friends wlll 
please turn to clause 89--the deposit clause-it says : 

: • I Every Mutual Insuronee Compan,Y and every Co-operative InB.urnnee Soeiet,. 
.hall in respeet of the life insurance bUSIness carried on by it in British India deposit 
I!Jld keep deposited with one of the offices in India of the Reserve Bank of India, fOf' 
and on behalf of the Central Government. n 8um of two hundred thousand rupees lD 
cuh or in approved securities eltimated at the market value of the IlecuritiOll on the dar 
of depolit. 

The depolits referred to may be made ill iaatalmenta, ete., etc." 

: My friends must. therefore. remember that there is no share capital: 
~~ must .be B.ome sourcp; from which the fund is to come, and jf they 

desire that no mutual society should ever come into existence they call 
then, with a clear c'onsciencc, Oppose this amendment. What is intended 
t(7 'be provided is. tPis. that for the first instalment-as it has happened in 
the case of other mutual companies in their origin, four or five or ten 
people put ~  a sufficient s~  of money just to begin-none the ICl!llJ ,~ ' 
•. re the '~ l o s of that society. It may be that the societies have o ~ 
like that .In the hope of paying oft that debt after it flourishes Qd most . . . , . 
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~ l\!:t. Bh\llabhai J. Desai.] 
~  "Uell debls have b ~ ~  offhitbe11».; ~  for the eOJiaina ,'into ~
cnce of an.Y mutual society In future .. supposmg it was difticult to find tho 
4rst deposit-and that is why I have taken care to restrict the 50 to rz:; 
and to be redeemed within a period of five years. . . . . . . . ' 

; !'he Honolll'able Sir lfripendra Siroar : What will happen if 1\ la 
Itot tedeemed " ' , 

Mr. Bhulabhai I. DeaaI : Theil, the cllarge will cease to uiBt ..... . 
fte Honourable Sir Nripendra Bircar: How , \ 

~. 1Ir, BhuJi.bhai J. Desai : Because the only charge that\. anowed b1' 
the Act is a charge to be redeemed :within five years. 
: '!'he Honourable Sir lIrlfendra 8ircar: I know that: that will. 

mean that if there is no redemption, the debenture holder will come dowD.' 
Mr, BIualabbai J. Delat : Then, the society will die as it deserves to 

die. We· have thought out the point. Let me put it in this way. Either 
a society 1l0urishes in which event the debt will be redeemed . or if the 
lociety does not get membership, and so on, then there is no objection to 
tlae debenture holder kiUinC it. After all, killiq :is. wroq word in thil 
OOIlllection. The debenture holder has got the 25. and ·he 0Dly gets . ~ 
Mek : there is no question of killinc anytAing. There is ne qUeatiOD oaf 
taking anything whioB belongs to aaGtber. I, tilerefore, rea,pectfuUy .flub-
mit. that this is a little assistance iDteaded to be afforded for the initiatiau 
in its origiD to mutual insuranoo companies, and I hope that will not he 
grudged by the House. 

I The Honourable Sir Rtipendra Bircar: Sir, I have listened with 
tp'eat ~ to my Honourable friend; but the position which the Q s ~ : 
lias got to consider is this : money is raised on debenture to the tune 01. 
Jls. 25,000. The company goes on working with the assets remainh\l; 
charged in favour of the debenture holders for five years. In thc mean- . 
time a fairly large number of policy ·bolders have come in. They have ,. 
paid'their premiums. If the company does o~ ftourish, ~ the deben-
ture holder comes down-on whom' The pohcy holder3 wIll b~ ~ 
tl'oyed. That is the whole thing. If the company is unable t6 redeelu,' 
within five years, if that expectation is not can:ied o ~ and if the deben-li, 
ture bolder comes down, then my Honourable frIend said that they will 1:1 
destroyed as they deserve ; but who will be destroyed , 

Mr. Bbulabbai J. Desai: No one. 
The Honourable 'Sir NrlPendra I!irear: The poliey holden will be 

destroyed. Where is their security' The debenture holders will sell up 
Weil' assets ..... . 

Mr. Mohm Lal SakseJaa: In addition to the dCltolit, the, will be 
paying 33 per cent. of their premia: that is not charged, -

Mr. 'Bhulabhai :I. Desai : What will happen is this: 't1n'! nMlt 2il,ryo)1. r,c< 

",hie11 do!:'s not come from the ~l  l'ol s~ monies l1t all, 'v:i1l be dflo. 
pcsit.ed : then. in ~ cou!se of J~ , If the. ~b l's do comc ]n! a. prf}oo 
pm'ti(111 of their premmm 18. ~lso bemg deposIted .In o ~  to tl!ke It up ttl 
~. 2 lakhs, so that the contIngency that wJ11 artse 'WIlJ be thll!l: that It() 
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mODey is. available for any further deposit at. all, because if ~  
monies can be deposited there can be no questIon that the first 2.>,000 
will he paid off. Then. whatever remains, ss~~.  ~ . IIOCltSty 
comes to grief, will be governed by the o lsl ~l  for l~ l  up. 
'l'here is no question about anybody takIng ~ bo  ~s . s o~ . 
'I he tirlit 25,000 that is provided by the demaud for deposIt 18 all. tJu&.1. 
he \vill get in any event ...•.. 

The HonoUl'&ble Sir Nripendra Sircar: I am sO;rY I ~  UD-
convinced. It is all very well to say that as the preullwns come lD a PO!"-
tion of them will be going on deposited and 80 on : but here is· the deben-
ture holder in whose favour charges have been created ..... . 

Qui MlIlwnmad Ahmad Kasmi (Meerut Division: Muhammadan 
Rural) : On his own money: he has advanced the money and the charge 
is on his own money. . 

Mr. N C. Ohund.er: The more honest course is to do away with the 
deposit. 

The Honourable Sir Nripendra Sircar : I think that in one word 
sums up the situation. I do not thiLlk I can add anything further; and 
I oppose the amendment. 

Dr. P. N. Banerjea: Sir, the difficulties which have been pointed 
out in the case of Mutual Companies are even greater in the case of Co-
operative Insurance Societies. I have some knowledge of the working of 
the Co-operative movement, and I ·may tell the House that the deposit which 
the Co.operative llUIurance Societies have been asked to make has been 
found in the past by issuing debentures. What will be the position at 
the present day T These debenture holders will have no security, because 
the deposit will no longer form the basis of such security. Therefore, 
debenture holders will ask for their money back, and when they demand 
it, how will the Co-operative Societies pay' They will have to go into 
liquidation, and that would be a grea.t calamity. Sir, o~o o  hal 
not made much progress in this c·ountry,-at least it has not made 80 much 
progress as it ought to have made,-and if we stifle the Co-operative move-
ment by the provisions of this Act, it will be a great misfortune. The 
Honourable the Law Member pointed out the difficulty in the way of policy 
holders, but the policy holders are the same as shareholders in the case of 
:Uutual Companies and Co-operative Societies .. Therefore, Sir, the only 
straightforward course is to do away with deposits altogether, &8 has been 
suggested by Mr. Chunder. If you retain the provisions relating to 
deposits, then it will be impossible to allow these mutual companies and ~ 
operative societies to carry on their work. They will have to be closed 
down. 

An Honoura.bleMem.ber : The question may now be· put. 

~  : 
1tIr. President (The Honourable Sir Abdur Rahim) : The s~o · . 

" Tlaat clause 87 of the Bill be re-numbered al claule 87 (1), and, after the cl&1JIe 
Te·numbel'ed, the following new Bub-clause be added : 

, (I) A lIIutual insurance company or a co-op'erative insurance 80ciety may iaue 
debentures or raise secured loans on .the security of ita .... ta baelu&g 
.tatutory deposit for an amount not ~ twenty· five o s~  rupeell .. 
to be redeemed within a period of not more than five yean from the date 
it CODllDeDCl4II bUlineal '. I , ... . .. 

UISLAD • 
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The .Aa&embly divided : 
AYE8-41. 

Abdul Qai:rwn, Mr. 
Aney, Ilr. At. 8. 
A:n&DfIU' Mr. M. AnaDth&la1anaJD. 
BaaeroJea, Dr. P. N. 
Bharay8U Da .. Dr. 
Chaliha, Mr. Kuladhar. 
-" o~ 1 , Mr. AmareDc1ra Nath. 

ChaucUi.ury, Yr. Brojendra Nara)'&1L 
Cbettw, Mr. T. 8. AviDMhiUnpm. 
DM, Mr. B. 
Datta, Mr. Akhil Chaudra. 
Desai, Mr. Bhulabhai .T. 
Delhmukh. Dr. G. V. 
Gadcil. Mr. N. V. 
Gupta, Mr. K. 8. 
HIUlII Raj, Ba.lzada. 
Bosmaajl, Mr. S. K. 
J'edhe, .III.r. K. At. 
J ogendra Singh, Birdar. 
Joeeph, Mr. Georp. 
KailUh Behari Lal, Babu. 

Lulclumd Nuvulrlli, Mr. 
Maitra, Pundit Lalulhmi Kanta. 
Mangal f:iingh, Sllrdw·. 
Misra, Pundit Shambhll Dayal. 
Mudllllur, MI'. C. N. Muthuranga. 
MuhaDlmad Ahmad UJllmi, Qui. 
Pande, Mr. Badri Dutt. 
Raghubir Narayan Singh, Choudhri. 
Ramoyan Prasad, Mr. 
RaDga, Prof. N. G. \ 
Rao, Mr. Thirumala. . 
Sabena, Mr. Mobon Lal. 
Santhanam, Mr. K. 
Satyamurti, Mr. S. 
Sham Lal, Mr. 
Sheodull Daga, Seth. 
Singh, Mr. Gauri Shunkar. 
Singh, Mr. Ram Nnruyan. 
Sinha, Mr. Satya Karayan. 
Sri Prahsa, Mr. 

'I.. 

NOE8-t9. 

Abdul Ghani, Maulvi Muhammad 
Abdul Hamid, Khau Bahadur Sir. 
Abdullah, Mr. H. K. 
Ahmad Na_z XhaD, Major Nawab 8ir. 
Aikman, Kr. A. 
Allrhar All, Sheikh. 
BaJpai, 8ir Girja Shaubr. 
Boyle, Mr. J. D. 
BUI, Mr. 1.. C. 
Chapman·Kortimer, Mr. T. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 
DeSouza, Dr. F. X. 
Ful-i·Dahi, Khan Sahib ~. 
Ghialuddin, Mr. M. 
Ghulam Muhammad, Mr. 
Gidney, Kr. C. W. A. 
GrUBth., Xr. P. J. 
Grigg, The Honourable Sir .TIUIUII. 
Hudson, Sir L .. Ue. 
James, Mr. F. E. 
• Jawahar Slap, Sardar Bahadur Bardsr 

Bir. 
Xamaludc1in Ahmed, BhamII-ul·Ulema. 
lCulhalpal Singh, Raja Bahadur. 
Lang, Mr . .T. O. 

The motion was negatived. 

Lloyd, Mr. A. H. 
Mn<:kuowD, Mr. J. A. 
Manavedan Raj/t, Rnn BnhnduT K. C. 
Mani, Mr. R. 8. 
M!'hb., Mr. S. I,. 
Mody, Sir H. P. 
Mudie, Mr. R. F. 
Nagurkar, 1\Ir. C. B. V. SrI' Barl'" 
~. , Diwan ~  B. 

Ogilvie, Mr. C. M. G. 
Parsolls, Lieut.·Colonl'1 A. E. B. 
PUrllBeIl, Mr. R. B. 
Rahman, Lieut.·Colollt'1 M. A. 
Roy, Mr. S. N. 
Scott, Mr. J. Harneay. 
SeD, Mr. S. C. 
Sher Mubammad Khan, Captain Sardar 

Sir. 
Sirear, The Honourable Sir Nripendral 
Spence, Mr. G. H. 
Staig, Mr. B. M . 
Ste"'art, The Honourable Sir Thomas. 
Suktbuukar, Mr. Y. N. 
Thorne, Mr. J. A. 
Tylden.PattenBon, Mr. A. E. 

111'. Preltdeat (The Honourable Sir Abdur Rahim) : The question, 
is: 

" That claUle 81 stand part of the Bill." 
The motion was adopted. 
Clause 87 was added to the Bill. 
111". Pnlident (The Honourable Sir Abdur Rahim) 

',,, That eJatIIB 88 ItaDd part of the Bill." 

3'1 

')'1 

·w 
n. 

The question! i 
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Mr. 8rl Pra.kioBa : Sir, I move : 
.. That in clause 88 of the BiB, for the words and ll ~ ll • :lIst. day o~ ,December, 

.11:16 ' the words and figures • 26th day of January, 1\137 be lIuustltuted. 

This is only a consequential amendIllent. Sir, I move. 
The Honourable Sir Nripendra Sirca.r : 1 do not object. 
Mr. President (The Honourable Sir Abdur Rahim) : The queatioll 

is : 
" That in clause 88 of the Bill, for the words and figures • 31st day of December, 

11136 ' the words and figures • 26th day of January, 1937 ' be substituted." 
The motion was adopted. 
Dr. P. If. Banerje& : I beg to move : 

.. That in clause 88 of the Bill, fur the wUHls • twcllty-five thoulI&nd rupeell , the 
.words ' fifteen thousand rupees ' be substituted." 

It has just been pointed out that the difficulty to whic.\l mutual. com-
panies and co-operative 80cieties will be put by insisting on deposits and 
not -allowing them to issue debentures will be very great. 'l'he Govern-
lllent have, for the moment, carried the day. They have won against Wi, 
but ~  1 up to them to point out .how the deposit will have to be made,-
:: ~ s will come from for making the deposit. That will be the 
~~  ~  straightforward course for them to adopt. In !tis connec.-
tion I -,l1ould like to point out that there are other, amendmellUl on the 
agen paper and these amendments should be moved along with this 
ame dment. If the amendment of which notice has been given by my 
H ourable friend, Mr. Amarendra Nath Chattopadhyaya, amendment 
N . 855, is moved by him, then I will withdraw my amendment in hill 
tour. 

Some Honourable Members : Go on with yours. 
Dr. P. If. Banerjea: 1 will go on, but I wish to point out to the 

House the effect of this amendment. Here are sOllie amendments for the 
reduction of the amount of the working capital and Mr. Amarendra Nath 
Cnattopadhyaya proposes to do away with the deposit altogether and thai 
should come first. 

Mr. President (The Honourable Sir Abdur Rahim) : Then the 
H.onourable Member can withdraw his amendment. 

Dr. P. If. Banerjea : I do not withdraw. 
Mr. President (The Honourable Sir Abdur Rahim) : Mr. Amaren.i1'8 

Nath Chattopadhyaya's amendment No. 855 refers to another clause. 
Dr. P. If. Banerjea: My amendment relates to the working capital 

and it has been said by Government actuaries that the mutual companies 
.mIl carry on their work without much workillg capital. If you refer to 
<he report of these actuaries you will find that in 1915 1'he actuary made that 
, :mark, and again in 1929 that was the remark made and Mr. Sen in his 
~ o ~ points out that these mutual o ~ s do vet:y good work and their 
orkmg expenses are very low. The RegIstrar of Joint-stock Companie" 

"1 the United Provinces has ,POinted out that an exception should be made 
"1 the case of mutual compan.les, and Co-operative Insurance Societies pructl-
·ally stand on the same footlllg. As regards working capital these concerns 
re very small. Their elftablishment is not large. They do not hire big 



[Dr. P. N. BanerjeL] 
buildings for their offices and they can manage to get on with a small 
working capital. Rs. 15,000 in their case is quite large, and the amend-
ment which stood in the names of three Members of the Congress Party, 
namely, Messrs. Santbanam, Ananthasayanam Ayyangar and 
Vencatachelam Chetty suggested lb. 10,000. In my opinion, RI. 10,000 
would have been quite all right, but in order to be modest in my demand 
[ ask for Rs. 15,000. I hope the Government will see their way to accept 
this amendment . 

•. President (The Honourable Sir Abdur Rahim) ;'-Amendment 
moved : 

•• That in dauae 88 of the Bill, for the worda • twenty·ave thoUAlld riipeee ' the 
worda • 1I.fteeD thoUAlld rupeee , be lublltituted." 

'l'be Bono1lJ't.ble Sir Kripendra. 8ircar : May I just make a statement 
before the House disperses' .As I intimated to soma 
Members of the Op'position, I have been quite willing to 

reduce some of the amounts, but the difficulty of dealing with individwll 
amendments is t'his. If I agree to the first amendment to reduce from 
Rs. 50,000 to Rs. 25,000, in the belief that it will be the only l ··~ 
the nen one is called and 1 may be expected to agree to another ~ ol1 
of the amount. I am, therefore, suggesting to the parties who are P'essin« 
for reduction of thelile amounts in connection with mutual assurance ·-,om-
panies that they lilight meet us tomorrow morning before the "\~' . 
taken up again, and then we will be able to come to some arrangement. : \ 

The Assembly then adjoorned till Eleven of the Clock on s ~l . 
the 30th September, 1937. • 

5 P.X. 
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